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(Part l.-Questions and Answemahad JSMIS—-

LOK SABHA
Tuesday, 27th November, 1956

“The Lok Sabha mer at Eleven of the Clock
[MR. DePUTY SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS
Protest Day in Pakistan

~Shri Righa Ramas :
Shri Bhagwat Jha Azad :
Shri Qidwanl :
Shri D. C. Sharma :
Shri Krishnacharya Joshi :
Shri Bheekha Bhai :
“437. ﬁ Shri R. P, Garg:

Shri Amar Singh Damar :
Shri Jethalal Joshi :
Shri Bibhuti Mishra :
Shri Kajrolkar :
| Shri B. D. Pande :

Will the Prime Minister be pleased
to state :

(a) whether Indian High Commus-
sioner’s office at Karachi was mobbed
or damaged on “Protest Day” observed
against the publication of  the book
** Religious Leaders™;

(b) if so, whether the Government
of India lodged any protest with the Pa-
kistan Government regarding this inci-
dent ; and

(¢) the nature of this protest and the
damage in terms of men and money ?

The u Minister of External

Ani]l K. Chanda) : (a)
to (c). On the 21st September, 1956, there
were demonstrations organised by the
Pakistan Muslim League before the
Indian High Commission, Karachi. No
property was damaged and no member
of the mission was injured.

Our High Commussion immediately
lodged a protest with the Government
of Pakistan against these demonstratons.
Their reply s still awaited.

Shri Radha Raman : May [ know
whether in this connection the Government
of India has received detailed reports of
not only this incident which is now narra-
xed but several other incidents which oc-
curred 1n  Pakistan ?
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Shri Anil K, Chanda : Yes, Sir. We
have received several reports from the
High Commission.

Shri Radha Raman : What is the
nature of those reports and what are those
incidents ?

Shri Anil K. Chanda : In various °
towns of West Pakistan as also of East
Pakistan, rowdy clements made very ugly
demonstrations againt India, using filthy
language very often and so on.

Dr. Ram Subhag Singh : When the
Government of Pakistan do not consider
it wise to reply to our protest, may I know
what consideration weighs with t¥l\‘. Gov-
ernment of India to immediately reply
to ali the communications received fram
Pakistan ?

Shri Anil K. Chanda ¢ I cannot
say they have refused to reply to it. Up-
till now, no reply has been received.

Shri D. C. Sharma : May I know
if only the Muslim Lecague was involved
in these incidents or the Republican Party
uncg iI;.-he Awami Lcague were also invol-
v

Shri Anil K. Chanda : So far asour
information goes, these demonstrations
were mostly organised by the Muslim
League to discredit the Government re-
cently formed there. '

Shri Krishnacharya Joshi : May I
know whether it is a fact that as a result
of these violent demonstrations panic is
still pr:vnlinﬂ, among the mijnority com-
munity people t ?

Shri Anil K. Chanda : During the
months of September and October, some
more ple of the minority community
left est Pakistan than normal. That
might be a indication of the conli-
tions there.

Shri Keshavaiengar : May I know if
the Government of India is promptiy re-
gly‘ing to the communijcations from

akistan, and if so, why not they hold them
up pending the rcpl; from c¥‘||l~ stan to
our communijcations

Mr. =Speaker 1 That would
not be a soun advice.

Shri Gidwani : The hon. Minister
jut now said that there were ugly de-
monstrations. Are Government aware
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that there were not merely ugly demons-
trations, but actually the lives and erties
of the minorities in Sind and East P n
were attacked ?

Shri Anil K. Chanda : Yes, Sir.
In Larkana a few Hindu shops were
looted and a Shivalay was also desecrated.
Similarly, in another town namely Sha-
dakot, Hindu shops were looted.

Shri Kasliwal : Have Government
any information as to whether in this
connection the Pakistan Government made
any arrests ?

Shri Anil K. Chanda : In West
Bengal I know certain arrests were made.

Shri B. D. Pande: May I know
if the Government intends to write or has
written that if these things go on, we cannot
have diplomatic relations with Pakis-
tan ? '

Mr., Deputy-Speaker : That is a
suggestion for action.

Shrl Heda : The hon. Minister
stated that he has not yct received the
reply and it scems that he expects to re-
cetve a reply. May I know how long
he has waited already and how long he
will be waiting ?

Shri Anil K. Chanda : Qur protest
was formally lodged soon after the 21st
September incidents. Uptill now no
reply has been received.

Dr. Ram Subhag Singh : The hon.
Deputy Minister said that these demons-
trations  were organised by the Musiim
League to discredit the Government re-
cently formed there. May I know whe-
thier the Minister now agrees with the per-
formance of the Pakistan Government
recently ?

Shri Anil K. Chanda : I do not
think this question arises out of this.

Shri Radha Raman : May I know
whether in connection with these ugly in-
cidents the name of our dear Prime Minister
was also quoted, and some language which
was not proper was used about him ?

Shri Anil K. Chanda : Nor merely
that. [ believe his effigy was also burnt.

Mr. Deputy-Speaker : That has al-
ready been disclosea here.

Shri D, C. Sharma : May I know if
on account of these ugly incidents there
has been increase in the exodus of refugees
from West Pakistan and also from East
Pakistan ?

Mr. Deputy Speaker : That has
been answered already.

Shri Krishnacharya Joshi :
May I know whether it is a fact that the
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Indian National Flag was dishonoured
‘hff;ﬁ“? some of the minority community

Shri Anil K. Chanda ¢ That is our
information, Sir.

Small Industries Service Institutes

. Shri Keshvalengar : Will
the mm;mrof Gﬂnmmowud Cons~-
mer Industries be pleased to state :

(a) whether it is a fact that Govern-
ment have a proposal to locate a branch of
Small Industrics Service Institute in the
Mysore State ; and

(b) if so, where it is to be located ?

The Minister of Trade (Shri Kar-
markar ) (a) and (b). Onc Branch Ins-
titute has already been sanctioned for

Mysore State and it will be ocated at
Bangalore.

Shri Keshva : May I know
when this instirute will begin to function?
What is the kind of service that is bein
rendered and how is it being administered

Shri Karmarkar : It has yct to come
into being, but the other institutes are
administered with the view to give proper
technical advice to the small-scale engineer
ring industies in the area concerned, We
are waiting for the recruitment of the staff,
We have requested the Public Service
Commission to give us the neccssary staff,
namely the Deputy-Directors and Assistant
Directors from out of the reserved lists.
We hope to get the namcs of these officers
within about a fortnight and then we hope
this branch will start functioring by the
end of Decemb:r 1956 if all goes well,

Shri Keshavaiengar : Are the ser-
vices rendered to all people who are en-
aged in these small-scale industries, ot is
it open only to those who receive some
help from the Central Government ?

Shri Karmarkar : It is not res-
tricted, The idea is to be of service to all
those who are engaged in various scctors of
small-scale industrics.

Shri T. S. A. Chettiar : “Small-
seale industries *’ is a very wide term,
T wouid tike to know to what industries
they are confining themselves in the matte
of practical help being given.

Shri Karmarkar : These regional
institutes arc supposed to be helpful to
industries like enginecring, leather te-
chnology, chemiqal enginecring, car-

entry, blacksmithy, heat trearment,

Fuundry, economic investigation, business
management etc., in respect of small-scale
units.

Shri Heda 1 May I know whether

this institute will make a survey of the re-
gion and tender advice on its own, or after
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being asked, to the prospective industria-
lists who would like to start small-scale
industries, about the facilities .available
for different types of industries, the capital
required, IVI:I.' bility of machinery etc.?

Shri Karmarkar : The institute 13
Bl:nl;i y meant to help those existi

t if some such qu comes, we sha
be glad to help others also who would like
to start f industries.

Shri Keshavaiengar ¢ May I
?nm_r if the smi?ce rendered is free or any
cC 18

Shri Karmarkar : The service
rendered is free. .

Memorial to Lokmanya Tilak

: Shri Gidwani :
‘442 {smmm;mﬂmm

Will the Prime Minister be pleased
to refer to the reply given to Starred Ques-
tion No. 2087 on the 12th September,
1956 and state :

(a) whether the Burma Government
have given their approval for constructing
a class-cum-lecturc hall in the Mandalay
pn:on as a memorial to Lokmanya Tilak ;
an

.(b) ifso, when the construction work
will start ?

The Deput Minister of External
Affairs (Shri 1K. Chanda ): (a) and
(b). Construction work will start as soon as
the formal approval, which is still awaited,
is received from the Government of the
Union of Burma,

Shri Gidwani: What has been the
reply from the Govesnment of Burma :

Shri Anil K. Chanda : In our
preliminary discussions with them on this
matter, they have accepted our proposal
but only the formal Government sanc-
tion has not yet been received. We are
trying t expedite the matter.

sty iAW ag AT fF
frge & at ¥ 5w IR F foar o
FY 9T WY § S 7 IEIT T AT
g | ¥ W wT TF T Ay

qE & @ ?

Shri Anil K. Chanda : This pro-
posal was first made 1n 1954, but as it
deals with a foreign Government, naturally
it takes a little time. We had to consider
various p in this connection. Fi-
nally this 18 the shape 1n which this
memorial 1s going to be put up and we ex-
pect there will not be arxgdiﬂ‘iculty in get=
ting formal sanction of Government of
Burma soon.
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Shri 8. C.* Samanta 1 May I know
whether there is any other proposal also
that the names of other ns who were
detained there will be inscribed on the walls
of the building that will be constructed ?

Shri Anil K. Chanda : In the
Mandalay fail several of our great leaders
like Lajpat Rai, Subhas Chandra Bose,
Lokamanya Tilak, Sardar Ajit Singh and
others had been lodged from time to time.
The first proposal was that there should be
an inscription on a tablet giving the names
of these persons who were there. But the
Burmese Government did not quite like ihe
idea because they thought it would be an
inconspicuous memorial. Secondly, that
might also convey an impreision that
these persons breathed their last when they
were lodged in this jail. Finally, the
proposal was that there should be a library
cum-lecture  hall. .

o WX QA W@ TG FAA A
a1 # ot fa gy awifas an
E X RS fRo @S w9 w1
AT & WX T WK AHC &
aZT F AT AN g N JwA Y
figear aemtt ?

Shri AnilK.Chanda: 'T'he Govern-
ment of India have already sanctioned Rs.
25,000 for this and the local Indian commu-
nity have also raised some money. What-
ever is necded will be pnid by the Govern-
ment of India and we will not approach the
Burma Government in this matter.

Import and Export Rules

*443. Shri Bahadur Singh : Will
the Minister of Commerce and Con-
sumer Industries be pleascd to stare :

(a) whether certain people  have
been prosccuted for contravention  of im=
port and export rules since January,
1956 ;

(b) if so, their number and the num-
ber of those who have been convicted;
and

(c) the nature of punishment awar-
ded to the convicted persons ?

The Minister of Trade (Shri Kar~
markar ) : (a) Yes, Sir.

(b) 3 cases involving G persons. All -
the three cases are pending in Court,

(c) Does not arise.

I should also like to add there were
earlier cases and some of them have boen
disposed of. They have been decided
during that pesiod though they were not
initiated during that period in terms of the
question.
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Shri Bahadur Singh: MayIknow
whether there were certain le whose
cascs are still pending and who  were
repeating  the offences ?

Shri Karmarkar : Does the hon.
Member want the names of the people
and the nature of the offences ?

. Mr, Deputy-Speaker : The question
is that when there were cases pending
a;gainst certain persons, did these very
persons commut  fresh offences during the
pendency of the cases ?

Shri Karmarkar : Sir, the names
that I have do not show that. I should
like to add that it is quite possible that a
man who has committed an offence has
committed it again.

Shri V. P. Nayar : May I know
whether the Government of India have
investigated a complaint that one of the
carborundum companies in Madras is sys-
tematjcally importing machinery direct
from their London representatives under &
mis-label in order to avoid the incidence
of import duty ?

Shri Karmarkar : In my notes
there is a case against one K.C.K. Naicker,
export and import trader of Madras. That
is a case of getting aluminium stores and a
consignment of two paper cutting machines
the imports of which were prohibited under
the Exports and Imports Act, under co-
ver of documents containing incorrect
particulars.

The man has been fined Rs. 350

in default to undergo 3 months® rigorous
imprisonment.

Shri V. P, Nayar : That is not my
question.

Shri Karmarkar : I should like to
have further details of the case of my
hon, friend and I shall look into that.

Shri V, P, Nayar : I asked the hon.
Minister whether the Finance Ministry has
forwarded any letter written by a Member
of Parliamentwith papers supporting this
case that the Indian representative of this
company was instructing his principals in
London to deliberately mis-label the
imported articles so that he could avoid the
incidence of the import duty in India.

Shri Karmarkar : At the moment
I am not aware of the facts of the case.

Cement Factories in Second Five
Year Plan

Shri D, C. Sharma :
Y444 {Shri Ram Krishan :

Will the Minister of Heavy Indua-
tries Dbe plcased to state =

(a) whether Government have taken
any decision regarding the installation of
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cement factories in the country during the
Second Five Year Plan ; and

(b) if so, the nature of the decision ?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) and (b). The
target capacity for cement production set
with reference to the Second Five Year
Plan is 16 million tons per annum.
The existing capacity of the industry is
5+7 million tons, Schemes to increase this
capacity 10 15°427 million tons have been
sanctioned and some others are under
consideration,

Shri D. C. Sharma : May I know
which of the schemes have been sanctioned

and which of the schemes are under con-
sideration ?

Shri M. M. Shah : Out of 33 appli-
cations, 29 schemes have been sanctioned
and 4 are under consideration.

Shri D.C. Sharma: May I know
if any decision has been taken with regard
to the locatjon of these factories; and, if so,
what is the nature of that decision ?

Shri M. M. Shah : These applica-
tions actually come from industrialists
and they choose their own location, The
existing 28 factories are 2 from Madh-
ya Pradesh, 2 from Rajasthan, from
Bombay, 2 from Punjab, 1 from U.P. and
about 7 from Bihar, 2 from Andhra, 3
from Mysore, 1 from Kerala, 3 from Madras
and 1 from Orissa. The new 29 factories
are 3 from Madhya Pradesh, 3 from Rajas-
than, 6 from Bombay, 1 from UP., 1
from Bihar, 1 from Orissa, 2 from Assam,
7 from Andhra, 1 from Madras, 2 fromWest
Bengal, 1 from Pondicherry and 1 from
Mysore.

s v TR S §Ar S A
TamaT 5 oF R IO wea 7 efad
LARC IR SISl L e L
7z T PR § N =y § oofoe
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Shri B. 8. Murthy : May I know
whether there are 2 applicatiors from
Andhra because it Fas teen stated that the
applications from the Andhra Statc have
been rejected by the Central Government ?

Shri M. M. Shah : That is not a
fact.

Shri N. M. Lingam : May [ know
whether in dealing with these applications
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for new units the need to correct regional
disparities in industrial development is
borne in mind by the Government ?

. Shri M. M, Shah : It is borne in
mind; But, cement is an industry where
unless limestone is available, we connot
instal factories,

Shri V. P, Nayar : In order to start
ement factories in areas which are under-
developed may 1 know whether any study
of tne availability of limestone in respect
of Malabar has been made

Shri M. M. Shah ; A continuous
study about the availability of limestone
is being made. As a matter of fact,a parti-
cular section is working for the analys-
is of limestone qualities available—quan-
tiatively also in Kerala. Expecting the
coastal areas there are not much of large
deposits available there,

Shri T. S. A. Chettiar : I underst-
and that three proposals from Madras have
been sanctioned. What are those pro-
posals ?

Shri M. M, Shah: These details are
generally notified by the Committee. If
the hon. Member wants to know, I will
find it out.

Shri Joachim Alva : Alongside
Government’s decision to have a State
Trading Corporation in the cement busi-
ness, has Government expedited the
scheme of having more factories ?

Shri M, M. Shah : Yes ; that is
what I am saying. From 28 factories
now, at the end of the Second Five Year
Plan-even at the end of the first there years,
we shall have 60. As planced today,
they will be producing 16 million tons of
cement annually,

Shri Shivananjappa : May 1
know whether these schemes include the
expansion of existing factories ?

Shri M. M. Shah: Over and above
the 20 factories, practically all the
existing factories are cither doubling or
trebling their capacity.

Shri D.C. Sharma: May I know
if the target of production aimed at in the
Second Five Year Plan will meet the re-
quirements of the country ; if not, what
will be done ?

Shri M. M, Shah : That is the pre-
gent indication. Looking to the demand
cxisting now, it has been estimated that the
requirement of the country will not exceed
16 million tons. But there is no reason
why we should always aim at sclf-suffi-
ciency. If the country progresecs further
than that we have got to face always the
scarcity.
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. Shri V. P, Nayar : The hon. Minister
said that prima facie the evidence was
that there is no possibility of .ting lime-
stone in the whole of Keﬂf Could T
know from him when the last geological
survey of Malabar was made with a view
specifically to find out whether the Malabar

formations has limestone in them or
no.?

Shri M. M. Shah 1 This is not a
question of a particular date on which the
last survey was made. A continuous sur-
vey by the Geological Survey of India is
always there and from the study of the
survey and geological formatiors one can
always indicate whether there is prima facie
limestone or not. The present indications
are that large deposits of limestone are
not available in the State of Kerala,

Coal Mines

Mr. Deputy- t Question No,
445, Shri Sadhan Gupta,

Shri P, C. Bose : May I request
that question No. go: may also be taken
up along with this question ?

Mr. Deputy Speaker : Has the
hon. Mirister ary otjection ?

The Deouty-Minister of Labour
(Shri Abid Ali) No. Sir.

Mr. Deputy-Speaker: Both the ques-
tions may be taken up together.

“445. Shri Sadhan Gupta : Will
the ﬁiniltcr of Labour be pleasd to
state :

(a) whether the Coal Mines | West
Bengal were flooded durirg the month
of September, 1956 ; .

(b) if so, the number of lives los;
and

(c) the compensation paid to the
families of the workers who lost their

lives ?

The Depu Minister of Labour
(Shri Abid Al): (a) Yes.
(b) 32.

¢) Rs. 2,500 has been disbursed by
the uinistry of Labour as cx-gratia relief
to the d dents of the deceased work
8 o? the Burra Dhemo Colliery.
[nformation regarding compensation paie
is not available. ’
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Colliery Accident

-+
” Shri P.C. Bose:
Shri Bhagwat Axzad:
Shri K. C. R.olr.
Dr. Ram Subhag Singh :
Shri Nageshwar Prasad
Sinha :
Shrimati Renu
Chakravartty @
Shri N. B. Chowdhury :
Shri Bibhuti Mishra :
Shri Kajrolkar :
| Pandit D. N. Tiwary :

Will the Minister of Labour be
pleaséd to state :

Ygor J

() whether any enquiry has been
instituted to inquire into the mine di-
saster of Burra  Dhemo Colliery near
Asansol which took place on the 26th
chtunbcr, 1956 and if so their findings ;
an

(b) what was the total loss of life ?

The Deputy Minister of Labour
(Shri Abid Al) 1 () A *‘Court of Inquiry’
has been set up and its report is awai-
ted.

(b) 28.

Shri Sadhan Gupta : May I know
whether apart from what the Ministry of
Labour has paid ex gra:ia, the mine owners
of the mines concerned have paid anything
to the families of the workers who lost
their lives ?

Shri Ahid Ali : Besides the amount
paid through the Ministry of Labour,
the Mine Welfare Fund has also sanctioned
2 monthly allowance of Rs. 10 to the
widows of thc deceased workers for two
years and a scholarship of Rs. 5 per
month ro cach of the children of the de-
ceascd workers attending schools for a
period of three years. The Government of
West Bengal have also paid sonre relief
to the dependents of the dec:ased workers.
In regard to the amount to be paid by the
employers under the Workemen's Com-
pensation  Act, it will take sometime to go
through the formalities,

Shril Veeraswamy : May I know
whether it i8 not possible to make a per-
manent arrangement for preventing the
flood water flowing into the mines ?

Shri Abld AN : That is exactly the
function of the Coal Mines Qrganijsation
under the Chief Inspector of Mincs,
But, accidents do happen sometimes,

Shri P, C. Bose: Is it a fact that eleven
underground workers werc recscued alive
nfter cighteen days of the accident and if

how did they manage to survive for
cffhteen days?
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Shri Abid Al : Of course, it was God's
grace. A large number of people are
coming for their darshan.

Shri P.XC. Bose : May I know.,.....
Shri Velayudhan : rose.

Mr. Deputy Speaker : Order, order.
I have to bring to-the notice of the hon,
Members the sequence in which they can
speak and this should be horne in mind,

¢ point is whether an hon. Member
can speak only when he is called upon to
speak or the Chair has to call on an hon,
Member who has begun to speak.
Sometimes there are two or three standing
up and beginning to speak simultaneously.
I will request the hon. Members to bear
this in mind. One should not :ﬁeak unless
called upon to speak. He sho du
and give that indication and then he wlﬁ
be called upon to speak by turns.

Shri Velayudhan : May I know whe-
ther the Minister does not agree that the
amount of Rs. 10 per month, and that
too for two years only, per family is a very
meagre and insufficient amount ?

Mr. D“"‘ﬁ' Speaker : That is a
matter of opinion and no informatien is
asked for.

Shri P. C, Bose : I was asking whether
these eleven workers who remained un-
derground for eighteen days had become *
incapacitated for work and whether the
would get any compensation along wilg
the others?

Shri Abid Ali : That matter is being
considered by the Welfare Fund.

Dr. Ram Subhag Singh : May |
know whether any extra-precautionary
steps were taken by the Chief Inspector
of Mines after these serious accidents in
Ahmedabad and Parasia and if so what
are those precautionary steps?

Shri Abid Al : All that the enquiry
committec recommended, is being com-
plied with and implemented.

House Building Materials

. Shri S.C. Samanta: Will the
Minister of Works, Housing and Sup-
ply be lcased to state whether Gov-
ernment have made any attempts to
construct houses with non-traditional
matenals ? )

The Parliamentary Secretary to
the Minister of Works, Housing and
Sups.ly (Shri P.S. Naskar) : ““I'radi-
i Materials’ is a relative term and
I do not know what materials the Hono-
urable Mcmber has in mund. However
in the present context of scientific develop.
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ment, Government have tried, as an ex-
periment, & number of so-called non-tra-
ditional materials, such as hollow block
cement concrete, hollow clay tiles, and
foam concrete panels.

Shri 8.C. Samanta: May I know
whether the National Building Organisa-
tion has taken up any experiment for
gypsum to be used as a building material ?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh) : Yes,
Sir. Experiments on gypsum are being
undertaken by them on a theoretical basis
and also by the Building Rescarch Ins-
titute at Roorkee,

Shri S. C. Samanta : We find from
the report of Iggs-lﬁ that a symposium
on housing and building materials was to
be held in the manth of March 1956. May
I know whether it was held and whether
any non-traditional materials werc accep-
ted there ?

Sardar Swaran Singh : It was held
some months ago but I could not be
certain about the date. No exhibition
‘was organised but very important informa-
tion was cxchanged and 2 number of
papers were read. A number of technical
people participated in the discussion.

Shri S. C, Samanta: May I know
whether cinder coal ashesare beingusedasa
‘building material ?

Sardar Swaran Singh 1 I could not
#ay as to whether it is being used on a
large scale but pre-stressed cinder is also
one of the non-traditional material about
which some work is being carried
on.

Shri Kasliwal : Before cement was
used, we knew that lime—called chung
in the North India—was the traditional
material used as building material. Now,
may I know whether cement alone is
being used and whether the use of lime
'has become non-traditional ?

Sardar Swaran Singh : There is
-something in what the hon. Mlember
says; that is how tradition changes.

hat is non-traditional today bccomes
traditioral tomorrow. am sorry
to say that the usc of lime has been
discouraged. Efforts are being made to
encourage the use of this material.

Shri Joachim Alva : Is the Govern-
‘ment aware of a scheme, in which the West
Bengal Government has displayed an
interest, initiated by a leading Calcutta
industrialist, Shri B.L. Jalan who has

ropagated the idea of building a million
‘houses of bricks to be made anywhere,
<without any kind of special material ?
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Sardar Swaran Singh : I could not
':K:" 1 have not come across any such
B

me.

Mr. Deputy Speaker : That is infor-
mation given,

Shri V. P. Nayar : What steps hav
been taken by the Ministry in order to
use, in place of conventional varictics
of timber like teak, other varicties of
timber which, the Forest Research
Institute hes repeatedly said, would
be equal to teak wood in all respects
when they are treated?

Sardar Swaran Singh : Considerable
work has been done by the Forest Research
Institute regarding timber and also by
certain depots run by the Railway Ad-
ministration. It is true that other varie-
ties of timber, when suitably s=asoned and
treated, can be used as building material
althwugh they cannot entirely replace wood
of the type of teak. In a considerable
part of the country, other wood besides
teak is also used. For instance, sal,
deodar and chil are very much used in
the north.
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Shri Velayudhan : May I  know
whether the Ministry have received any
scheme from anybody in Kerala or the
Government of that State concerning the

?t_nk.i.ng ﬁfml]mcks h.fn:m white sea sand and
80, W er it been d by the
80, > accepte Yy

Sardar Swaran Singh 1 think
making bricks from whites and will be
much too costly. Silican sands are used,
not as building material, but as some sort
of a lining for brick kilns. Ido not know
if that is what the hon. Member has in
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Shri V. P. Nayar : The hon. Minister
did not quite understand my question,
I was asking whether the Government of
India, while constructing buildings for the
Government were trying to reduce the
use of te%kwogdandtgonsemitot;orm

es using other types
wﬁch h.ndybeen reported to be  equally
good by the Forest Research Institute,
especiglly with regard to tinsel, strength
etc.

Sardar Swaran Singh : In some
buildings for both the Central and the
State  Governments, timber other than
teak had been wused for construc-
tion.

The Taj Mahal

‘413{ Shri Bishwa Nath Roy : Will
the Minister of Information and
Broadcasting be pleased to state whe-
ther any steps have been taken for
filming the Taj Mahal in the near
future ?

The Minister of Legal Affairs (Shri
Pataskar) : Yes, Sir. A documentary is
under preparation.

Shri Bishwa Nath Roy : May I know
when the show of the film will start?

Shrl Pataskar : The script for the
film is under preparation and the show will
start as soon as it is ready.

Shri Bishwa Nath Roy: May I know
whether it would be shown in other
countries also ?

Shri Pataskar : Yes, Sir,

Shri Bishwa Nath Roy : May I know

whether there are proposals under con-
sideration for filming other films of histroric
importance ?

Shri Pataskar : It is not under con-
sideration, but it may be considered.

Aluminium  Factory
Cochin’

*4s1 Shri Velayudhan : Will the
Mimster of Heavy Industries be

pleased to state

(a) whether any loan to the Travan-
core-Cochin  Aluminium  Factory has
been given by the Central or the State
Government ; and

Travancore-

(b) if so, what is the amount given?

The Minister of Huv;{lndultrln
(Shri M. M. Shah) (a) No, Sir.

(b) Does not arise, _

Shri Velayudhan May I know
what is the quantdty of pmdugt:ion in the
Aluminium Factory at present?
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Shri M.M. Shah : Presently it is about
5000 tons per annum in the Alwaye Fac-
tory.

Shri Velayudhan : May I know

whether there was any proposal to ex-
pand?the factory by ldcﬁng more machi«
nery .

Shri M. M. Shah : That is presently
under consideration, but not at Alwaye:
It will be at Hirakud, and to the capacity
of 10,000 tons per annum,

Shri Velayudhan : May I know whether
the Government have got any report about
the running of this factory - to show whether
the factory was running satisfactorily in
the past and whether there was any com-
&Iﬂmt? about the factory management

ere

Shri M. M. Shah : We have received
no complaints. The factory is run by one
of the world’s biggest aluminium manu-
Etc';urcrs, the Canadian Aluminium

Shri Bansal : May I know whether
Governinent has been approached by any
other aluminium company for a loan?

Shri M. M. Shah : So far thereis an
application from the ]. K. Nagar Factory,
but that is under consideration.
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turbine, which was announced some time
back ?

Shri Satish Chandra : The question
tstkllm to Fertilizer Factory in Assam,.
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Inspector of Post Offices, Madras

*45s. Shrli Veeraswamy 1 Will the
ginism-of cmma&-.bepam
states

(a) whether it is a fact that the
corresponding number of points to be
reserved in services for the Scheduled
Cnl?sofand‘ Schedglxc:d g'ribesm inH 2
Cyci 40 points Y ome
Ministry is 6 and 2 respectively; and

(b) if so, whether this formula was
adopted in the recent selection of
candidates for appointment as Inr:{)ec-
tors of Post Offices in Madras Circle?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) and (p) Yes. Two Scheduled Caste
candidates ‘were seclected as Inspectors of
Post Offices in Madras Circle and one
wvacancy each of Scheduled Castes and
Scheduled Tribes has been carried over to
the next examination.

Shri B. S. Murthy : May I know how
many candidates have appeared ?

Shri Raj Bahadur : I cannot give
exactly the number of those who appear-
ed. ¢ question pertains to the number
of vacancies reserved and the number

Shri B. S. Murthy : May [ know
whether the quota is being filled by
Sche;luled Caste candidates every
year

Shri Raj Bahadur : With regard to
the new 40 point roster system which
is now being maintained, as per the Ministry
of Home Affairs’ instructions, stcps are
being taken to see that the required quota
is filled up according to that roster.

Rubber Production

*456, Shri Punnoose: Will the
Minister of Commerce and Consumer
Industries be pleased to state :

(a) what will be the total ourguc-t
of rubber in India including synt
tic rubber and natural rubber after
the Second Five Year Plan; and

(b) of this how much would be
produced in each State?

The Minister of Trade (Shri Kar-
markar): (8) Production of raw rubber
atthcengdofthc SwondFiveYeull:hp

at 29,000 fons 4 Yyear. is
possible to say at _thisb:mg: whether
syn
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(b) State-wise production of natural.
rubber is expected to be =

Kerala State . . . .
Maedras State . ) 9;-3%;
Mysore State

. I+
. . O'I%

) Qhﬂ Punnoase : 1. was siacd (g
it is not p ssible 10 give he cuipuy of
syntaeic rubber. May I know whether
there is going (0 be one unit or 1wo unirs
for produc.ion of syntheric rubber?

Shri Karmarkar : At present a pro-
posal is under the considcraiion of the -
NIDC 10 set up one syntheic rubber
plant with a capacity of 20,000 (tns a
Year.

Shri Punpnoose : May I hrow what'
will be India’s requirement of rubber
at the end of the Five Year Plan?

Shri Karmarkar : The overall re-
Quircmenis are esumated 10 be 45,000.
tons,

Shri Velayudhan : May I know whe-
ther the Government have made any
esjmate with regard to the possibilitics .
of production of natural rubber in the
country ?

Shrl Karmarkar : Sjr, I presume
thag the hon. Member wanrs 1o know what
are the possibitirics envisaged. We have
under consideration a scheme, ougside
the Five Year Plan scheme, for the re-.
plantation of crc:.ocm acres of ‘low yielding
rubber’ spread over a period of ten years.
On the completion of the replantation -
gcheme by 1966 the indigenous produciion
is expecred 10 be 32,400 (ors a ycar..
We have another scheme under con-
sideration to bring abour 50,000 acres
of land, fresh land, under cultivation.
If that scheme js implemented, then the
toral production including syntt.etic rubber
might be of the order of 85,000 tons
a year by 1975.

Shri V. P. Nayar it May I know
whether the Governmenmi has recejved
any scheme from the Rubber Board for
plaming another one lakh acres with
rubber and if so, what action has Govern-
ment taken on rthis specific proposal of
the Rubber Board?-

Shri Karmarkar : I should like to -
have notice about the saicst proposal
made, according to my hon. friend.

Shri Velayudhan : May I know
whether the Government has investigared
the sibility of planting rubber in the
Ke Statc and if so, how much acre-
age would be covered in the Secord Five
Year Plan?
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Shri Karmarkar ! My submission at
the moment is, & majority of the replant-
Ang and fresh planting will be in Kerala
but I showd like to have notice for specific,
.figures regarding a particular State.

Shri Joschim Alva : Has the Gov-
.ernment Sent out jnspectors to the fer-
tile Malaya rubber regions so that our
.growers in Kerala may have the benefit
‘of thejr experisnce and training there ?

Shri Karmskar 1 It is a sort of a
-delegation to Malaya.

Shrl Joachim Alva t I meant .ob-
-SerVers to sux.:d:,r the condiions there,

Shrl Karmarkar : Yes, obfervers,
{I just put it in gnother way. My notes
do not show any scheme of serding any-
‘body, If the hon. Member pursues the
mattar and if we find it uscful, we might
consider it,

Shri K. P. Tripathi t May I know
-why no ariempt is being made to plant
rubber in North-East India where the
.climate is similar to that of Travancore-
.Cochin

Shri Karmarkar t Wc rely on ex-
‘perts for this purpose and do not take
S:ciaions as lagymen. Simply similarity
of climate is not _enough; similarity of
‘Beophysical conditions is also there. If
my fricnd has gny specific_suggestions
t0 make with reard tc North-East Fiontier
‘including  Assam, and if there are possi-
__bilities, we shall consider them.

Shri Punnoose : Are Government
:awarc that there is a serious apprehension
among the rubber culrivarors that the
proposal for the roduction of
-gynthetic rubber might ruin the position
of narural rubber and if 8o, are vern-
ment in a position to clarify their policy
that the interests of growers of narural
rubber will be protected even if they open
a facrory?

Shri Karmarkar : There is no ground
for such an apprchension because synthe-
tic ruhber production is being contemp-
lated with a view to fill in the gap between
the possible producdon and the possible
rcquirements.

Film Proﬁucﬂon

. [ Shri A. K. Gopalan :
457 Sardar Iqbal Singh :
Sardar rpuri @
Will the Minister of Information
.and Broadcasting be pleased to srate :

(a) how many film producint unis
and studios are working now in India
-and h>w maay ia each provincs; and
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(b) -how many cinema theatres are
there in India upro date at present?

The Minister of Legal Affairs (Shri
Pataskar) : (a) There is no legal provision
for the regiscration of prcducing units
for studios and therefore complete and
accurate scatistics are nor available, How-
ever, according o the Report of the Film
Enquiry Committee, there were 211 film
producing unirs and abour 60 studios
in 1948. A trade publication bought out
in 1956 gives rthe lgtest figures as 300
and 65 respectively.

(b) The number of cinemas including
touring talkics is about 3,600.

-8hri A. K. Gopalan : May I know

whether (he Government of India have
considered the recommendgtions of the
Film Enquiry Committee contained in
their report of 1951, and if so, what are
the decisions arrived ar?

Shri Pataskar : I think I will require
notice to answer that question.

Sarder Igbal Singh : May I know
the number of cinemas and the number
of touring talkies scparately?

Shri Pataskar : I have not got those
figures separately here with me.

Sardar Iqbal Singh : May I know
whether the Government has got its own
studio for the production of films; if not
the centre where it is going to be siruared ?

Shri Pataskar : I would require notice
of that, becausc that is not covered by the
main question.

Dr. Rama Rao : May Ikpowin
what way Goverrmenr are assisiing film
producing units in the counury?

Shri Pataskar : By all mcans that
they could follow.

Mr. Deputy-Spesker : 1 would re-
quest the hon. Members 1o reserve their
questions for the furure, till rhe time
when the Minister concerned is present
here.

Shri A. K. Gopalan : When there is
an important question like this and when
the Minister in charge is not preseny,
1 think attempting to answer the question
by another Minister who will nor be gble
to meet the quesiions is not proper.

Mr. Deputy-Speaker 1 Honesi attempts
are 0 be madc, but if they are not suce
cessful to the degree that we expect them,
certainly we hav~ o postpone 1t for some
other day, bur it cannot be laid down to
that mo other Minisier should atrempt
an answer. In this matter, it it also
significant that the Minister has no depury
to assist him. Therefore, we should
ceed. The Minister of Legal Aftairs
is trying his best,



467 Oral Amwer:'

8hri A. K. Gopalan : It may be post-
poned for another day.

Shri Pataskar : I should like (o point
out that the comment made by the hon.
Member is nor fair, for the simple regson
that the question asked is, “How many
film producing units and studios are
working now in India?”. The answer
is given. Again, “How many cinema
gheatres are there in India upro date at
present” ? The answer for that also was
given.

Mr. Deputy-Speaker : I do not agree
with the non. Minister there, if he reads
the answer and says that this much infor-
mation alonc has been asked, Supple~
mentarics cerrainly do relate to the ques-
tions tha; have been tabled and asked.
“Thercfore, we cannot confine only to the
main question that has been pur. Next
-question,

Indian Made Paper

‘4&8. Shri Ramachandra Reddi :
"Will the Minister of Heavy Industries be
pleased to state :

(a) whether it is a fact that large stocks
of certain varieties of Indian made paper
are left unsold due to the free import of
-thl:“1 same varicties from foreign countries;
an

(b) what are the unsold varieties’and
the value of such stocks ?

The Minister of Heavy Industries
{Shri M. M. Shah) : (a) No, Sir.

(b) Does not arisec.

Shri B.S. Murthy : May I know
whether the Andhra Paper Mills have
made any representation that paper made
‘there to the tune of Rs. 10 lakhs is lying
waste and that nobody is there to pur e
it because of imports ?

Shri M. M. Shah : There is a repre-
-sentation received from the Andhra Paper
Mills though not from the Andhra State
Government which owns the paper factory.
The fact of the matter is that the accumula-
tion is not as large as the hon. Member

ints out. Actually speaking, the Andhra

aper Mills manufacture only five per
cent of the craft paper consumed in the
country and 95 percent of the craft paper
is produced by other mills. None of the

roducers of the 95 per cent of craft paper
Ens made any complaint as regard
the saleability. So obviously, the reason
is that the quality of the paper made by
the Andhra lgl Mills is ratherinferior and
and that is why a little accumulation has
‘taken place there,
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Shri Ramachandra Reddi: May I
know whether any representations have been
received from the traders at Madras who
have purchased the crafi paper from Andhra
Paper Mills and that they have not been
able to scll them for the simple reason
that imported goods @re sold cheaper and
at competitive rates ¢ What steps do
the Government contemplate 1o promote
the sale of such accumulated stocks ?

The Minister of Trade (Shri Kar-
markar) : Our normal policy is ‘that
we take great cfre to see to it that the
indigenous industry does not suffer on
account of over-imports, and particularly
so in view of the present forcign exchange
conditions.

shwfr wwdeqemy ;. wm & o
gt § e fow s e g & woTw
¥ owc § IEN! W g IER AR
aiw # forear s f @ FEAE

S v ;i 9 G
&forg art T qfed |

Shri M. M. Shah : Regarding the
suggestion of the hon. lady Member,
I might saythatall efforts are being
made to incrcase the production.
As my hon. collecague mentioned, actually,
thercisa complete restriction of the import
of paper weighing more than 39 gramo
per squarc metre and it is only for better
and lighter paper that an import of a certain
quantity is allowed for thc users. As Isaid,
none of the peuple who manufacture g5 per
cent of the paper—the Andhra Paper Mills
manufacture only five per cent- -have com-
plained about the saleability or abour the
difficulty in marketing in thc cownary.
The Andhra Paper Mills produce only
five per cent and that ovbiously shows that
there arc more than one riason for the
non-sale, and it is not the import policy
which alone is responsible.

Dr. Rama Rao: May I know whet!.;
the Government are going to revisethe
import policy in view of the fact that this
factory—the Andhra Paper Mills—is very
seriously affected by this import policy, and
is it & fact that the Andhra Paper Mills
manufacture ?

Mr.Deputy-Speaier: Only one ques-
tion might be put.

Shri M. Mi Shah : As I hove already
said, We costently review the position
and if and have necessary, further
restrictions are always imposed.
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Shri Ramachandra Reddi : May 1
know whether the Government will be
pleased to enquire about the unsold
stocks in Madras or Andhra State and
find out the ways and means of disposing
of the stock ?

Shri M. M. Shah: The marter is
under very active consideration,

Shri B. S. Murthy : Arising out of that

the answer given by the Minister at the
uality of the paper made by the Andhra
aper Mills may be irferior......

An Hon. Member: He hgs not said
80,

Shri B. S. Murthy: He said so.

Mr. Deputy S; r:1 If the Minis-
ter remembers what he said, the hon.
Member may come to the guestion now.

Shri B. 8. Murthy: Yes, Sir. May
I know whether an attempt is made by the
hon. Minister to investigate into this
matter because a State is involved in rhis
dispute.

Shri M. M. Shah : Several suggestions
have been made. Actually, as I said, the
Andhra State. Government itself, which
owns this factory, has not made any direct
wprmch. Even then, the Development

ing of the Ministry is already advising
them &8s to how to improve the quality.

Shri Heda: Is it not a fact that all
other factories which manufacture craft
paper 8re making very great profits so
much so thar from the consumers’ point
of view, the time has come when the tariff
restrictions should be looscneg ?

Shri M. M, Shah: I tgke the in-
formation, bur acrially, they are not re-
lated to facts. The production is jncreas-
ing @8nd much of the profit js being
ploughed back in expansion schemes,
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Shri T. B. Vittal Rao : May I know
whether it is a fact that the managers
still continue to serve in the colliery thouﬁh
they have been held responsible for the
disaster, by the court of enquiry ?

Shri Abid Al : We have launched
a prosecution against them, and also
a court of enquiry has been appointed,
under the Mines Act. I do not know
what is the present position. If the hon.
Member wants to know it, he may give
notice of it, and I could get the information
and supply it.

Dr. Rama Rao : May I know when
the legal action was started and at what
stage is it now ?

Shri Abid Al :'A prosecution was
launched early this year and also a court
of enquiry was appointed during that
period. It is for the court of enquiry to
suspend the licences. Government cannot
do anything in this matter. That point
should be made clear,
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The Deputy Minister of External
Affairs (Shri Anil K, Chanda) t The
-matter is still being pursued.

Shri B. S. Murthy : In view of the
‘fact that this -question has been pending
'for Jong hnd there are reports in the papers
that the Harijans who want to come over
to Indiaare being not only allowed to come
but also beinﬁ. persecuted and harassed,
may I know what immediate steps are being
taken by the Government to relieve the
-situation ?

Shri Anil K, Chanda ¢ The Pakistan
‘Government are persisting in their attitude
that the same facilities that are given to
the Hindus and Sikhs desiring to migrate

‘from Pakistan cannot be given to the Harijans,

Dr. Ram Subhag Singh : If the
Pakistan Government js persisting in this
attitude, namely, that the same facilities
-should not be given to the Harijans, may I
know whether the Government of India
will categorically state that the Nehru-
Liaquat Pact is dead ?

Shri Anil K. Chanda t We are consi-
+dering our next step in the matter.,

Shri Kasliwal: The hon. Deputy
Minister said that the same living conditions
-are not applicable to the  Harijans
the Hindus, May I know whether any
-communication has been addressed to the
Pakistan Government stating that the
“living conditions of Harijans must be
:improved ?

Shri Anil K. Chanda: This matter
"has continually been taken up with the
West Punjab Government. As recenil
a3 in the month of October, our Hig
Commissioner has secn the Chief Minis-
-ter of the West Punjab Government on
‘this matter.

Sardar Igbal Singh : May I know
:the total number of Herijans in West
Pakistan and the number of those who
-want to migrate to lndie ?

Shri Anil K. Chandat We have no
iinformation in this matter. But in the
camp there arc 138 Harijans still staying.

Dr. Ram Subhag Singh t The hon. De-
-puty Minister said that the position re-
-garding the Nehru-l..]aqul_t agreement
was still under consideration, May I
know when this will be decided ?

Shri Anil K. Chanda : As far as
the Wehru-l.iaquat 8greement is con-
wcorned, it relcrs to Bast Begal.
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Shrimati Sushama Sen : May I
know why the Harijans are nct given the
same facilities as the Hinaus and why?

Mr. Deputy-Speaker : Should thst
be decided by us now ¢ That is the view
that js held by the Pakisian Governmert.
Our Government are not (8king that
view and they are discussing it with tle
Pakistan Goverrmert,

Shrl Ramachandra Reddi: May 1
know whether the Government have made
any eiquiries whether these Harijans are
given any employment by the Pakistan
Government and if so. whet sort of cm-
ployment is given 'o them ?

Shri Anil K. Chanda : These parti
cular people are in the cam Thiere are
many more Harijans living in West Pakis-
tan.

Shri _L:ipnl Singh : May I know what
reasons have been given by the Pakistan
Government for not considering the Hari-
jans as t of the Hindu community ?
If they have given any reasons, what are

they ?

Shri Anil K. Chanda : No theologi-
cal rcasons have been given by them.
They hold that the Harijans are distinct
from the Hindu community.

Export of Shoes to Russia

*464. Shrl Kajrolkar : Will the
Minister of Commerce and Consumer
Industries be pleased to state :

(a) whe'her it is a fact that an agreement
has been reached with the Government
of Soviet Russia for the export of a
million pairs of shoes:

(b) if so, the details thereof ;

(c) whether any poriion of the nrders
for th= manufactvre of the required number
of shoes will bz falfilled through hereditary
shoemakers and their co-operatives;

(d) if sn, the proprr ion of such orders
to be fulfilled thtough such shnemakers
and their co-operatives; and

(e) if the answer to part (¢) is in the
affirmetive. whether Government propose
to extend financial aid to the perroas concer-
ned in order to enable them to fulfil the
orders ?

The Minister of Trade (Shri Kar-
markar) (8) to (¢) ¢ An agreement has
b=en made by the State Trading Corpora-
tion of India (Private) Limired with the
U.S.S.R. for the export of shoes worih
Rs. 1,18,05,000. D:liveries will be comp-
leted by the end of Fcbruary, 1957. A
major portion of the supplics will be made
through Na'iasnnl Small Indus'ries Corpora-
tion who will exzcute the orders through
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mmnsmuu. Small shoemaking
lishments as well as individugl shoe-
makers. Government have given & loan

?tf_!u. zz lakhs to the.Corpontion to help
Shri know

) I
et Koot L,
wise and if so, what are they ?

Shri Karmarkar ¢ I am not awsre
of the exact process which th al
Small Industrics Cmﬁ:m'on ad for
placing its orders. t, I should think
that we do not make &ny regional distino-
tions. Anyone is welcome to participate
in this production.

Shri Kajrolkar : Is it a fact that a
branch 'of the Corporation has been opened
in Agra to help the industry ? If so, will
gimilar branches be opened in other
centres ?

Shri Karmarkar : Yes, sir; it is a
fact that & helping unit has been opened in
Agra under the auspices of this organisa-
tion. Wherever suitable, as per require-
ments, the Corporation will consider the

icular location in which such a thing
8 necessary.

Dr. Rama Rao ¢ Is it 2 fact that the
lion’s share of this order has been placed
in a few places like Agra and other plgces
have been neglected ?

Shri Karmarkar : Normally the
lion’s sharg of the order goes to the place
where there is the lion’s share of production
As my hon. friend very well knows, Agra
is the single biggest producing centre in
the wheole of India and naturally, the bulk
of the orders goes there.

Shri C. R. Chowdary : May I know
whether the State Trading Corporation is
placing orders directly with the people or
is it placing its orders through some other
agencies for the purposc of supply ? If
80, what is the commission on the basis of
which orders have been placed with the
private suppliers ?

Shri Karmarkar : About the commig-
sion, the National Sinall Industries Cor-
poration  will be solely guided by the

ce. It is not in the public intercst to
disclose the commission that this Corpora-
don or anyone chirges. As my hon.’
friend knows, the National Small Indus-
tries Corporation is principally a helping
orgemisation. It is the State Trading

ration through which all these orders
arc being canalised,

Shri C. R. Chowdary rose—

Deputy Speaker 1 I
wﬁuhedm. ‘Members to w:{:‘ﬁug
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are called. I have called [Shrimari Kam-
lendu Mati Shah,

siwelt evingatr g oW X
T o § fe gt qee & e
;w;rwtﬁﬁm&mw-

TSI WY : TF YT HOR
wr gaver it & aftr ot § Sud o
TR eTEATA R |

. Shri C. R. Chowdary : May I know
the gctual position of the State Treding
Corporation ? Are they acting as middle—
men or are they directly acting for
purposc of making a profit by these orders:
placed by foreigriers g

Shri Karmarkar : As I said, these
transactions are canabised through the
State  Trading Corporation; and, for the
candlisation, it should not be considered
unjust if they charge a small percentage.

Shri B. 8. Murthy : Arising out of
apswer given by the hon. Minister,
namely, Agra is the centre of the lion’s
share or producgtion, and therefore it will-
have to be given the lion’s feedirg, is it
the intention of the Governmcnt that the
entire trade must be given to Agra to the
neglect of other places which are now
struggling in the indusiry ?

Shri Karmarkar : That was nor the-
intention at all, We have to meet the-
order within a limited period of time and
nacurally we go to those areas where we can
gt the goods readily within that time.The-
intention is not to help any centre, big or-
small, Even a single cobbler is welcome
to us. It is immaterial whether the supply:
comes from Agra, Tamil Nad, Andhra or-
any other place.

ot W T oW SR e aw
wera™ w1 FT w4 fF W F aw go
g3 @frre @ #F wod srefin

aRe’

Shri Heda i In view of the fact that
we hides and skins and also the-
fact that taking into consideration the
quality, the shoes mapufactured in India
are Chef than the shoes sold in the
markets in Europe or America or Russia,
Is our Govarnmenl:_trying to explore the
possibilities of finding better markets for-
our shoes in other countries ?

Karmarkar : As my hon. friend

is doubtless aware, already we have an

market. We are trying to develop

that in view of the advantages that we have:
in this matter to the exient possilble,



£75 Written Answers

Unfiltered Water Supply in
Delhi

Minister of Works Housing and
Supply be pleased to state in view of the
increasing population and shortage of
unfiltered water in Delhi the steps the
Government are taking to increase the
supply of the same ?

The Parliamentary Secretary to the
Minister of Works,Housing and Supply
(Shri P, S. Naskar) : The oosition of
unfiltered water supply in Delhi is satis-
factory, Necessary steps to mes=t the
demend of increasing population have
been taken,

it et oy e &
o gedt g fr foeed arex ® fag
w1 S far o w@r g ?

_ Shri P.S. Naskar : Filtcred water
is the concern of the Health Ministry.

siiwft e me oW #
W @Y g fF o aferar aey § SR
AR T FT oo o faset F
T T FT T 97 AfETqT HT AW
QAT FT EUET & Fifw I9 AT A
TR T® TG TGN |

frafm, e Wk swew s
(e et feg): WX A6 QR
9 Al ¥ qafas wrAge o
Irax Fgdr € Y g AT fF W
FRT 7 qawnn § e agaew fafrey
& FH & | FBT TF HATHES FET
F HATT §, IAA FYE FAT GG

sitwelt wwRgRia g ¢ w1 A
" wY war & 6 wAfeeed awx
WA @y ?

e el g o s g Preraa
¢ @ & g fF fea oy § qafeas
fawrm &0

‘f“ Shrimati Kamlendu Matl Shah:
Will the

———

WRITTEN ANSWERS TO QUESTIONS
Rayon Factorles

L ]

438. Shri Chattopadhyaya: Will
the Minister of Labour be pleased to
state :

(a) whether any survey has  been
made abou: the injurivus effect on the
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health of the workers in Ra Factories
which use various kinds of -’33.; ’
(b) if sn, the steps proposed to be
taken for the mitigation of deleterious
effect; and
- (c) the steps taken to protect the
atmosphere  from llution by the
waste products of the factories ?

The Deputy Minister of Labour
(Shrl Abid All) : (a) No detailed survey
has yet been carried out, It is p
to carry out a survey shortly.

(b) and (c). These will have to be
considered after the survey has been carried
out and its results known,

Payment of Wages Act, 1936

*439. Shri T. B. Vittal Rao : Will
the Minister of Labour be pleased to
refer to the reply given to Starred Question
No. i444 on the 25th August, 1956 and
state what is the present position in regard
to the propnsal to bring forward an amen-
ding Bill in respect of the Payment of
Wages Act, 1936 ?

The Deputy Minister of Labour
(Shri Abid AlD : The amending Bill will

be introduced soon,
Cloth Production

#441. Shrl Bhagwat Jha Azad: Will
the Minister of Commerce and -
sumer Industries be pleased to statc:

(a) what is thc present position of
cloth production ; .

(b) whether there was scarcity of
cloth on the cve of Dusschra and Diwali;
and

(c) if so to what extent the price
was incrcased ?

The Minister of Trade (Shri Kar=-
markar): (a) The toral production of
mill made cloth during the ten months of
1956 has been of the order of 4371 million
yards.

(b) and (c). There has been no report
about the scarcity of cloth in any centre
on the eve of Dussehra and Diwali or any
fundamental increase in the prices of cloth.

Printing Machinery

*448. Shri Ram Krishan: Will the
Minister of Heavy Industries be pleased
to refer to the reply given to Starred
Question No. 1240 on 20th Augush,
1956 and state :

(a) whether Government have finalised
the scheme for manufacture of printing
machinery ; and

. ;b) if so the main features there-
o
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The Minlster of Heavy Industries
(Shri M. M. Shah): (a) Not yet, Sir.

(b) Does not arise,

Arrears of Pay to P. & T.
Employees

*449. Shri K. 8. Rao: Will the
Minister of Communmlications be
leased 10 refer to the reply given to
tarred Questior No. 471 on the 3oth
July, 1956 and state :

(a) whether the arrears duc to ex-
State employees in Hyderabad Circle
consequent upon the implementation of
Central Pay Commission scales of pay
from the 18t April, 1940 have since
-been paid ;

(b) if not, the reasons therefor ;

(c) the number of cmp!oye;:s who
‘are still to be paid; and

(d) the steps proposed to be taken
to expedite paym-:.t of the same ?

The Minister in the Ministry of
‘Communications (Shri Raj Bghadur):
(a) This has been done in the case of
1,628 persons.

(b) The delay is due to the additional
Work involved in refixing pay preparing
pre-audit bill and getting them passed by
-audit.

(c) 1,051.

(d) All Heads of Divisions in Hydera-
‘bad Circle have been instructed by Direc-
tor, Posts & Telegraphs, Hyderabed to
expedite the disposal of all arrcar cases and
to forward fortnightly statements to his
office, to check declay. Additional stafi
is also being posted, where justified, to
cope with additional work.

Coffee Exports

*450, Shri R. P. Garg: Will the
"Minister of Commerce and Consumer
Industries be pleased to statc :

(a) whether Government have re-
‘leased for export a further guota of 4000
-tons of Coffec out of the 1955-56stock ;

(b) the total release of Coffee for
«export during the above period;

{c) whether large surpluses are avail-
able for export with the Cotfee Board:
-and

(d) if not, the present postion there-
of ?

The Minister of Trade ( Shri
Karmarkar): (a) Yes, Sir, in July 1956.
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(b) 8100 tons.
(¢) No, Sir.

(d) The balance stocks of coffce avail-
able with the Board at the end of October
1956 amounted to 9730 tons. This
quantity is considered necessary to
meet the internal requirements during
the next two months and to provide a
satisfactory carry-over for 1957 to meet
the internal demand until the 1956-57
crop becomes available for release.

Indian Teachers in Malaya

*453. Shri Shree Narayan Das:
Will the Prime Minister be pleased to
state ;

(a) Whether it is a fact that the
Malayan Government has imposed some
new conditions for the employment of
teachers affecting Indian University Gra-
duates; and

(b) if so the nature of such condi-
tions imposed ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Yes, Sir,

(b) Indian University Graduates are
now required to pass a Departmental
Post-Graduate Examination, after the
probationary period, according to various
categories.

Handloom  Industry

‘454. Shri Bibhuti Mishra : Will
the Minister of Commerce and Con-
sums2; Industries be pleased to state:

(a) the steps taken to finance the
handloom Industry in various States
upto the 31st October, 1956; and

(b) how far the production has in-
creased ?

The Minister of Trade (Shri Karmar-
kar) : (a) and (b). Two Statements
arc placed on the Table of the House,
[See Appendix II, Annexure No. 82]

Coal Production and Develop-
ment Commissioner Office

*459. Shrimati Renu Chakravartty:
Will  the Minister of Production be
pleased to state:

(a) the number of employces from
the office of the Coal Production and
Development Commissioner and Office
of the Chief Mining Enginecer and the
Additional Chief Mining Engineer
State Collieries transferred to Ranchi
up-to-date ;
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(b) whether housing accommodation
bas been provided for all the staff so

wransferred ; and

(c) whether any extra emoluments
‘have been given to make up for finan-
-wial loss sustained due to transfer?

The Deputy Minister of Production
(Shri Satish Chandra): (a) 63.

(b) All the employees have secured
rivate accommodation except 7 Class
?ll staff who have been provided tem-
Egm?' single accommodation in a
Jnostel.

(¢) A special compensatory allowan-
ce equal to 1249 of the basic pay, sub-
‘ject to & minimum of Rs. 15 for Class

IT and Rs, 10/- for Class IV staff has
®een sanctioned for a period of one
year. Instructions have also been issued
that an advance equal to two months
‘basic pay recoverable in 24 monthly
instalments may be given to those
‘who apply.

Jamsar Gypsum Mines Strike

*460. Shri Bheekha Bhai : Will the
Minister of Labour be pleased to
state:

(a) whether any Report has  been
submitted by the Chief Labour Com-
missioner (Central) in respect of the
Jamsar Gypsum Mines strike; and

(b) if so, whether Government will
place on the Table of the Sabha &
«<opy of the Report ?

The Deputy Minister of Labour
{Shri Abid AlN) : (@) and (b).
Relevant extracts from the re
dated the 27th July, 1956 received from
the Chief Labour Commissioner
(Central), on the industrial dispute in
Gypsum  Mines, Jamsar, are placed
won the Table of the Lok Sabha [See
Appendix II, annexure No. 83].

Destruction of Letters

*461. Pandit D. N. Tiwary : Will the
Minister of Communications be pleas-
<d to state:

(a) whether it is a fact that cases
ormen soncinty o Bxrre Depars?

en, 8 of -
mmml Post Oiﬁcuy have been detect-
od in Postal Circle and that the
aumber such cases is on the in-
<rease; and

(b) if w0, the l@ taken by Gov-
erament to check s cases ?

The Minister in the
‘Communications (Shri Raj ):
) In 1956, 8 such cases were detec-
ted, one each in West Bengal, UP,

48] LSD-—2,
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Andhra, Punjab, Delhi and Hyders-
bad Circles and two in Bombay Circle.
No cases were detected in Bihar, Central,
Rajasthan, Madras, Orissa and Assam
Circles. Only one of these cases per-
tained to an extra departmental post
office. In 1955, there were nine such
cases,

(b) Supervision and precautionary
measures to prevent such losses have
been considerably tightened ‘up and
deterrent disciplinary action, including
In certain cases prosecution in a Court
of Law, has been taken sgainst delin-
quent officials,

Training in Industrial Manage-
ment

Mf;_.ﬁf. SPELM. R. xrllh‘lll t Will the
inister o mmerce and Con
Industries be pleased to state m mer

() whether it is a fact that the ini-
stry has chalked out a scheme to ig;::ln
training  for the Extension Officers
working in the Community Projects
In industrial management;

(b) when thie training will be -
ed and which are the Centres u|:?£d
to conduct the Training Classes; and

(c) what is the total number of offi-
cers going to be trained  for the industrial
management ?

The Minister of Trad S
Karmarkar) : (a) Yes, Si:.. ¢ (Shrl

(b) The training courses for the
first two batches have alread been
completed in the Regional [Institutes
at Bombay, Calcutta, Madras and
New Delhi. The third course of train-
ing has started on the 15th November
in these institutes.

(c) 400 officers a year.

Uranium

“467. Shri H. N, Mukerjee : Will the
Prime be pleased to state
what has been the response so far
to the effort,if any, made by Govern-
ment to enlist public interest in the
search for Uranium sand other atomic
minerals ? .

The Deputy Minister of external
A-r::lﬂ (Shri ?;ilf‘- Chanada)

response 0 rom the public
to the cfforty made by Government to
enlist public interest in the search
for Ursnium and other stomic miner-
als has been very poor. Rfforts sre
however being continued. "
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Beryl
r 'l'llukur un.l Kllllm Sinha:
LBn‘l'm annnyln Singh:

Will the Prime Minister be pleased
to state the price paid by Government
for supply of Beryl and its cost of
production Pper ton ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda):
A statement showing the Frlcﬂ paid
by Government for supply of Beryl
ore is laid on the Table of the Lok
Sabha. [See Appendix II, annexure
No. 84]

Since Beryl is produced as a by-pro-
duct of the mining of mica and other
minerals, no exact cost of production
per ton of Beryl ore can be given.

International Law Commission

Sardar Igbal Singh t
“469.< Sardar Akarpuri
|_Shrimati ankelhwlrl Sinha:

Will the Prime Minister be pleased
to state :

(a) whether the Government of
India has received the report of the
International Law Commission regard-
ing laws relating to sce in peace time:

(b) if so, what are main features
of this report; and

(c) the views of the Government of
India in regard to the report ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda):
(a) Yes.

(b) The Commission‘s final report
deals with various aspects of the law
of the sea, such as regime of the high
seas, the regime of the territorial sea,
the Continental Shelf, the Contiguous
Zone and the Conservation of the
living resources of the sea.

(¢) The Government of India have
not yet formulated any final views.
The report of the International Law
Commission is under consideration,
Itisanitem of the agenda inthe current
session of the U.N. General Assembly
and will come up for discussion there.

Hyderabad Gold Mines

*470. Shri Nambiar : Will the
Minister of Labour be pleased to  state :

(a) at what stage is the prosecution

llu.n ched aguinst the management of

detabad Gold Mines for viola-

:ion provisions of Mines Act, 1952

following the fatal accidents in Sep-
tember, 1955;
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(b) whether any representation was
made to the Government previous to
thesc accidents that the mansgement
is not ensyring safety in the mines;

(c) if so, what action has been taken
by the Government ; and

(d) whether regulations and rules
framed under the Mines Act ate
applicable to these mines ?

The Deputy Minister of Labour
(Shri Abid All) : (a) The case is
pending.

(b) Yes, to the Chief Inspector of
Mines.

(c) Matter was enquired into by a
senior officer of the Department of
Mines.

(d) Yes.

Election of Vice-President of U, N.
General Assembly

Shri Shivananjappa :
471 Shri Wodeyar :
Shri Nettur P. Damodaran :

Will the Prime Minister be pleased
to state whether the Government of
India has decided to contest for the

st of Vice-President of the U. N,

neral Assembly this vear ?

The Deguty Mlnllter of External
Affairs K. Chanda):
At the cnmmcnct:mcnt of the current
sesgion of the General Assembly India
was elected as one of the Vice-Presidents
of the General Assembly,

Cement Shortage

*472. Shri Balakrishnan : Will the:
Minister of Heavy Industries be
pleased to state :

(a) whether Government is aware
of the shortage of cement in Madras
State;

(b) if so, what action Government
has taken in the matter;

(c) whether the Madras Govern-
ment has asked the Centre to increase
the quota allotted to the State; and

(d) if so, the action taken by the
Centre ?

The Minister of Heavy Indus--
tries (Shri M. M. Shlll) + (a) and
(l:_) The current year’s production

cement is about 55 million tons as
against 4'5 million tons lest year. Also
we are importing 7 lakh tons of cement
this year. This will increase the avail-
ability of cement this year by 1-7 million
tons a3 compared to last year. Inspit e
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of this, as the demand has gone up
considerably during.the current year,
there is a shortage of cement throwghout
the country including the State of Madras.

() and (d). A request from the
Madras Government for increasing the
Madras State quota was received some
time back. The quota has been incre-
mq from 9I,500 tons to 99,000 tons
du.nsng the period October to December
1956,

Textile Mill in Assam

*473. Shri Debendra Nath'Sarma;
Will the Minister of Commerce 'and
Consumer Industries be pleased to
state

_ (@) whether it is in the contempla-
tion of Government to set up a Textile
Mill in Assam; and

(b) if so, whether it will be in the
public sector ?

The Minister of Trade (Shri
Karmarkar) : (a) and (b). It is pro-
posed to allot 25,000 spindles for esta-
blishing a textile mill by a private party
in Assam.

British Ship-building Mission

" Shri Gadilingana Gowd :
474- \Shri H. G. Vaishnav :

Will the Minister of Production be
pleased to state:-

(a) whether it is a fact that a British
ship-building mission will be visiting
India shortly; and

(b) if so, the purpose of the mission ?

The Deputy Minister of Produc-
tion (Shri Satish Chandra): (a)
The U.K. Government have offered
asgistance in the establishment of a
Second Shipyard and their proposal
to send a small expert mission under
the Technical Co-operation Scheme
of the Colombo Plan is under consider-

(b) It has been suggested that the
mission after visiting possible sites and
stadying the data available may pre-
pare a preliminary project report
on the layout of the new Shipyard and
the ecquipment required to establish
it, together with estimates of capital
cost and of the construction costs of the
types of ships to be built in the yard.

Primary Organic Chemicals

*475. Shri V. P. Nayar : Will the
Minister of Heavy ustries be
pleased to state :

(a) whether any specific targets have
been  laid down for achievement in
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the Second Five Year Plan for the
manufacture  of Primary Organic Che-
micals like Bdenzene, Toluene, Xylene,
Ph‘;.'nol, Authracene or Naphthalene;
an

.(b) the exact developments in this
line as contemplated for being worked
out in the plan period ?

The Minister of Heavy Industries
(Shri M. M. Shah )¢t (a) No, Sir,
No specific targets have been fixed.
But certain tentative targets have, how=
ever, been indicated in the Plan for
some of the more important organic
chemicals.

(b) A statement showing the estimated
annual capacity at the end of the Second
Plan period for the production of the
organic chemicals is laid on the Table
of the House, [See Appendix II,
annexure No. 85]

0Oil Refinery at Bhavnagar

*476. Shri Chattopadhyaya : Will
the Minister of Production be pleased
to state :

(a) whether the private firm have
again submitted their proposal for the
installation of an OQil Refinery at Bhav-
Eagar in collaboration with a French

m;

(b) if so, whether Government have
considered the same; and

(c) the stage at which the matter
stands at present ?

The uty Minister of Production
(Yﬂlrl Satish Chandra ): (a) and (b).
es.

(c) It has been decided to defer
further consideration wuntil fuller details
about the proposed new refinery to treat
Assam crude oil are available.

Manganese Workers

*477. Shri T. B. Vittal Rao: Will
the Minister of Labour be plcased te
state :

(a) whether Government propose to
institute a Fund for Manganecse workers
on the lines of Coal ines Labour
Welfare Fund ;

(b) if so, main features of the
scheme; and

(c) when the same will be brought
into operation ?

The Minister of Labour
(Shri m.?:"i'fﬂ ¢ () Yes
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(b) The proposal under consideration
is to constitute a Fund by imposition
of a duty on exports of manganese
and utilization of the amount so realized
for promotion of welfare activities
in manganese mines.

(c) As soon as the necessary legis- -

lation is enacted.

Youth Employment Serwvice

Shri Bhagwat Azad :
*478. { Shri Ram shan :
Shri M. Lilamuddin :

Will the Minister of Labour be
pleased to state :

(a) whether there is any groponl
to start a specialized Youth mploy-
ment Service at the Employment
Exchanges;

(b) if so, what would be ihe special
features of that service; and

(c) whether any pilot office  has
been opened for ~ handling the Juve-
niles ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) The following arc the special
features of the Youth Employment

Service:

(i) to advise young persons regarding
possible employment openings to
suit their education, abilities and
aptitude ;

ii) to provide information regarding

( fncil?ties for further education
in the vocations chosen by the
young persons;

(iii) to assist themin sccuring suitable
employment; and

(iv) generally to give them personal
guidance regarding employment
and training.

(¢) Yes, apilot officc has been opened
at the headquarters of the Directorate
General of Resettlement and Employ-
ment, New Delhi .

All India Sericultural Training
Institute

*479. Shri Keshavalengar 1 Will the
Minister of Production be pleased w0
state

(a) whether Government propose to
establish an All India Sericultaral
Traini Institute ‘under the auspices
of the Central Silk Board; and

(b) if so, the location thereof ?
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The Deputy Minister of Produc-
tion (Shr Satish Chandrs) :
(a) Yes, Sir.

(b) The matter is under consideration.

Displaced Persons

*480. Shri Gidwani : Will the
Minister of Rehabilitation be pleased
to state :

(a) whether Government are aware
the fact that in the Bombay State
displaced persons are still living in
Dharamshallas in some places and
have not been provided with any shelter
by Government; and

(b) if so, whether Government pro-
pose to do anything in the matter ?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna) :
(a) Yes.

(b) Instructions have been issued
to the Bombay Government to allot
tenements  already lying vacant in that
State to these displaced families. Al-
ternatively, the State Government
have been advised to acgiire land,
develop it and sell plots to suc h dis-
placed persons, at cost, 8o that they
can construct their own houses.

Typewriters

*481. Shri D. C. Sharma: Will the
Minister of Commerce and Consumer
Industries be pleased to state;

(3) the production of typewriters for
the last three years; and

(b) the effurts that are being made
to step up the production ?

The Minister of Trade Shri
Karmarkar): (a) The production of type=
writers in India was started only in July
1955. The producrion during 1955 and
the first nine months of 1956 was 4,630 Nos,
and §,712 Nos. respectively.

(b) The manufacturers are being assisted
to import the necessary raw materials
components. erc., according to the phased
manufacturing  programmes approved
the Government.

Displaced Persons Colonies

Shri Sadhan G
482, {Shﬂ'B..K. Das! e

Will the Minister of Rehabilitation
be pleased to state:

(a) the number of refugee coulonies
and camps affected by the floods in Weet
Bengal in September, 1956;
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(b) the number of refugees rendered
homeless;

(c) the extent of pecuniiry damage
suffered by them; and

.fcl‘f rh: stess rak:ntd relieve their
distress ?

The Minister of Rehabilitation
(Shri Mehr Chand Khanaa): (a) to (d).
The information is being collected and will
be laid on the Table of the Lok Sabha in
due course,

Accommodation for Central Govern-
ment Employees at Calcutta

*483. Shri S. C. Samanta: Will the
Minister of Works, Housiag and Supply
be pleased to state:

(a) what perceniage of shortage of
accommodation for Central Government
employces at Calcurta has been removed
during the First Five Year Plan;

(b) whether there was any proposal
to remove the Cattle Market from the
Orphangunge Market and construct buildings
for Contral Government servants in Cal-
cutta;

(c) if s», what has been done in the
matter; and

(d) whether Government of West Bengal
have agreed to start 8 new cattle market
inst ?

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar): (a) A state-
ment showing the demand, availability and
percentage shortage of accommodation in
Calcutta on 1-4-195T and ar present is
placedjon the Table of the Lok Sabha. [See
Appendix II, annexure No. 86]

(b) Yes, Sir.

(c) and (d). The proposal has since
been held in abeyance as the question of
transferring this Market to West Bengal
Government is under consideration.

Press Agencies

. Shri K. S. Rao:
*484. {Shri Velayudhan:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the total amount paid to_Press
Trust of India and United Press of India
for the year 1955-56 for the services
rendered ; and

(b) how it compares with the pay-
ments made for the previous year?
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The Minister of Legal Affaire
(Shri Pataskar): (a) and (b). A statcment
is laid on the Table of the Lok Sabha.
[See Appendix IT, annexure No. 7]

UNESCO Conference Building

"8 5 { Shri Velayudhan:
" | Shri Ramachandra Reddit

Will the Minister of Works, Housing
and Supply be pleased to siate the
amount spent on the construction and
furnishing of 1he building for the
U.NL.E.S.C.O. Conference in New Delhi ?

The Parliameotary Secretary to
the Minister of Works, Housing and
Supply (Shri P. S. Naskar): Rs.
78,81,000/- approximately.

wrewrt W feew qoEw

*¥ct. Wo tm  gww  fey :
T ATQ I St ag T A wr
=i fe

(%) w1 ag aw § fe s
A gt wefAY vl I qoit W fwie
A AW WP & FrOAET 6 agy
wfsareal 1 qTHAT $TU ¥ @ &
wifs ey Hewea qowe T8 faw
qmT ; W

(w) afz g, a ¥ aCFI ITHY
zfersa quAe 3R T SgEAeqT HAT
gt 8 ?

Ard Foitn st (it o wo W)
(%) shc (=), wrt & fifrd
AT &R A FTEEAT §7 R
T @R oy Y Eferew
wgran 3 oy § 1wy g fawdy
® Wy U wRRgE & e
fagwnt Wik fadeft feerwer agraeT
s & awni Wi ga i #
gra & omt 3 o

gritfemfua @ W@ =T

*ygy. fen gro WMo fawrd
wr wfwr st ITWnae] I



589 Written Ansiwerd

HAY 7% TR A T w4 E Qe nt-yo
& goveenfeat & §& T "W w7 [
war g ?

ware sl (st woroer)
oW, feue ¥ faamax, feus aw
3.9 WY T |

e et v fahy

*¥ce. st sme fay wvAe ;oW
;’:ﬂa&\nﬁ!ﬂ'n‘gmﬁﬁmﬁ
(%) e wmfw &
W F ow & A & fwfo @m

T aX A O T 9T F ey wye¥
g ar ot §; Wk

() w1 & wwafrai faeger wre-
fra § av fadeft woafr & ae F § 2

mmﬁ(ﬁﬂoﬂom):
(¥) w7 #t ¥ T oF fa<or <@

(@) fr & Frmfer ey &

2 1@ § ¥ @ st
*

AT § | 6 & BAY F e T
L R.8= #AT war § Wi oA

-
. *490. Shri H. N. Mukerjee: Will the
Minister of Communications be pleased
to state :

. (@) whether it is a fact that some
time in May 1956 attempts were made
to lay submarine cables across the Brahm-
peutra near Goal and that large quanti-
ties of such were washed away;
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(b) whether it is a fact that the river
wis alre2dy in spate on account of heavy
rain and the cables should not have been
laid gt that time;

(c) what is the amotnt of loss ensuing
from the said operation;

(d) whether any agtemtpt has been
made to locate the responsibility for the
loss; and

(e) if s0, with what results ?

The Mipister in the Ministry of
Communications (Shri Raj Bahadu#s
(a) and (b). A submarine cable of 5,300
yards wasjtakenjup for laying in May, Igf'ﬁ.
After laying the first piece of 9oo yards, the
further operfition was postponed due to
the increase in the current in the river.
The piece laid has been securely tied and
buoyed up. *The remaining work will
be continued during next working season.

(<) to (e). Do not arise.

U. N. Mismion to New Guinea

Sardar Igbal Singh:
‘oot {Snda.r ﬁlrpurl;
Will the Prime Minister be pleased
to state :

(a) whether the U. N, Mission om
New Guinea has submitted its report ;

(b) if so, the mainj features of this
report; and

(c) views of the Governmentlof India
on this report ?

The Deputy Minister of External
Asf.fdn (Shri Anil K. Chandas) : (a) Yes,

1:. '
(b)sThe report emphasised that the}indi-
genous pecfyple of New Guinea constituted
the most favourable feature of the terri-
tory, were full of enthusiasm and good-
will, were willing to work hard and learn
necw ways, and demanded immediate
material progress. HBut if these high
do not materialise, the present fa le
conditions might change ically, Con-
sidering the task formidable, the report
urged the Administering Authority to
in vokemthc umd of the international
community, w a special responsi-
bility towards these people.

(c) We consider it a'useful and valuable
report.

3

Ambar Charkha

*492. Shrl Shivananjappa: Will the
Ministe: of Production be pleased to
state:

(a) whether 1t 18 a fact that Govern-
ment has decided to manufacture Ambar
Charkhas in factories on a limited scale
as uan interim measure and in deference
to th.c needs of the immediate situation;
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(b) if so, how many Charkhas will
-bemnu.fnct{uemd,

(c) t.he estimated cost of these

Dopn Minister of Productiom
-(Shri Satish Chandra): (8) Yes, Sir.
(b) 13,000 charkhas.
(c) Rs. 10-28 Lakhs.
Hill Allowance (P. & T. Employees)
. { 'I'lukur f“l’ll Kilhom Sinha:
493.
Babu anmym Singh;

Will the Minister of [Communications
be pleased to state:

(a) whether comparative figures have
been collected regarding the payment

-of hill allowance for Posts and Telegraph

-Circ

Staff in Darieeling hills and Sikkim;

and

(b) whether necessary information has
been obtained from the P.W.D. about
the places which constitute the Madhopur
and action taken thereon for the
‘sanction of compensatory allowance to
Posts and Telegraphs Staff?

Minister in the Ministry of
Oommlmlwtlm- (Shri Raj Bahadur);
(l) This has been done in the case of

Darjeeling. Information in case of Sikkim
‘is still awaited.

(b) Yes. Information in respect of
Postal staff employed in the localities where
this allowance has been sanctioned for the
C.P.W.D. swaff has since been received
from the Postmaster-General, Ambala.
Decision will however be taken on receipt

.of his further report about the Engincering

Staff,
Extraction of Alkaloids

*494. Shri V. P. Nayar: Will the
Minister of Heavy Industries be pleased
to state:

(a) whether Government  have any
plan for the extraction of the important
Alkaloids required for the Pharmaceutical
Industry; and

(b) which of the Alkaloids in indi-
genous production are capable of meeting
the country’s requirements ?

The Minister of Heavy Industries
(Shrl M. M. Shah): (a) Government are
taking steps to promote the d ment
-of the Pu. icoutical Industry, i
the extracts . of alkaloids, in the light cf
the recommendations of the Pharmaceutical
Bnury Committee and of other expert
dodies like the t Council for
the Phnrmm_ucd Industry.
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(b) India is self-sufficient in reupect of
quinine and its salts, alkaloids oﬂu.m,
viz., morphine and codeine, alkaloi
Rauwalfia Serpentina and strychnine,

Miners' Discases

495. [ Shrimati Renu Chakra :
{Sln-l M. I-h::udd.tn:m

Will the Minister of Labour be pleased
%o state;

(.il whether any mvm:;atmn has been
carricl out regarding ‘Miners’ Discases’
preralent in India;

(b) the number who die of it annually;

(c) how many of these diseases have
been declared as ‘Miners’ Diseases’ and
included under the Schedule for the
Workmen's Compensation Act?

The Alz Minister of Labour
(Shri Abid )i (a) Yes, in regard w
Silicosis in mica mining in Bihar.

(b) Information is not available.

(c) Certain State Governments have
added Silicosis to Schedule III of the
Workmen’s Compensation Act in its
application to their States.

Delivery of Express Letters

“496, Shri Kajrolkar: the
Minister of Communluﬂom be pleased

to state:

(a) whether it is a fact that a I;euc

number of cases have
Express Delivery letters  have been
delivered after long declays;

(b) if so, the reasons therefor;

Govemrnent have under
consideration proposal to introduce
distinctive mlour envelopes to facilitate
gorting out Express Delivery letters from
ordinary letters for despatch and delivery;

and
(d) the steps Government propose

to take to speed up delivery of Ex-
press Delivery letters?

(¢) whether

The Minister in the Ministry of
???mualclm (sm Raj Bahadur):
a) Yes

(b) The main reasons are:—
1. failure on the part of the public
to use red cxpress delivery

]

2. lmuﬂiacnt addresses given om
the covers,
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3, irregularities on the part of
P & T staff in handling express
delivery articles.

(€) Yes.

(d) Government is taking steps to
impress on the public the necessity for
using express delivery lables and address-
ing articles fully, Severe action has also
been taken against delinquent P & T staff
for irrcgularities committed by them.
As an cxperimental measure Government
has also transferred the work of delivery
of express delivery articles from 25 tele-
graph offices to post offices with a view to
securing more expeditious deliveries.

Coal Output

. Shri Chattopadhyaya:
7. {Shrl Rem Krighan:

Will the Minister of Production be
pleased to state:

(a) how the Ecmduc:ion of coal upto
the end of October, 1956 compares with
that of 1955;

(b) whether it has been possible to
meet the demand for coal during the
current financial year so far; and

(c) the steps Government propose to
take for increasing production with a
view to achieve the target under the Second
Five Year Plan?

The Deputy Minister of Production
(Shri Satish dra): (a) The produc-
tion of coal upto the end of October, 1956
was 32.4 million tons as against 31.73
millions tons for the corresponding period
in 1955.

(b) Yes.

(c) A statement explaining the steps
taken by Government is laid on the Table
?é thca louu. [See Appendix II, annexure

o. 89].

Singareni Collierios

*498. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
refer to the reply given to Starred Ques-
tion No. 1796 on the 27th April, 1956
and state:

(a) whether any amount has since
been sanctioned by the Coal Mines Labour
Welfare Organisation Fund to the Singa-
reni Collicries for the construction of a
maternity ward; and

bee(b} i_fd 80, hwhether the !E.:?ount has
n paid to the management of Singareni
Collieries ?

The Deputy Minister of Labour
{(Shri Abid All): (a) Yes; A sum of Rs,
1,34,088/- has sanctioned.
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(b) Not yet. Payment will be made
ing to the progress of work.

International Silk Associatiom

* Shri Keshavalengar: Will
the Minister of Production be pleased to-

state:

(a) whether the Central Silk Board:
is going to become a full member of the:
International Silk Association;

(b) if so, from which date; and

(c) what are the privileges and cor~
responding obligations of such member
ship?

The D:Buty Minister of Production:
(Shri Satish Chandra): (a) and (by.
The matter is under the consideration «.L
the Central Silk Board.

(c) A copy of the statutes of the Inter-
national Silk Association showing the
Erivilegcs and obligations of membership-

as been placed in the Library of Parlia-.
ment. - .

Cement Production

*500, Shri D, C, Sharma: Will the
Minister of Heavy Industries be pleased.
to state:

(a) the quantity of cement proposed
to be produced in India during 1956-57
and 1957-58; and

(b) the quantity out of it to be allocated
to the States (State-wisc) ?

The Minister of Heavy Industries
(Shri M. M. Shah): (a) About 5.5 mildon
tons and 7 million tons respectively.

(b) Cement allocations are made on.
the quarterly basis. A statement showing
the allocations for the quarter October
1956—December 1956 to different States
is laid on the Table of the House. [See
Appendix II, annexure No. 90]. Further
quarterly allocations will be made
in due course about two wecks in advance
of each quarter.

Industrial Estates

*g03, Shri Velayudhan: Will the
Minister of and Consumer
Industries be pleased to state:

(a) how many industrial estates have
so far been sanctioned for the Travancore-
Cochin State; and

(b) how many have started func-
tioning ?

The Minister of Trade *(Shri
Karmarkar): (? Four Industrial Bstat~s
were sanctioned for the Travan: 3
State.

(b) Construction 'work has alread
started in three estates.
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Future Trading

*503 Dr. Ram Subhig Singh:
Will the Minister of Commerce and
Censumer Industries be pleased to
state ;

(a) whether Government propose
L0 set up an inspectorate to detect illegal
future trading; snd

(b) if so, when this inspectorate is
likely to be set up?

The Minister of Trade (Shri Kar-
markar) ¢ (a) and (b). There is already
an Inspection Division in the Office of tha
Forward Markets Commission with a
nuclencs staff which the Commission
intends to expand during the next financial
year.

Migration of Hindus from Sind

*s04. Shri Gidwani : Will the Mini-
ter of Rehabilitation be pleased to
state

(a) whether Government are aware
that Hindus from Sind (West Pakistan)
have been migrating to India continuously;
and

(b) if so, whether any I:elief g.ncl re-
habilitation benefits are being given to
them ?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): (a) Yes;
but not in large numbers now.

(b) Yes; they are cligible for various
rehabilitation benefits including the issuc
of free railway credit notes to the place of
rescttlement.
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Import of Canned Foods

. Shri H. N. Mukerjee : Will"
the Minister of Commerce and Com-
sumer Industries be picased to stae :

(a) whether it is a fact that many
clubs are getti import licences for
tomato juice ketchup and similay
products from abroad ; an

(b) if so, whether it is not desircable
to ban import of canned foods in view
of our foreign exchange needs and
also of indigenous production of such
foods ?

The Minister of Trade (Shri
Karmarkar) (a) Yes, sir.

(b) These consideratiod arc always
taken into account while farming the

import policy.
Indian’s Exportable Manufactured
Coods

*s07 Shri 8. C. Samanta; Will
the minister of Commerce and Con-
sumer Industries be pleased to state:

(a) whether there is any possibility
of organising exhibitions India's ex-
portable manufactured goods and raw
materials in foreign couniries in near
future;

if so, places where these will be
ope(l?gd up to the end of 1957; and

(c) the number of items proposed to
be exhibited ?
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The Minister of Trade (Shri
JKarmarkar): (a) Yes, Sir.

(b) A statement giving the programme
. of fairs and exhibitions for the 1956-57
~i8 laid on the Table of the House, [l._Su
Appendix II, annexure No. 91]. he
programme for the period April to De-
cember, 1957, is under consideration.

(c) The number and nature of exhibits
. depend on the potentialities of the markets
. served by the exhibition, Speaking
y, apart from handicrafts and hand-
m products, all exportable products,
agricultural, mineral, and industrial, are
. exhibited. Steps are also taken to dis-
play by means of charts, maps, and
animated models the industrial and eco-
nomic progress the country is making
Jfrom year to year.

Mr. Chou-En-Lai’s Visit to India

*508. Shri Shivananjappa: Wwill
.the Prime Minister be pleased to
state:

(a) whether it is a fact that the Prime
Minister of China, Mr. Chou-En-Lai,
+has been invited to visit India;

(b) if so, whether the invitation has
. been accepted; and

(c) when the visit will take place ?

The Deputy Minister of External
_Affairs (Shri Anil K. Chanda): (a) Yes.

(b) Yes.
(c) On 28th November, 1956.

P. & T. Office, Abohar
*509. Sardar Igbal Singh:
{Sqnhr 3

Will the Minister of Communica-
-tlons be pleased to state:

(a) whether it has been decided to
S et g o e o

‘elegraph an (3 ne

Office at Agohllr; = nee

(b) when this decision was taken;
and
(c) what steps so far have been taken
to construct the building?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
a) to (¢) No scheme has been sanctioned
or the tpurpou. A suitable site is being
looksd for.

P. & T. Employees

346. Shri Ram Krishan: Will the
Minister of Communications be pleased
to state:

(a) the number of Posts and Tele-
em, drawing salaries below
8. 100/~ per month at present; and
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(b) the number of Posts and Tele-
Elphs Officers drawing salaries over
. 2,000 per month at present?

The Minister in the Ministry of)
Communications (Shri Raj Bahadur:
(a) 237,352 on the 31-7-56. This figure
jocludes :—

(f) 83,725 Extra  Departmental
ts who are part time
owanced agents having inde-
pendent means of livelihood and
whose remuneration varies from
20/- to 65/- P.M.; and

(i¥) 153,627 Departmental employees.
is includes 2,074 Boy Peons
in receipt of a minimum pay
Rl.us dearness  allowance of
60/- per. month; 69,204
employees in receipt of pay
plus dearness allowance ex-
ceeding Rs. 100/= P.M.; and the
rest in receipt of pay plus dear-
ness allowance between Rs, 70
and Rs. 100/-.

() 11 (including 3 Officers on leave)
on the same date.

This includes:—
(/) 1 Officer on a pay not over
Rs. 2,250/-;
(i) 4 Officers on a pay mnot over
Rs. 2,500/-;
(55) 3 Officers on a pay Dot over
Rs. 2,750/-;
(fv) 2 Officers on a pay not over
Rs. 3,000/-;
(v) 1 Officer drawing pay over
Rs. 3,000/-.

The emoluments of § of these Officers
if income tax is deducted, would be less
than Rs. 2,000/-.

Coal Mine Disasters

347. Shri Ram Krighan: Will the
Minister of labour be pleased to state:

(a) the total number of Coal Mines
disasters which occurred in India during
January, 1956 to October, 1956; and

(b) the total number of persons killed
and injured during the same period?

The Deputy Minister of Labour
(Shri Abid All): (a) Five.

(b) Killed. 44.

Injured. 3.

Khadi ' Emporia

348. Shrl Ram Krishan: Will the
Minister of Production be pleased to
state:

(a) the total number of emporia
to be ned in India during the current
financial year tn order to increase the sale
of Khadi; and
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y the names of paces, where these .
mpcgi-ia will be located ?

e Deputy Minister of Produc
tloP(Shri Satish Chandra): (2) and
3), Besides the two cmporna already
L “ctioning at Bombay and New Delhi,
n “\]l India Khadi and Village Industries
the +. ~ proposes to open four more emporid
rd | “the current year with a view to
dufing . - the sale of Khadi and also
incressing  these emporia serve as model
for making  tres. It is proposed to cs-
shopping C€en  four emporia at Calcutta,
tablish these . and Bangalore.

Madras, Bhopal
“Jouses and Shops
Residential )
-ighan: Will the

349. Shri Ram R. ‘on be pleased to
‘Minister of Rehabilitas.

‘state ! .
‘ial houses
(a) the number of residem  displaced
‘and shops constructed for Pepsu ,

‘persons in the States of Punjab and.  vise);
upto 318t October, 1956 (District=

‘and

_(b) the number of houses and shope
‘that are Vet to be completed under the
Scheme, (District-wise) ?

The Minister »f Rehabilitation
(Shri Mehr Chand Khanna): (a) and
(b), A statement containing the required
information is laid on the Table of the

Lok Sabha. [See Appendix I, annexure
No, 92].

Indians in Ametrican Countries

350, Shri Ram Krishan: Will the
mc Minister bc pleased to state:

) (a) the nmber of Indians in Ame-
rican countries, country-wise; and ’

(b) the occupation they follow?

The Deputy Minister of External
Affairs (sgri Anil K. Chanda): (a)
and (b). A statement is laid on the Table
of the House. (See Appendix 11. annexure
No. 93).

P.M.'s Visit to U.S.A.

Shri Bhagwat Tha
at :

Shri Veh'y:dhm: Asad
381, Sardar Igbal Singh:

Shei Raghunath Singh

uns
Shri B:l'dukoul-h: :
Shri Bibhuti Mighrat

Will the Prime Minister be pleased
10 state:

(a) whether the date for hi ¢
to U.S.A. has bl:cn'lctded;f'lud: v ik

(b) if so, what it is?
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The Deputy Minister of External
Affair (Stri Anil K, Chanda. (3)
and (b). Yes. The Prime Ministec will
leave New Delhi for the United State of
America on the 14th of December, 1956.

Village Industries in Assam

P;:. Shri Debendra Nath Surma:
will the Minister of Production be
leased to state the names of places chosen
or the development of village industries
on an intensive basis in Assam during
Second Five Year Plan period?

The Deputy Minister of Productien
(Shri Satish™ Chandra): So far ne
arca in Assam has been selected for the
development of village industries on an
intensive basis. The question is under
examination in consultation with the Assam
Khadi & Village Industries Board.

Amalgamation of Small Collieries

353. Shri Chattopadhyaya: Will
the ﬁinistcr of Production be pleased to
refer to the reply given to Sta Question
No. 199 on the 24th July, 1956, and state:

(s) whether the Expert Committee
appointed under the Chairmanship of
“ri Balwantray Gopaljee Mechta to go

hih the question of amalgamation of

: “" ollieries has since submitted its

report; .
®) If 50, woat gr¢ the main recom-
mendations;
(c) whether Government have exa-
aed the same; and

( {) if so, the decision taken there-
(8
on?
Minister of Production
The D‘t‘l’r:t(z.hud;lk (a) Yes.
v main recommendations of the
(b) The

are:—
mmittee collierles producing less than
(1) The o tons or having an ared
10,00 than 100 acres should be
of Jess

mated.
legislation should be
(2) Central
undertake,
aspects of

o to deal with all
amalgamation.

(3) A statutory Cc

set up to dira\

ymmission should be
w up a scheme of

amalgamation. * three t_ocl:;lc:lo
(4) A Committee ot * appoint

officers lhoat:lt{ b for voluntary

examine proposels nding . the

amalgamation.  pe

appointment of the ¢ nination.

(¢) The report is utder oimh
(d)-Does not arise.
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Udsipur G.P.O.

3 Shri Bheckha Bhai: Wil
the hﬁl‘l‘iltﬂ' of Communications be

pleased to state:

(a) whether it is a fact that the postal
staffl employed at Udaipur General Post
Office is inadequate;

(b) if so, whether any effort has been
made to make up the deficiency ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) and (b). The staff position of Udaipur
General Post Office is under review, and
as soon as statistics are verified, additional
staff as found justified will be sanctioned.

Border Incidents

Shri D. C. Sharma:
355.{ Sardar Igbal Singh:
| Sardar Akarpuri:

Will the Prime Minister be pleased
to state:

(a) the number of border incidents
which have occurred during the period
from the I1st of August to the end of
November, 1956 -on the Indo-Pakistan
borders of East Pakistan; and

(b) the extent of loss of life and pro-
perty on the Indian side?

The Deputy Minister of Externl
Affairs (Shri Anil K. Chanda): (a) and
(b). From 1st August till 31st October,
there were 14 incidents on the borders of
Assam, Bihar and Tripura in which pro-
perty worth Rs. 56 was lost and one Indian
national kidnapped.

Information regarding West Bengn.l‘

is awaited.

Figures for the month of November
will be available only after the month is
over. :

Wage Board of Working Journalists

356, JShri D. C. Sharma:
Shri Bhakt Darghan:

Will the Minister of Labour be pleased
to state the progress made so far by the
Wage Board which was constituted on
the 2nd May, 1956 under thec Working
Journalists (Conditions of Service) and
Miscellaneous Provisions Act, 19557

The Deputy Minister of Labour
(Shri Abid Ali): The Wage Board issued
& questionnaire to about 6,000 Newspa,
establishments and Organisations. AR::
analysing the replies received, the Board
started taking evidence, It visited Tri-
vandrum, Madras and Delhi for the purpose.
Evidence still remains to be taken at Calcutta

and Bomabay,

27 SEPTEMBER 1955

Written Answers 60z

‘De Luxe’ Telograms

357. ShriKrishnacharys Joshi: WiIR
the Minister of Communications be
pleased to state:

(a) the total number of ‘De Lexe’
telegrams received during the year 1956;
and

(b) the tota: amount realised om
account of the same?

The Minister in the Ministry of’

Commmunications (Shri Raj Bahadur):.

(a) and (b). The information is not avail-
able as no record is kept of the number of
De Luxe telegrams booked, or of the
amount realised.

An estimate is now being made and it
will be placed on the Table of the Lok
Sabha as soon as the necessary statistics.
become available.

Messrs. Fertilisers and Chemicals
Ltd., Alwaye

358. Shri Velayudhan: Will the:
Minister of Heavy Industries be pleased.
to state:

(a) whether Government have re-
commended or given any loan to Messrs.

fneéti]iseru and Chemicals Ltd., Alwaye;.

?(b) if so, what is the amount grant-

The Minister of Heavy Industries.
(Shri M. M. Shah): (a) and (b). Yes,
Sir. The Industrial Finance Corporation
of India has in full consultation with the
Government of India decided to grant
a loan of Rs. 206 lakhs to M/s Fertilisers
and Chemicals, Travancore, Ltd., Alwaye.

Border Incident

359. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether there has been any cor-
respondence between the Government
of Indian and the Government of Pakistan
regarding the trespassing of Indian Ter-
ritory on the Assam Border in the Khasi-
Jaintia Hills on: the 315t of July, 1956
by 300 Armed Pakistani Civilians; and

(b) if so, what is its result?

The Deputy Minigter of External
Affairs (Shri K. Chanda): (a) and

). The Government of Assam had
odged a protest with the Government of
East Pakistan. The joint enquiry into the
incident could not arrive at an agreed
finding.

Seven Pakistani nationals who had
been arrested for trespass were tried and
sentenced to varying terms of imprison--
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ment. The East Pakistan Government
bhave requested the Government of Assam
to remit their unexpired portions of the
-gentences. .

Meanwhile the Pakistan High Com-
‘mission in India has sent a protest to the
Government of India, based on the Pakistan
side’s versions of the incident at the joint
«enquiry, making a counter-charge against
‘the Assam police for trespassing into
Pakistan territory and arresting Pakistani
wationals. This is under consideration.

Bicycles

360. Shri D. C. Sharma: Will the
Minister of Commerce and Consumer
Andustries be pleased to state:

(a) whether the raw materials used
in the manufacture of bicycles in India
are all indigenous; and

(b) if not, from where they are ob-
i ?

The Minister of Trade (Shri Karmar-
kar): (a) and (b). No, Sir. '

. Some of the raw materials, used
in the manufacture of bicycles in India,
.are obtained indigenously while some
others are imported. The imports are
mostly from the United Kingdom, Germany
and Japan,

Distribution of Advertisements

.361. Shri D. C. Sharma: Will the
Minister of Information and Broad-
<asting be pleased to state:

(a) the considerations the Union Gov-
ernment follow in distributing advertise-
ments; and

(b) whether the Union Government
| s any audit report of circula-
tion from the local press for the purpose
of distributing advertisements ?

The Minister of Legal Affairs (Shri
Pataskar): (a) The considerations follow-
:g in distributing advehr:;semenu are

ective circulation, ity in publi-
<ation, class of mder;n"uhip, adherence to
accepted standards of journalistic ethics
and other factorssuch as production
smndards and the languages and aress
sntended to be covered,

(b) Yes, as part of the enquiry for

determining ci
Development of Handicrafts, Khadi
and Village Industries

32. Shri D. C. Sharma: Will the
'M-:!-lwroll’nhcd-bephmdw
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(a) the toml amount of grants and
loans sanctioned to the Punjab Govern-
ment by the All India Handicrafts Board
during the last year;

(b) how much amount was drawn
&? spent by the Punjab Government;

‘(c) whether the balance; if any, was
allowed to be carried over to this year?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Grants and
loans for the development of handicrafts
are sanctioned to the State Governments
on the recommendation of the All India
Handicrafts Board. In 195{5- 6 a grant
of Rs. 6,360 and a loan o Rn 1,14,800
were sanctioned to the Government of
Punjab,

(b) The grant of Rs. 6,360 was credited
to the Punjab Government but was sur-
rendered at the end of the financial year as
it was not utilised. The amount of loan
was not drawn by the State Government.

(¢) Out of the loan sanctioned for
1955-56, and not utilised, an amount of
Rs. 60,000 has been converted into a grant
for utilisation in respect of the two schemes
during 1956-57 at the uest of the State
Government. The other scheme for which a

t of Rs. 6,360 and a loan of Rs. 54,800

been sanctioned in 1955-56 has since
been abandoned by the State Government.

Television Units

Shri D. C. Sharma:
363. | Shri Ram Krishan:

Will the Minister of Information
and Broadcasting be pleased to state

the progress made with regard to the
setting tig Iof Television Units in Bom-
e

bay and hi ?

The Minister of Legal Affairs (Shri
Pataskar): Work on the Bombay Tele- -
vision Station is scheduled to comménce
in 1957-58 and budget provision has accord-
ingly been during the next financial
year. Meanwhile surveys are being con-
ducted for the sclection of a suitable site

at Bombay. ipment for the

of experimen investigation utpum

has been purchased. Preliminary steps

for o:' opcrc:ldo.r?m .t"w“htbn
equency etc. in re

Il i T thie e . ™\

International Supervisory Co.
mission in Indo-China -

364. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

t-.n(l) the strength cn!'i.“t.I:‘° Indian Milj-
Supervisory m hlm
at present; and
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(b) whether it is contemplated to
the number?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
The total number of Indian Armed Forces
Personnel serving with the International
{ ission for Supervision & Control
in Indo-China on 1st October, 1956 igi=—

National  Inter-

national
VIETNAM -
Officers. R 45 20
JCOs/WOs. . 7 17
ORs . ; 81 360
NCsE . . -_— 31
133 438
LAOS '
Officers. 20 4
JCOs/WOs 2 3
ORs . a3 127
NGsE . 7 H]
62 142
CAMBODIA
Officers. . ] 3
JCOs/WOs —_— 4
ORs . 7 60
NGsE . 4 4
16 7;
TotAL 211 641
GRAND ToTaL 852
(b) No.
Air Agreement with China
Shrimati Tarkeshwari Sinba:
365. { Sardar Igbal Singh:
Sardar uri:

Will the Minister of Communica-

tions be pleased to state whether any

ent has since been reached with

regard to the air-talks between India and
China?

*

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
The matter is still under consideration
and it will not be in the public interest to
disclose any details on the subject at this
juncture,

Employment for Displaced Persons
in Tripura

366, Shri Biren Dutt: Will the
Minister of Rehabilitation be pleased
%0 state:

(a) whether any scheme has been
sanctioned to oipm employment in
the colonies Tripura during 1955~

>
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(b) if so, what is the nature of tha
scheme; and

(c) how man: le are expected
tomphm{?m

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): (a) (b) and
(c). A statement is placed on the Table of the
iﬂk Sabha. [See Appendix II, annexure

0. 94).

ST it st 3 i fewm-ae

% &Y A ey o ®T AT
a8 @t N T oFHfE

(%) w1 ag g9 g fF qemwe
WX SR & e famme-ar frafae
7 ¥ o favifa awq o3 T st
@ ; WX

(=) afz &, @ ™ =4 fed
feq fawm 7 @ @ OX 3T AR A
FHY 9T TRE W 97 95N 7

e dwem § AN (9 O
ww) : (F) W1 (§) oTeR-
s Ja Wy famrearfer famr
(Indian Ajrlines Corporation)
I WA AT 9 weTE 9T @
g o) s wF fafeew w9-
¥ HE @ e § ) g WEw
WOT & T I T F wA af-
TWH WA & ST g )

! AEEY, (8M ¥ T FT 3o
faorare, (84% % @@ WYEH g
W ooy ¥ g ¥ oy feA @
aeft | fRT o 3ge wEf ST
¥ o X gEEE W qft & fad
ufafom ITF1 &1 wEow & IR
9T § o= ITH T

Pitlooms and Framelooms

368. Shri M. Islamuddin: Will the
Minister of Commerce and Consumer
Industries be pleased to state:

(a) the number of persons who have
received grants for the improvement
of pitlooms and for their conversion inte

framelooms during 1956 so far;
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(b)thc&tdmountmtedunde:

s
>

(c) the steps taken by Government -

to ensure that the loans granted are pro-
perly utilised on items for which they are
granted ? .

The Minister of Trade (Shri Kar-

markar): (a) and (b). A Statement is
;ltmdleil. [See Appendix II, annexure
0. 95].

(c) The State Governments who
actually implement the schemes look after
the proper utilisation of the amount sanc-
tioned.

Khadi Development Loans

369. Shri Bhockha Bhal: Will the
Minister of Production be pleased to
state:

(a) whether any State has applied
for di development loans during
1956-57;

(b) if so, the names of such States;.

(c) the action taken on their appli-
cations ?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Yes Sir.

(b) PEPSU, Madras, ' Mysore, West
Bengal, U. P, Punjab and Assam.

(c) Loans have been sanctioned to the
Governments of PEPSU, Mysore and West
Bengal. The npphcanon of the Govern-
ment of Madras is under consideration
The recommendation of the All India
Khadi and Village Industries Board is
awaited in respect of the applications of
the Governments of U. P. and the Punjab
and the State Board of Assam.

Industrial Schemes for North
Bihar

Shri As
Ramnarayan Singh:

Will the Minister of Heavy Indus-
tries be pleased to state:

(a) the details of the industrial schemes
f:l:n orth Bihar under Second Five Year

370, {Thnhl.rtim ugal Kishore Sinha:

(b) steps taken so for the implemen-
mtion of the schemes

27 NOVEMBER 1956
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Regarding Vi and Small Scals
Industries, the Bi State submitted
schemes within the tentative allocation of
Rs. 11-40 crores without s i the
locations of the schemes. schemes
mmllunderthemnudumnofthe State
Government and the Planning Commission.

Indian Capital investment in
S. East Asian Countries

{Su'du Igbal Singhl
371

Will the Prime Minister be pleased®
to state:

;:) the total amount of ca invested
by Indians in Industries in NEIIIYI.
Siam and other South-East Asian counl:rm,
(b) whether any restrictions have
been imposed on Indian undertakings-
in these countries; and
(c) if so, the nature of those restric-
tions and from what date they were im-
posed ?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) to
(). We have asked the Indian Missions
in South East Asian countries to furnish us
the information. The information will be
placed on the Table of the House as soon
as it is available,

Indo-Afghan Chamber of Com-
merce, Delhi

unath Sinsh Wl"-.
mmerce

372. Shri
the Minister of

_sumer Industrics be pleased to umc

(a) whether it is a fact that Indo-
Afghan Chamber of Commerce, Delhi
has suggested that one check post be
established to check whether  fruits
imported from Afghanistan are fit for
human consumption; and

(b) whether they have also suggest-
ed that the system of import through
an Afghan Company at Amritsar be
abolished and trade should be thrown
open to competition in the market?

The Minister of Trade (Shri
Karmarkar): .(a) Yes, Sir. Customs
check posts are already in existence. The
question of extending Customs examination
to include cxamination of the quality
of the dry fruits which are being imported
into the country is under consideration.

(b) According to the revised instruc=
tions recently issued, import licences for
import of dry fruits from Afghanistan are
issued only to persons or firms who have
been engaged in the import trade of these
podl between 1945—54, a8 in the case of

from other countries. Importers
need not effect imports through the Afghan.
Company at Amritsar.
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Telephone Exchanges

373. {Surdu- Iqbal Singh:
Sardar Akarpuri:

Will the Minister of Communications
be pleased to state:

(a) whether it has been decided to
establish a Departmental Telephone
Exchange at (i) Mandi Jalalabad (i)
Guruharshai in  Ferozepore District;
-and :

(b) if so, when will they start func-
tioning ?

The Minister in the Ministry of
- Communications (Shri Raj Bahadur):
(8) and (b). The demands at the two
places do not justify the opening of depart-
mental Telephone Exchanges. The de-
mands for local connections at Mandi
Jalalabad are met by providing extensions
from the Public Call Office.  Similar
extensions would be provided at Guru-
harshai also, if demands are received.

Consultative Committee

374. Sardar Igbal Singh:
Sardar Akarpuri:

Will the Minister of Parliamentary
Affairs be pleased to state:

(a) the main recommendations of
the Information and Broadcasting Con-
sultative Committee since its fromation;
. and

(b) how far they have been imple-
mented ?

The Minister of Parliamentary
Affairs (Shri Satyanarayan Sinha):
- (a) and (b). The Informal Consultative
Committees are inteded to be informal and
are not expected to take any decisions.
They are 3o to say informal forums and were
formed on the bais that no formal agenda
or record of proceedings were to be kept.
The question of their making any recom-
mendations and their implementation does
not therefore arise.

Import of Kraft and Blue Match
Paper

376. Shri Mohana Rao: Will the
Minister of Commerce and Consumer
. Industries be pleased to state:

(a) whether the  Government of
India have allowed the import of “kraft
.and bluc match paper” into India;

(b) if so, the total quantity imported
in 1954, 1955 and 1956 so far res-
,pectively; and
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(c) to what extent the Indian p.ﬂ::
production  (Indian Paper Mills)
been affected due to the imports?

* The Minister of Trade (Shri Kar=
markar : (a) Yes, Sir.

(b) A statement is attached. [See
Appendix II, annexure No. 96].

(c) Not to any appreciable extent.

Community Radio Sets

377. ShriS.V.L. Narasimham: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) the number of village Pancha-
yat Boards in Andhra State  which
deposited money for Community Radio
sets in the years 1955-56 and 1956-57;
and

(b) the number supplied and in
operation ?

The Minister of Leggl Affairs
(Shri Pataskar): (a) The Central
Government’s  subsidy scheme operates
in respect of all community listening sets
to be installed by a State Government,
and scparate information about village
Panchayat Boards' deposits for that pur-
pose is not required to be furnished and
15 not, thercfore, available.

(b) During 1955-56 against the state
Government’s requirement of 250 sets;
75setsweresupplied as the State Govern-~
ment communicated their requirement on
16th February, 1956, when it was not
possible for manufacturers to supply the
required number of sets by 31st N
1956. TFor 1956-57, the Andhra State
have communicated their requirement
of 500 community sets which will be
supplied by 31st January, 1957.

Reserve Bank of India

Sardar Igbal Singh:

378. Sardar Akarpuri:
Thakur Jugal Kishore Sinha:
Shri Veeraswamy:

Will the Minister of Commerce and
Consumer Industries be plcased 1o
refer to the reply ‘given to Starred Ques-
tion No. 1784 on the sth September,
1&5‘:, and state whether decision has
® been taken for the supply of Reserve
Bank Credit to weavers at three per cent
interest through the Co-oprative
Banks ?

The Minister of Trade (Shri
Karmarkar) Yes, Sir.
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Ewacuee Properties in Punjab

Sardar Igbal Singh:
3?’. {Sardar xxlrpurl:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the evacuce  propertics
in Punjab have been classified as allotable
and non-sllotable; and

(b) if not, the reasons therefor?

The Minister of Rechabilitation
(Shri Mehr Chand Khanna): (a) and (b).
Evaluation of evacuee properties in the
Punjab is in progress and out of about
1,55,000 urban evacuee properties, nearly
66,000 had been evaluated upto 31st
October, 1956. Classification of pro-
perties as allotable or non-allotable
depends on their value. Delay in valua-
tion is mainly due to the shortage of
technical personnel, However efforts are
being made to speed up the work.

Compensation to Displaced Persons

80 J Sardar Iqbal Singh:
3 ‘~Sardar Akarpuri:

Will the Minister of Rehabilitation

be pleased to state:

(a) what are considered as  urban
areas of Bhawalpur for the purpose of
grant of compensation to displaced per-
a0ns;

(b) whether it is a fact that a represen-
tation has been received by Government
for some additional areas in Bhawalpur
being declared as urban areas for purpos.x
of grant of compensation : and

(c) il su, action tuken thercon?

The Minlster of Rehabilitation
(Shri Mehr Chand Khanna) (a)
Under the Displaced Persons (Claims
Act, 1950 an urban area means any are
within the limits of a  corporation,
a municipality, a municipal committee,
a notified area committee, & town area,
a small town € Or & cantonment
as these limits %ted on the 15th dl:;or
August, 1947. is definition applies to
Bnﬁ‘::n’lpu%‘:n also to other areas in West
Pakistan.

(b) Yes.

(c) Such of the § places as had a local
body of the type mentioned sbove were
treated as urban  arcas. Other areas
not conforming to the definition embodied
in the Claims Act could not be
declean as  urban arcus.
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Manufacture of Ghanl 0il

81. Shri Deogam: Will the Minister
of imdnctlon be pleased to state:

(a) the specific sregn taken in the
Bihar State for the development of
manufacture of Ghani oil;

(b) the number of oilmen’s Co-
operative Socicties engaged in the manu-
facture of Ghani oil;

(¢) the npumber of societies which
have not been given any  assistance
technical or otherwise with the result
that they have ceased to function; and

(d) the proposal, if any, for running
the defunct oilmen’s Co-operative Socie-
ties ? . '

The Deputy Minister of Production
(Shri Satish Chandra): (&) (1) Finan-
cial assigtance has been sanctioned to the
State Government for the establishment of
a model demonstration centre and for
subsidising the introduction of improved

hanis.(2) The All India Khadi and Village
ndustries Board disbursed funds in Bihar
State for setting up ‘eleven democstration-
cum-production centres during 1954-55
and I1955-56 and according to reports
received till August, 1956, cight centres
had gone into production. PRinancig]
assistance is also being extendedto Oilmen’s
Co-perative Socicties and other registered
institutions in Bihar for purchasing bullocks,
stocking oilseeds, introducing improved
bullock ghanis, marketing of ghani
oil, giving rebate on the sale of ghani oil
and training of inspectors, mistries, and
eelies.

(b) 152,

() No socicty ccased to function for
want of awistance from rthe Goverrnment

ol Hihar.

(d; Steps tuc being taken by the Govern-
ment of Bihar for re-orgenising Socicties
which stopped functioning due to other
reasons.

Development of Silk Industries

. Shri Deogamt Will the Minister
of gf.:vductlou be pleased to state:

(a) the schemes submitted by the
Bihar Government and the amount
sanctioned and paid to Bihar State by
the Central Silk Board for the develop-
ment of silk industry during the year

1955-56;
(b) whether schemes have been

by the Bihar  Government
t{grrmtuli:t egeve{opmcnt of Tassar Silkk in

. Singhbhum district which is the biggen

market for the raw Tassap Silk, and



613 Written Answers

(c)the amount actually spent by
the State and the amount surrendred as
lapsed to the Board?

The Minister of Productien
(Shri Satish dra): (a) One scheme
relating to re-organisation of Eri Silk
Worm Seed Supply Station was received
from the Bihar vernment for which a
sum of Rs. 67,100/- was sanctioned in
1955-56. This amount has not been paid
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to the Bihar Government 8s they couid
not implement the scheme during that
Year

(b) Yes, Sir.

(c) Out of the grants totalling Rs.
1,89,600/- paid to the State Government
upto 31-3-5§, they have spent Rs 57,510/-
upto 31-3-56. The balance of Rs. 1,32,090,
was surrendercd by the State Guovernmenrr
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LOK SABHA
Tuesday, 27th November, 1856

The Lok Sabha met at Eleven of the
Clock-

[Mr. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 hrs.
PAPERS LAID ON THE TABLE

TO INDIAN AIRCRAFT
RuLEs

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
I beg to lay on the Table a copy of
the Notification No. AR/1937(23),
dated the 11th September, 1956 to-
gether with an Explanatory Note,
under sub-section (3) of section 5 of
the Indian Aircraft Act, 1934, making
certain amendments to the Indian
Aircraft Rules, 1937.

[Placed in Library. See No. S5-495/56]

AMENDMENT

STATEMENT SHOWING ACTION TAKEN
By GOVERNMENT ON ASSURANCES ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertakings
given by Ministers during the wvarious
sessions shown against each:

(1) Supplementary Statement No.
IV. [See Appendix II, annexure
No. 971 Thirteenth Session, 1956
of Lok Sabha.

(2) Supplementary Statement No.
X. [See Appendix II, annexure
No. 98] Twelfth Session, 1956 of
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Lok Sabha.

(3) Supplementary Statement No.
XII. [See Appendix II, annexure
No. 99] Eleventh Session, 1955
of Lok Sabh ‘

(4) Supplementdry Statement No.
XV. [See Appendix II, annexure
No. 100] Tenth Session, 1955 of
Lok Sabha.

(5) Supplementary Statement No.
XXI. [See Appendix II, annexure
No. 101] Ninth Session, 1955 of
Lok Sabha.

(6) Supplementary Statement No.
XXIV. [See Appendix II, an-
nexure No. 102] Eighth Session,
1954 of Lok Sabha.

(7) Supplementary Statement No.

XXVI. [See Appendix II, an-
nexure No. 103] Seventh Ses-
sion, 1954 of Lok Sabha.

(8) Supplementary Statement No.
XXXV. [See Appendix II, an-
nexure No. 104] Sixth Session,
1954 of Lok Sabha.

(9) Supplementary Statement No.
XXXVIII. [See Appendix II, an-
nexure No. 105] Fifth Session,
1953 of Lok Sabha.

AMENDMENT TO ADMINISTRATION OF
Evacuee ProrPERTY (CENTRAL) RuUnEs

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): I beg to
lay on the Table under sub-section
(4) of section 56 of the Administra-
tion of Evacuee Property. Act, 1950 a
copy of the Notification S.R.O. Ne. 2183
dated the 29th September, 1956, mak-
ing certain amendment to the Admin-
istration of Evacuee Property (Cen-
tral Rules, 1950. [Placed in Library.
See No. S-496/56]
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AmEnpmENTS TO CompaniEs (CEn-
RAL GOVERNMENT'S) GENERAL RULES
AND Forms

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (3) of
Section 642 of the Companies Act,
1956, a copy of the Notification No.
S.R.O. 2535, dated the 1st November,
1956, making certain amendments to
the Companies (Central Govern-
ment’s) General Rules and Forms,
1956. [Placed in Library. See
No. S-506/56 ]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ELEcTION OF A Memeer TO RAJYA
SABHA FROM MANIPUR

Shri L. Jogeswar Singh (Inner
Manipur) : Mr. Deputy-Speaker,
under Rule 216, I beg to call the
attention of the Minister of Legal
Affairs to the following matter of ur-
gent public importance and I request
that he may make a statement there-
on. .

“The election of a member to
Rajya Sabha from Manipur, con-
sequent upon reorganisation of the
States.”

The Minister of Legal Affairs (Shri
Pataskar): According to the informa-
tion of Government, only three mem-
bers sent letters of resignations to the
Election Commission in December,
1954 and April, 1955. Of these three
persons, one died in January 1956 and
a fourth member of the Electoral Col-
lege also died in February, 1956. The
Government has no information about
any member being missing. Casual
vacancies have, no doubt, arisen by
the death of two members of the
Electoral College. In view of the im-
pending general election, the Election
Commission decided not to hold bye-
electionz to fill these two casual va=-
cancies. Under section 27J of the Re-
presentation of the People Act, 1850,
no election by the members of the
Electoral College can be called in
question on the ground merely of the
existence of any vacancy m the mem-
bership of the Electoral College. There
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is therefore no legal difficulty in the
way of holding the election to Rajya
Sabha because of these two vacancies.

As regards the resignations sent to
the Eelection Commission in 1954 and
1955, there is no provision in the Re-
presentation of the People Act, 1950,
or in other law, for the submission of
resignations to any authority or for
their acceptance by any authority.
The two members who had sent such
resignations cannot, therefore, be
treated as having ceased to be mem-
bers of the Electoral College. It may,
be pointed out that all members of
the Electoral College are only voters
for the purpose of electing a member
to the Rajya Sabha and while a voter
may abstain from voting, he cannot be
said to have the right to resign.

Shri L. Jogeswar Singh: May I
point out one thing? Out of thirty
members of the Electoral College,
four are reported to have resigned.
Two members are dead and one was
missing in the Naga hills. I ask, in
the absence of seven members, is it
justifiable to hold elections for the
whole of Manipur State? Another

Mr. Deputy-Speaker: Order, order.
The hon. Member had called the
attention of the Minister. He wanted
a statement to be made thereon. The
statement has been made. If he wants
to ask further questions, he may re-
sort to other methods of procedure
that we have got. There are no ques-
tions allowed after that statement has
been made here. If he feels that that
decision is not proper or he wants to
draw the attention of the Minister to
certain other aspects which may have
any repercussions, he can do so by
contacting the Minister or by bringing
this fact before Parliament in some
other way. Now, there iz mno time
when questions can be put.

Shri L. Jogeswar Bingh: A new
point has been raised that there can
be election by the members of the
electoral College without having bye-
elections for wacancies in Manipur.
Supposing in the whole of the Elec-
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toral College, of 30 members 20 have
died, what would be the position?
Mr. Deputy-Speaker: That is what
I wanted to explain to the hon. Mem-
ber; I am sorry I have not succeeded
That point can be taken by the hon.
Member with the Minister at some
proper place and proper time. Even
if he desires to bring it before the
House, that can be done by many
other ways. This is not the time when
these questions can be put.

Shri Pataskar: May I suggest....

Mr. Deputy-Speaker: I think I have
closed this Chapter. I proceed to the
next business now.

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

Mr. Deputy-Speaker: We take up
clause-by-clause consideration of the
Administration of Ewvacuee Property
(Amendment) Bill.

The questions is:
“That clauses 2 and 3 stand part
of the Bill.”
The motion was adopted.

Clause 2 and 3 were added
to the Bill

Clause 4— (Amendment of section
10)
Pandit Thakur Das
(Gurgaon): I beg to move:
(i) Page 2, line 14,—
omit “(f), (g), Ch).”
(ii) Page 2—
Omit lines 16 to 18.
Sub-clauses (f), (g) and (h) relate
to matters of importance and their
use may be desirable in the public
interests by the authorities concerned
to find out certain things. Sub-clause
(1) says:

“require any person, notwith-
standing anything to the contrary
contained in any other law for the
time being in force relating to
the disclosure of any information
by a public servant or any other
person, to furnish such returns,

Bhargava
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accounts or other information in
relation to any property and to
produce such documents in his
possession as the Custodian con-
siders necessary for the discharge
of his duties under this Act;”

My submission is that these words
are so wide and unless and until all
the applications are disposed of, it is
likely that the Custodian will require
the use of the provisions contained in
sub-clause (f) for the purpose of get-
ting information about properties
about which he is enquiring. Similar-
ly, in regard to sub-clause (h) you
will be pleased to see that the clause
says:

“search any building or place in
which the Custodian has reason to
believe that any evacuee property
or any document tending to show
that any person is an evacuee or
that any property is evacuee pro-
perty is being kept or concealed
and take possession thereof;”

As long as there are so many appli-
cations pending with the Custodian,
we cannot say for what purposes or
for what particular use the informa-
tion referred to in sub-clauses (f), (g)
and (h) may be required. Four thou-
sand applications are there. They are
all of a complicated nature. They may
require the use of these powers
What is the hurry for repealing all
these sub-clauses? If they are not of
any use, ipso facto, when the whole
Act is abrogated, they will also be
abrogated. If you omit them today,
iiMieulties may arise in regard to
these matters. I therefore think that
it is rather premature to omit sub-
clauses (f), (g) and (h).

Mr. Deputy-Speaker: Amendments

moved:
(i) Page 2, line 14—
omit “(f), (g£), (h).”
(ii) Page 2—
omit lines 18 to 18.

Shri U. M. Trivedi (Chittor): I
agree with the amendment suggested
by my hon. friend Pandit Thakur Das
Bhargava. The Evacuee Property Law
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itself was a special law, coming into
direct conflict with the provisions of
the. common law. The general law of
Transfer of Property was abrogated
and set at naught. The ordinary prin-
ciples of the Constitution were also
abrogated to a great extent. Without
paying any compensation whatever,
properties of other persons were being
taken over. All these things were
there. Therefore, special provisions
were found necessary to have these
matters investigated properly if and
when an opportunity arose. It is with

‘end in view that these provisions
were made in section 10. I do not
know whether these provisions were
made use of or not. Some of them
were very essential for the purpose of
arriving at a decision whether or not
a particular transfer was a bona fide
transfer or not. You will find that the
provision in (f) for example could

compel an income-tax officer to give

certain information which will other-
wise not be available under the ordi-
nary law. Similarly, the provision in
(g) was also a very salutary provi-
sionn 'which could force a company to
disclose certain information which
under ordinary circumstances it would
not disclose. In the Statement of Ob-
jects and Reasons of the Bill the Go-
vernment has not thought it fit to say
why these provisions are required to
be omitted The date 8th April, 1855
has ‘been put down simply because of
the last amendment which was made
that no property shall be declared to
be an evacuee property on or within
glx month after the commencement of
the' last amendment which was made.
That amendment I think came into
being on 8th April. It has been stated
in the Statement of Objects and Rea-
sons:

“After April 8, 1955, the judici-
al work of the Custodians has
been largely confined to the dis-
posal of tases pending on that
d_ate."

That is true, but at the same time
there would be so many cases which
will be at the appellate stage which
would not be have been completeiv
disposed of, which would still be a
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matter of investigation in the High
Courts where writ applications have
been moved. Therefore, I see mno
reason . whatsoever to do away with
this salutary provision. I think no case
is made out for the omission of this.
provision, and it is to the interest of
the Government that this provision
should remain. I think the hon. Min-
ister may reconsider the position and
allow this provision to remain and
drop the provision contained in clause
4, I therefore support the amendment
of Pandi_t Thakur Das Bhargava.
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Mr. Deputy-Speaker: The quest;ion
is:
'Page 2, line 14—
omit “(1), (g), (h)" _
The motioft was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2—
Omit lines 16 to 18
The motion was negatived.
. Mr. Deputy-Speaker: The question
187 N
“That clause 4 stand part of the
Bill”

The motion was adopted.
Clause 4 was added to the Bill.
Clause E—(Amendment of secion 11)
Pandit Thakur Das Bhargava: T beg

to move:
Page 2, line 26—
omit “in place of the evacuee
trustees”
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Yesterday 1 submitted that so far as
the general principle of this clause
goes, I am in favour of it, but at the
same time there are some words there
are some words there to which I ob-
ject. The words are:

“....being in force, to appoint,
by general or special order, new
trustees in place of the evacuee
trustees ...."

My fear is that it may be argued
that new trustees can only be appoint-
ed if previous trustees existed, where-
as I know as a matter of fact that in
so far as many of the trusts which are
now assumed to be trusts, there were
no trustees before. For instance, in
regard to places which were existing
or in use for the last 50 or 100 years,
there were no trustees appointed, and
there were many other buildings etc.,
for which there were previously no
trustees which were being used by
people for public purposes and which
have fallen into disuse now. I want
new trustees may be appointed for all
places which can be of use, so that
people may be able to look after thbse
buildings and manage them. These
words “in place of the evacuee trust-
tees” are redundant as a matter of
fact, because even where there were
no trustees, they will have to be look-
ed after and managed. If these words
are taken away, nothing will be lost.
On the contrary, powers will be uti-
lised by the hon. Minister ....

Mr. Deputy-Speaker: Is it intended
to appoint trustees even when there
were no trustees before, or only when
when there were trustees before par-
tition?

Shri Mehr Chand Khanna: The
position is that certain trusts existed
before partition. There were some
trustees who were managing those
trusts. Some of them have gone to
Pakistan, some are still in our country
today. Our intention is to take powers
‘for the appointment of new trustees
“in place of those trustees who have
gone away to Pakistan.
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Mr. Deputy-Speaker: Simply in
those cases?

Shri Mehr Chand Khanna: May I
proceed further?

Then there are certain trustees
who have remained behind in this
country. They have been in charge of
the property. They know the ins and
out of these properties, of these trusts,
they have been managing them for
quite a number of years. So, if I have
understood Pandit Thakur Das Bhar-
gava's amendment, the meaning is
that those nationals of India who have
remained behind in this country and
were trustees may also be eliminated,
and power is given to the Govern-
ment for the appointment of new
trustees even in place of the trustees
who are still here. My point is that
those who are here are here. Why
should I disturb them? We are taking
powers to appoint new trustees in the
vacancies that have been caused on
account of the persons who have gone
away to Pakistan.

Mr. Deputy-Speaker: Only vacancies
are to be filled; is it?

Shri Mehr Chand Khanna: Yes.

Pandit Thakur Das Bhargava: As a
matter of fact the difficulty is when
we come to the provision. So far as
the words are concerned, they are
capable of any interpretation. The
hon. Minister says that it is not the
intention and his intention is this.
Who is going to look into the
intention? Every court will lock to
the words used. As the proverb goes,
‘The way to Hell is paved with good
intentions’. His intentions are wvery
well. We say that in the last amend-
ment about joint famil rule 19 and we
see it here also. But my submission
is that he really puts into my mouth
certain things which I did not say or
even contemplate.

Mr. Deputy-Speaker: I feel there is
a difference in approach. The hon.
Member wants that the trustees should
be appointed by Government whether
originally there were certain trustees
or not.
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Pandit Thakur Das Bhargava: Yes.

Mr. Deputy-Speaker: But the Minis-
ter says that only vacancies are to be
filled. .

Pandit Thakur Das Bhargava: 1
want that where there are trustees
already here and they can work, they
may remain and control all these
institutions. I go further and submit
that if there is any mosque etc. and
Mohamedans are living there, I do
not want to interfere with any rights
—even supposed rights—of the minori-
ties. It is far from me. From the
trend of the hon. Minister’s speech I
understood that he wants to put into
my mouth that I want them to be
treated in a different way from the
nationals of this country. It is
exactly the reverse. I want that
every Mohamedan in this country
should be treated just like a Hindu
and there should be absolutely no
difference. ¥

Shri Mehr Chand Ehanna: May I
draw the attention of the Chair? The
hon. Member is alluding to me. If I
may remind him, his name was taken
by my friend at my back. He quoted
Pandit Thakur Das Bhargava’s name
more than once bringing to your notice
that that appears to be his intention.
I did not say so.

Pandit Thakur Das Bhargava: Even
now it is not my intention.

Mr. Deputy-Speaker: I was in the
Chair. It was made clear that that
was not the purport of his imputation.

Pandit Thakur Das Bhargava: I am
not criticising him for what he has
said. He is entitled to say anything
he likes. My skin is too thick. But,
at the same time, I should say that
when he interpreted this that I want
the old trustees to be removed, I could
have said that if I wanted to say so.
I fully know the meaning of the words,
‘it shall be lawful for the Government’.
It does not mean that Government is
bound to have new trustees.

What I want is that in places where
previously there were no trustees
existing, in those places, Government
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should be authorised to appoint new
trustees. I never said that the old
trustees should be removed.

Mr. Deputy-Speaker: The hon. -
Minister has made it clear that Gov-
ernment's intention is simply to fill up
vacancies caused by the migration of
Muslim trustees. It is restricted. In
that case, if this Bill is passed, Gov-
ernment shall not appoint trustees for
trusts for which originally there were
no trustees.

Pandit Thakur Das Bhargava: This

.is exactly my point. I wanted to

cover those cases. If the Government
do not want that, it is their own look-
out. I wanted that in places where
there were no previous trustees, the
Government should be given power to
appoint trustees to keep them in good
use.

Mr. Deputy-Speaker: Has the Gov-
ernment considered this position where
there are properties and there are no
trustees! Supposing there are mosques
or some other properties and there
were no previous trustees. In order
to preserve those properties and to
efficiently manage them, has Govern-
ment envisaged that it would have
some need to appoint trustees because
Mohamedans from those areas would
have gone now and the intention of
the Government is to preserve those
properties intact?

Shri Mehr Chand Khanna: You
have exactly interpreted the view-
point of the Government. I was not
visualising any properties for which
there were no trustees. If there were
any properties for which no trustees
had been appointed, and if those pro-
perties now vest in the Custodian we
shall have to take into consideration
the preservation of those properties in
order to be put to ‘proper use.

Shri U. M. Trivedi: May I put one
question? If there were no trustees
for any property, how could that pro-
perty become evacuee property? By
what process of law can it become
evacuee property and how can it vest
in the Custodian? Unless and until
there is some owner who has evacuat-
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ed, there can be no evacuee property.
Property which does not belong to
anybody or is not vested in anybody
does not become evacuee property.

Mr. Deputy-Speaker: That is a
different gquestion now. That is a
legal question and we will not be able
to decide it here. The question is
whether we can think of any pro-
perties for which there were no
trustees before partition and now the
persons living there or who were in
charge have migrated to Pakistan and
the properties have to be maintained
.and to be taken proper care of. Pandit
Thakur Das Bhargava is worried about
such properties. He wants that
trustees should be appointed for those
properties also. The words that are
there now in the amending Bill cover
only those cases where there have
been vacancies and which have to be
filled up. If I can follow Pandit
Thakur Das Bhargava correctly, what
he wants to know is what would
become of those properties for which
there were no trustees before and
which we want to preserve. It is for
Government to consider whether there
would be any necessity for safeguard-
ing those properties. The Minister has
given his reactions.

Pandit Thakar Das Bhargava: May
I submit a word in view of what has
fallen from you and from the hon.
Minister?

' Shri Mulchand Dube (Farrukhabad
Distt.—North): rose—

Mr. Deputy-Speaker: One hon.
Member at a time; both are on their
legs.

Pandit Thakur Das Bhargava: You
have interpreted me. absolutely cor-
rectly. I have put the question. I
find the answer from the hon. Minister;
it is that Government have such pro-
perties also for which there were no
trustees previously.

Shri Mehr Chand Khanna: I did not
say that It never entered my mind
that there were some properties like

:ghat, which might have vested in the
- Kustodian.
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Pandit Thakur Das Bhargava: I
would submit for your consideration
that in Hissar there are two schools
attached to a mosque where previously
students used to read. Now, Govern-
ment i; opssessed of them. There were
no trustees at all previously and the
people used those properties. I am
only bringing it to the attention of the
hon. Minister. « In such cases where
the buildings are there no trustees
existed previously and there will be
no trustees now. I only want that so
far as these properties are concerned
where there were no previous trustees
and where you have taken over the
propertles there should be trustees to
look after them and have them
utilised properly. If the hon. Minister
is not willing to accept an amend-
ment from me, he may have his own
amendment.

Mr. Deputy-Speaker: No implication
of that kind, that he is not prepared
to accept any amendment coming
from the hon. Member.

Pandit Thakor Das Bhargava: I
do not wish that my amendment
should be accepted. If the hon.
Minister feels the necessity for that
let him make a provision.

Shri Mulchand Dube: Mr. Deputy-
Speaker, there can be no trust except
by appointment of trustees and where
there are no trustees there can
be no trust. A trust is said to be an
obligation annexed to the ownership
of property and the trustee is deemed
to be the owner. If the trustee has
migrated to Pakistan, then, another
trustee has to be appointed in his
place. If there were no trustees from
the very beginning, in the first place,
there would be no trust; and, in the
second place, the District Judge would
appoint new trustees and the matter
would take its ordinary course.

Shrl U. M. Trivedi: Sir,......

Mr. Depuaiy-Speaker: The hon.
Member should be brief.

Shri U. M. Trivedi: I would try to
be very brief in putting my viewpoint.
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1 have to place my viewpoint before
the House.

- Mr. Depﬁty-Spnker: 1 have asked
him only to be brief.

Shri U. M. Trivedi: 1 am always
brief; I will never dilate upon it.

Mr. Deputy-ﬁpa.aler: He reserves
the judgment also to himself?

Shri U. M. Trivedi: As this clause
is worded today, the difficulty is very
patent and the explanation that has
now been given on the point raised by
Pandit Thakur Das Bhargava creates
other difficulties also. In the first
place it provides that new trustees in
place of the evacuee trustees will be
appointed by a special order. That is
one aspect; there are certain properties
of which they were trustees or they
might have been trustees who would
have been dead and gone and sp they
would not become evacuees also.
Now they are situated at such places
where under the ordinary law people
interested in them can only be the
persons who can be appointed and
such persons do not exist.

Under section 82 of the Civil Proce-
dure Code persons who are interested
in public or charitable purposes, can-
not be appointed if those persons do
not exist. I would ask: What is going
to happen to such properties if their
position has been taken by the
Custodian? It is perhaps on such pro-
perties that a reference is made, i.e.,
that such properties are being used
either for schools or for some other
purposes. All the arrangements are
being upset on account of this provi-
sion. So I would like to hear the
views of the hon. Minister in this
respect.

@ Sy wen ;o @
& ¥ 77 w9 fen 91 fs O o=
(v ) o §F i fs Py qe
& qmd § | WTR sefeaw (Ffwe
wr) ¥ qv af § o sefed
F gt qrd +ff fanr §, &Y o A®
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Mr. Deputy-Speaker: Should I then
put the amendment to the House?
Pandit Thakur Das Bhargava:
Certainly.
Mr. Deputy-Speaker: The question
is:
Page 2, line 26—
omit “in place of the evacuee
trustees”.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
“That clause 5 stand part of the
Bill”
The motion was adopted.
Clause 5 was added to the Bill
Clause 8.—(Amendment of Section 16)

Pandit Thakur Das Bhargava: I beg
to move:

(i) Page 3, line 26—
after “this sub-section” ingert:
“or any other law”.

(ii) Page 3—
after line 29 add:

“(2A) No property shall be
restored to any evacuee or his heir
except under the provisions of
this section.”

1 am not moving amendment No. 6:
You may remember that yesterday I
took great pains to explain my point
of view, and I do not want to repeat
those arguments at least here, because,
as a matter of fact, my fears have
been aroused by a provision which is
coming in the other Bill. I want to
foretell and to ‘scotch’ the views held
by the framers of this Bill. There-
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fore, I am anxious to see that these
words, namely, “No property shall be
restored to any evacuees or his heir
except under the provisions of this
section” should be added, so that if
the Government chooses to bring for-
ward such a provision as I referred to
yesterday (20A of the other Bill) and
it is passed by the House, it may come
into clash with this provision. I am
anxious that when we have a provision
for a particular purpose, it will not
turn out to be infructuous but the
Government wants to take away all
the powers. The purport of my
amendment No. 7 is exactly for that
purpose. If the hon. Minister thinks
like me or wants to make a change in
clause 20A of the other Bill and brings
it in line with the provisions under
section 16, then this amendment will
become unnecessary. We want to
keep the law about the properties
intact. From what fell from the hon.
Minister yesterday I understand he
does not want to have any new powers
and he is himself anxious like me that
the evacuee gets the property only
when is entitled to the property. This
is explained under section 16 and the
hon. Minister does not want to give
away from the compensating pool. I
read out yesterday from the proceed-
ings, dated the 25th of September that
that was the intention of the previous
Minister and now I understand the
purpose of the hon. Minister is also
the same, but as long as that provision
under clause 20A exists, I am bound
to bring to the notice of the Govern-
ment and the notice of the House that
if that thing comes in, then my amend-
ment should be added therein. I
waited for the hon. Minister to reply
to this part of the Bill, but the hon.
Minister gave us lectures and indulged
in platitudes, on that touching the
real point in issue. I have personally
seen in Gurgaon that the properties of
the Meos were rightly restored. The
refugees were in occupation of the
houses and lands for a long time. We
gave the Meos other lands and houses
and they were taken by them. After
4 or 5 years the original houses and
{ands could not be restored. In such
a case other properties are being
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given. I am not objecting to this. No

sane person will object to this. What

I object to is that we enact a provi-
gion in the act and then abrogate it
in another Act. I comsider that this is
wrong. I am as anxious as anybody
else * that right application wunder
section 16 should be accepted. I have
done my very best so far as the Meos
of Gurgaon are concerned. I am thetr
duly elected representative. Even
when I go to my constituency, I try to
find out what persons are there whose
properties have not been restored,
which ought to have been restored. I
brought an amendment in this House
and a Tehsildar was appointed and
everything was done at that time.
Even now I am trying to see that their
lands are also restored. So far as
the Meos are concerned, I have tried
to see that those persons who did not
go to Pakistan get their i
here. It is entirely wrong to assume
and mischievious to think that I do
not want them to get -their properties
here. At the same time I do not want
any sort of leniency or any sort of
invalid concessions about which the
Health Minister has spoken. That is
all that [ submit.

So far as this matter is concerned,
let the hon. Minister not misunder-
stand me. What he has proposed in
this section is already being done. At
the same time if he wants to take
away the provision in section 16 by
enacting in section 20(b) the words
“notwithstanding anything contained in
the Evacuee Property Act and this
Act”, 1 object to it very seriously. It
is these words which I object to very
seriously. I hope the hon, Minister
will not choose to misunderstand me.
Both these amendments are unneces-
sary if he agrees to the amendment in
section 20(b) of the other Act. Other-
wise I will press these amendments.

Mr. Deputy-Speaker: Amendments
moved:

(i) Page 3, line 26—
after “this sub-section” insert:
“or any other law".
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(ii) Page 3—
after line 20 add:

“(2A) No property shall be
restored to any evacuee or his
heir except under the provisions
of this section.”

Shri Mehr Chand Khanna: I am
gratefal to Padnit Thakur Dasji for
drawing the attention of the Govern-
ment to a certain lacuna that has
occurred. My intention is exactly the
same as that of Pandit Thakur Dasji.
When we take up the Displaced
Persons (Compensation and Rehabili-
tation) Amendment Bill of 1956, in
clause 6 I myself propose to move—
and I think that will meet his purpose
—that in page 3, in lines 3-4, for the
words *“has made an application”
substitute “is entitled to the restora-
tion of any evacuee property on an
application made by him in this
behalf”.

Pandit Thakur Das Bhargava: In
view of what has fallen from the hon.
Minister, I do not think that these two
amendments are necessary.

Shri Mehr Chand Khanna: Thank
you.

Mr. Deputy-Speaker: The hon.
Member then wishes to withdraw

them, that is, amendments Nos. 7T and
8.

The amendments were, by leave,
withdrawn.

Mr. Deputy-Speaker: The question

. “That clause 6 stand part of the '
Bill.”

The motion was adopted.
Clause 6 was added to the Bill
Clauses 7 to 11

Mr. Deputy-Speaker: There are no
amendments to clauses 7 to 11, and I
shall put them together.

Shri Mulchand Dube: There is an
amendment to clause 7; I have given
notice of it this morning.
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Mr. Deputy-Speaker:
-cannot be accepted.

Shri Mulchand Dube: If the hon.
Minister accepts it, it may be allowed.
I have asked for the insertion of the
following words:

“Provided that the Custodian-
General shall hear the appeals in
the State in which the property in
guestion is situate.”

Then that

Shri Mehr Chand Khanna: What
actually happened was that after Shri
Dube made his speech, when the time
for reply came, he was unfortunately
not present in the House. I made it
clear then that I shall make every
possible effort that in case in a State
the number of cases require that a
Custodian-General should go there
himseH to hear the appeals, I will have
necessary instructions issued. That I
said yesterday. But if there are one
or two solitary cases, perhaps it may
not be in the interests of work. If
the Custodian-General, for instance,
has to go to Hyderabad, it takes about
8 to 10 days in going and coming and
that will hold up other work very
seripusly. So I said yesterday and 1
repeat that in the interests of the
litigant public, I will try to do my best
that infstead of "asking them to come
all the way from long distances to
Delhi, if the work requires it, the
Custodian-General shall "go to those
places and hear the appeals on the
spot.

Mr. Deputy-Speaker: That is all
right.

- The question is:

“That clauses 7 to 11 stand part
of the Bill."”

The motion was adopted.

Clauses 7 to 11 were added to the
Bill.

Mause 12.—(Substitution of new
- section for section 48 '

Pandit Thakur Das Bhargava: I beg
to move:
(i) Page 4—
omit lines 28 o 33.
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(ii) Pages 4 and 5—

" omit lines 34 and 35, and I and
2 respectively.

- fou will be pleased to observe that
in- clause 12, which relates to section
48 of the previous Bill, which was a
very simple one, the original clause
ran thus:

“Any sum due to the State
Government or to the Custodian
under the provisions of this Act
may be recovered as it were an
arrear of land revenue.”

That means, in simple English,
that the modes of recovery were
given. Arrears of land revenue, as
you know, are recoverable in ways
which are quite different from those
mentioned in relation to execution of
decrees. But if there was any sum

'due.*nthemodeo!remvm'ywu

that a person could be dealt with as
if they were arrears of revenue. But
so far as the question of liability was
concerned, so far as the guestion of
limitation was concerned, they were
all such as-could be decided only by
the civil courts.

Now the whole scheme of this Act
is that in regard to a very few
matters, civil courts have been given
authority, and in regard to all other
matters the authority is given to exe-
cutive officers because we feel that

‘the matter might be dealt with ex-

peditiously and rightly.’

Yesterday somebody made a com-
plaint without understanding the law
that evacuees were not given the
right. I may refer to section 16 and
other sections in which .evacuees
were given much more rights than
refugees and others or local people
because we wanted that because their
properties were at stake, their rights
should be secured. It was in conse-
quence of that that a particular re-
ference was made in section 16 to
the powers of the civil courts, and
they could go to the civil courts and
in case of any such appeals, the Dis-
trict Judge should hear them. These
rights are not given to the local
people or to refugees.
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The innovation now sought to be
made is very serious. Kindly- see
section 48(2), which says:

“If any question arises whether
a sum is payable to the Govern-
ment or to the Custodian within
the meaning of sub-section (1),
the Custodian shall, after making
such inquiry as he may deem fit,
and giving to the person by whom
the sum is alleged to be payable
an opportunity of being heard,
decide the question; and the de-
cision of the Custodian shall,
subject to any app=al or revision
under this Act, be ﬁmﬂ and shall
not be called in question by any
court or other authority.”

All the High Courts were agreed
that this question shall be decided
by the civil court alone. Many
persons went to the High Court in
this connection and it was decided
that as a matter of fact it was the
civil courts alone which could de-
cide whether a particular sum is
payable to the Government or to the
Custodian. Now the Custodian him-
self becomes the judge, and ‘no
person can be allowed to become a
judge in hus own cause’ is wnlated

Yesterday it was assumed thnt
evacuees would also be proceeded
against under this or sub-section {(3).
As a matter of fact, it is only the re-
fugees who will be the persons
affected. I do not kmow of any rule
whereby the law of the land should
be abrogated in this manner without
- violating article 14 of the constitu-
tion.

There are two gquestions, one re-
lating to limitation and the other re-
lating to liability of the person con-
cerned. Now the proposition is that
in the interest of Government, in the
interest of any persons except those
who are liable, the powers may be
used by the executive officers. They
will themselves say that so much
money is due, and they will in addi-
tion say that they will decide that
the law of limitation will not work or
apply to the case and they may ask
the man concerned to pay the money
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or else the man may be arrested.
These questions arise in cases where
money is realised as arrears of land
revenue. I am loathtoarm the Gov-
ernment with these powers. How is
the arrearof land revenue collected?
You know it better than myself. The
man is called. A formal notice is
given. And then he is put in jail
direct. But in the decrees of civil
court relating to money, no person
can be arrested. But, here he can
be arrested and put in jail. Any-
thing can happen.

Why is the law of limitation abro-
gated? I waited and waited that the
non. Member would give some argu-
ment about the abrogation of the law
of limitation which has stood the
test of centuries. It is to be found in
all civilised countries and In our
country also. But in the year 1956,
wday, the hon. Minister is taking
away this law. He does not even
gwve discretion to the officers so that
they may discriminate and relieve
hardship so far as these refugees are
concerned. He is making the plaintiff
himself the judge. I need not go into
the original principles of the law of
limitation. It is absolutely clear that
such a long time—five or six years—
was elapsed. The position of the de-
fendent has changed and so much
time has passed. All his finances are
to be locked into. Why had not the
Government recovered it before?
This power to attach all his proper-
ties and put him in the jail should
not be there. There must be some
emergency or anything of that
nature; otherwise, I do not see why
the law of limitation should not be
enforced and why the plaintiff him-
self is to be in the place of the
judge. In a democracy, the first
principle is that the law of the land
should prevail We shall not have
unusual laws or emergency laws in
times of peace. I take very strong
exception to these two provisions
being enacted ai the refugees,
who have of neuiing to pay and are
impecunious. The hon. Minister knows
their position better than myself;
he knows their condition, their, needs
and the amount of belongings How
are they to pay? They lost: - What-
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ever they had before. How the hon.
Minister pounces wupon them and
wants them to pay for things which
have become barred. This is un-
heard of. I very strongly oppose
these. There was an emergency when
Evacuee Property Act was barred
and something was happening then:
Nothing is happening now. So, why
should we change the ordinary law
of the land? It has been said that
the Administration of Evacuee Pro-
perty Law was an unusual law; every-
body is complaining about it. Those
were the circumstances at that time
when we had to pass that law. Why
should we pass this law, in times of
peace, against those very persons
who have come here as refugees?
You want to change this law to their
detriment and squeeze every pie out
of them—the pie that you have not
been able to squeeze all these years.
There is no justification for changing
the ordinary law of the land to their
detriment. The protection that the
civil courts give to every local man,
to the 37 crores of inhabitants of
this country, is taken away in the
case of these helpless persons? Is it
right or is it just? So, I would only
ask the hon. Minister to consider
what I am saying sympathetically
and not to enforce the provisions
against the refugees’ interest.

Mr. Deputy-Speaker: Amendments
moved :

(i) Page 4—

omit lines 26 to 33.

(ii) Pages 4 and 5—

omit lines 34 and 35, and 1 and 2
respectively.

Shri Mulchand Dube: This ques-
tion of limitation may be divided into
two parts. One relates to the dues
that might have been barred before
the property was declared as evacuee
property and the second part may
relate to the dues that had accrued
after the property * 1 been dec-
lared so. In regard to the second
part, there may be some justifica-
tion because of the default of the
Custodian or some other person in
failing to recover the dues. In
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regard to the first part, that part of
the dues which might have become
barred before the property was taken
over, there does not seem to be any
justification for not applying the
law of limitation.

Mr. Deputy-Speaker: Pandit C. N.
Malviya. Enough has ‘been said and
s0 he may be brief.

dfem wo wTe wWrewtw : IITeE
TR, T A D FAT 9SG §
o oY 78 fr 9 Wifwe (fas) fear
T § 98 § ade Wi fofe (gAd-
&) B S sifae (ITe) § 97 Ay
A @ 7 fad or A A T @ fe

“The decision of the Custodian

shall be final and shall be called

in question by any court or other
authority”.
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Shri Gidwani (Thana): [ rise to
support these amendments. Parti-
cularly the process of recovering the
arrears of land revenue is such that
it should not be on the statute book.
I do not know if, in former times,
when there was no popular Govern-
ment, this kind of a recovery was
allowed and rules were made to that
effect. But, now the times have
changed. In the present circum-
stances, when we have declared the
socialist pattern of society as our
objective we should not resort to this
process and reduce the person con-
cerned to a deplorable condition. If
arrears are to be recovered from the
displaced persons by that process, it
means a deterioration in their condi-
tion. I have known cases where they
had not been able to pay rents for
their quarters. Their goods have been
attached and they were ejected from
their houses.

13 hrs.

That is one of the main reasons why
Pandit Thakur Das Bharagava has
brought this amendment, particularly
when he says that the law of limita-
tion should be there and no extra-
ordinary procedure should be adopted.
On the contrary by that procedure,
further proceedings will not be carried
on and the work will stop automati-
cally. I do not know what will be
the total amount recovered by that
process, but it is likely to create a lot
of hardship to the refugees. We
should not, therefore, adopt a proce-
dure which will really affect adverse-
ly the interest of the displaced per-
sons and cause hardship to them.

Therefore, I support the amend-
ment.

ot #gT W wen . IWE e
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A TR FA A @R &Y ANE 911
qg ag FA & 9 AQ ST ¥ e,
03 AT gufed, wg dx T
Hz wwfad, w9 & F =9 A, WGHT
&z &1 %o fear g & 1 A NE
I GETFTRE

dfea sTe T s - T TE A
2 fafrdem (offr) ait faegw
£ R | =TT T RE

& A ww @ A
w41 T g | W A ww ¢ Wk o &
qafs s gt @ g w 4 TF
q0 @ wEw awd I & WA
qET F@ IS AL ..

Shri D. C. Sharma  (Hoshiarpur):
Sir, words should not be put into
my mouth which I did not say. What
1 asked him was how long the De-

partment would continue; I do not
bother about its continuance.

st APT WA WA T A
wifw ag & F 0 W e
501 L.SD~—2
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afsd aifs fooer oY &1 &%, &

o FW fAvers W g feardde

(FaamT) *t =ew w€ |

w 99 w1 g fomwr & fow
AT WTEAT § | 3@ 9ed 7 w1 6
uF ar § &nr @it foe & fd wmes
WY (W) g aa ¥ wraere frer
< g€ WK it § aww W T
g fomr & ft g f Frarelt amaee
FUT EF X 9g | 9 o W H9
7 aTeT® & EHIT §UET G ¢ 6 g
e (qEEE) T W (GEe)
T | 0 s fod o e ¥ 8
wq & frrdr omaee gf @ WK S
v widuy g (s dwg) J
T wHAT '

Pandit Thakur Das Bhargava: May
1 put one question? Supposing it is
the intention of the hon. Minister; the
intention will remain with him,
Where is it expressed here?

Every day we hear that a parti-
cular thing is not the intention, as if
every word of his intention is convey-
ed to every officer, who is not able to
read his mind. What is the difficulty
in putting his intention on to writing
in the measure before us. Even they _
can be recovered as long as this -
continues. I would request him
kindly to make an exception if he
so desires. What is the good of his
telling us: “This 45 not my inten-
tion”? His intention remains = with
him. I would request him to amend
it -if he wants to do so, but let him
make his intention clear in words.

Mr. Deputy-Speaker: I shall now
put amendments 9 and 10 to the vote
of the House.

The question is:

Page 4—

omit lines 26 to 33.

The motion was negatived.
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. Deputy-Speaker: The question

is
Pages 5 and 5—
omit lines 34 and 35, and 1 and 2
respectively.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
“That clause 12 stand part of
the Bill.”
The motion was adopted.
Clause 12 was added to the Bill.

Clauses 13 and 14 were added to the
Bill.

(Provision of Section
18 etc.)

Pandit Thakur Das Bhargava: Sir,
I beg to move:

Page 5, line 32—
after “all appeals” insert:

Clause 15.—

“pending at end”.

1 gave my reasons yesterday, I do
not want to repeat them. If the hon.
Minister has not been impressed by
those reasons, I do not think he
will be impressed by any reasons
that I may advance now. I place my
amendment for the acceptance of the
hon. Minister and the acceptance of
the House. So far as my reasons
for the same are concerned, I do not
want to add anything.

Shri Mehr Chand EKhanna: I gave
my reply yesterday, Sir.
isMr. Deputy-Speaker: The question

Page 5, line 32—
after “all appeals” insért:
“pending at end”.
The motion was megatived...
w@!r. Deputy-Speaker: The question

“That clause 15 stand part of
the BilL"

The motion was adopted.
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Clause 15 was added to the Bill.

Clause 16 was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill

Shri Mehr Chand EKhanna: I beg
to move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION)
AMENDMENT BILL

Mr. Deputy-Speaker: Before we
take up the next Bill I want to point
out that we have already overdrawn
our time by about two hours and
fifteen minutes. Now we  should
make an attempt to see that the Bill
is finished by three o'clock when we
take up the discussion over the rail-
way disaster.

The Minister of Rehabilitation (Shri
Mehr Chand Ehanna): Sir, I beg to
move:

“That the Bill to amend the
Displaced Persons (Compensation
and Rehabilitation) Aect, 1954,
be taken into consideration.”

I have already explained the
reasons for which it was necessary
to amend the .Administration of
Evacuee Property Act, 1950. Some
of the amendments in that Act have
necessitated consequential amend-
ments to the Displaced Persons
(Compensation and Rehabilitation)
Act, 1054, also. Firstly, in certain
cases evacuee properties, which are
restorable under provisions of Ad-
ministration of Ewacuee Property
Act, have already been acquired and
allotted to displaced persons. In
some cases, it may not be expedient
or practicable to restore the whole
or any part of such original pro-
perty. Therefore, it is necessary that
some provision should be made to
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give alternative property or cash
comp tion to the ev H
hence the addition of section 20(A),
which will enable us to do so.

Secondly, as mentioned already,
some doubts had been cast on the
powers of the Custodians to recover
certain types of dues under section
48 of the Administration of Evacuee
Property Act. Section 21 of the Dis-
placed Persons (Compensation and
Rehabilitation) Aect, which was based
on section 48 of Administration of
Evacuee Property Act, also has to be
amended on the same lines.

We have taken this opportunity to
remove certain other difficulties
which were being experienced in the
implementation of the Compensation
Scheme. Coming to section 2(d)
(1ii), the existing definition of
“Public Dues"” contained in clause
wui) of sub-section (d) of section 2
of the Act does not cover the dues
of a Corporation, or other bodies, or
individuals, to whom house building
loans were granted by the Ministry
of Rehabilitation for construction of
houses and who in turn sold these
houses to displaced personr. The
Sindhu  Resettlement Corporation
which constructed houses for dis-
placed persons at Gandhi Dham is
one such body. By the roposed
amendment, it is intended to include
the amounts due from displaced
persons to these corporations or
bodies, in the definition of ‘Public
Dues”.

With regard to section 2(e), the
1and claims of displaced persons from
West Punjab and those of Punjabi
extraction, were registered under the
East Punjab Refugees (Registration
of Land Claims) Act, 1948, and under
the corresponding Patiala Ordinance
and PEPSU Act, and they were al-
lotted agricultural land in Punjab
and PEPSU, under the Quasi-perma-
nent Allotment Scheme. These allot-
ments are now being made perma-
nent. Some of these claimants,
however, could not be allotted land
so far. It is estimated that about
3,000 of such claimants had not been
allotted any land, the claims of about

27 NOVEMBER 1956

(Compensation and 1156
Rehabilitation)

Amendment Bill

1,000 had been partially satisfied, and
in about 4,000 cases lands could not
be allotted as the claims were still
under verification when the lands
were acquired.” This will make a
total of about 8,000 cases. As all
evacuee land in these States has
since been acquired under section 12
of the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1934,
no land can be allotted except under
that Act and against ‘verified claims’.
A ‘verified claim’ means a claim re-
gistered under the Central Displaced
Persons (Claims) Act, 1950. It is
now proposed to include in the defi-
nition of a ‘verified claim’, claims
registered on or before the 31st May,
1953, under the said Punjab or
PEPSU Acts, and verified as such,
which could not be. satisfied either
wholly or ‘partially, by allotment of
evacuee lands wunder the Quasi-
Permanent Allotment Scheme. It is
also proposed to allot these 8,000 un-
satisfied claimants, lands in Punjab
on the same scale as admissible under
the Quasi-Permanent Land Allot-
ment Scheme.

Then about section 11(2). The
existing sub-section (2) provides that
all payments made by the Central
Government in respect of maintenan-
ce allowance to displaced persons
shall be recoverable by the Central
Government out of the Compensation
Pool. It has since been decided. ane
I am sure the House would welcome
the decision, that all this expenditure
which is about Rs. 137 lakhs should
be treated as relief expenditure on
displaced Persons and should be met
out of the general revenues. In other
words the Compensation Pool will
benefit to that extent. It is proposea
to delete sub-section (2).

With regard to section 19, the
existing section 19 provides for the
cancellation of any allotment for
lease of an acquired evacuee property
and gives powers to the managing
officers to eject one whose allotment
or lease has been cancelled. How-
ever, he has no such power in respect
of Government built property or in
respect of an unauthorised occupant
or a trespasser. It is necessary to
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evict the trespassers in order to make
proper use of the properties accord-

ing to the Compensation Scheme.
Hence this amendment has become
necessary.

Then I come to section 20(1)(d);
Section 20, sub-section (1), eclause
(d) provides for the transfer of
shares of an evacuee in a company.
It restricts such transfer to a dis-
placed person only. There is no such
restriction in the case of any other
acquired evacuee properties whicn
can be sold freely to any person.
It is intended to remove this restric-
tion in the case of the evacuee snarey

by a suitable amendment of the sub-

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the
Displaced Persons (Compensation
and Rehabilitation) Act, 1954,
be taken into consideration™.

Now, there is an amendment by
Pandit Thakur Das Bhargava. Doe:
he intend to move it?

Pandit Thakur Das Bhargava
(Gurgaon): Of course.

Mr. Deputy-Speaker: He may
proceed.

Pandit Thakur Das Bhargava: I beg
to move:

“That the Bill be referred to a
Select Committee consisting of
. Lala Achint Ram, Shri C. P.
Gidwani, Shri N. C. Chatterjee,
Shri Mehr Chand Khanna,
Shrimati Renu Chakravartty, Shri
U. M. Trivedi, Babu Ram Nara-
van Singh, Shri D. C. Sharma,
Sardar Igbal Singh, Shri Basanta
Eumar Das, Dr. Ram Subhag
Singh, Shri M. L. Agrawal, Shri
Hem Raj, Sardar T. S. Akarpuri,
Shri B. P. Jhunjhunwala, Shri
Ranjit Singh, Shri N. C. Kasliwal,
Shri Krishnacharya Joshi, Shri
J. K. Bhonsle, Shri Bahadur Singh
and the Mover, with instructions
to report by the 1st December,
1856."
I gave some arguments while I
made the same motion with regard to
the other Bill, saying that that Bill
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should be referred to the Select Com-
mittee. That Bill, happily or wun-
happily, is now finished So far as
this Bill is concerned, I want that, in
addition to the arguments I submitted
yesterday, I may be allowed to put in
some more arguments today on this
Bill.

This measure—the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act—was placed on the statute-
book in 1954, and it is usual, when an
amending Bill comes up, to review the
operation of the Act and see how that
Act has been fruitful—whether of
good results or bad results—and
what the defects have been
in the administration of that
measure. If these defects were point-
ed out at length, I think much more
time than has been allotted to this
Bill will’ be required, and I do not
think I will be justified in going into
the various defects and the difficul-
ties that we have experienced in
regard to that measure which we
passed in 1954.

At the time when that enactment
was on the anvil, and when the Select
Committee was considering it, I, as
Chairman of the Select Committee on
that Bill pointed out that, as a mat-
ter of fact, that Bill was a mere
skeleton and the life had to be put into
it through the rules. An Advisory
Board was appointed to consider those
rules and in answer to my submission’
at that time,—I do not wish to repeat
all the things—I was assured by the
hon. Minister of Rehabilitation that
the rules would be passed almost
unanimously and that every kind of
facility would be afforded to the
Members of this House and the gene-
ral public to see that the rules are
such as would be generally acceptable.
An Advisory Board was appointed,
the rules were framed by the Minis-
try and then referred to the Board
for their advice. The Advisory Board
framed certain rules which were
submitted to the Ministry in due time.
But, 1 am very sorry to submit that
the rules framed by the Advisory
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Board were not accepted by the Min-
istry, and in regard to very funda-
mental and material things, changes
were made by the Ministry at its own
will When the rules were being
tramed, the Advisory Board took
every precaution to see that the will
of the Ministry was also given effect
to. After all, they have to administer
the law. The Advisory Board had
not to administer it. The responsibi-
lity is that of the Ministry. The
Advisory Board could only advise
regarding the policy. Therefore, the
Advisory Board called the responsible
officers of the Ministry and with their
consultation, and almost with their
consent, enacted many of the rules,
and made its report. But even after
that, it so happened that many of the
fundamental recommendations ‘were
not accepted by the Ministry and they
made changes in the rules.

The rules were then brought before
the House. Some of them were chang-
ed here and there or amended, and
others were not. But, at the same
time, I, as the then Chairman, occupy-
ing the chair, submitted for the consi-
deration of the Ministry as well as to
House that the rules could be changed
as these rules were not in the nature
of law of Persia or Medes. Now
T understand that some of the rules
have been changed and are sought to
be changed. Therefore, I am submit-
ting that in a measure of this kind,
whatever has been accepted by the
Ministry or by the House, or whatever
has been made under the rules, are, of
course, not sacrosanct, and that as our
experience goes and as and when diffi-
culties are revealed, we ought to be
enabled to bring the difficulties to the
notice of the Ministry and the Minis-
wry should, in their wisdom, accede to
popular wishes, After all, this is a
matter in which the greatest satisfac-
tion should be given to the refugees.

The Government have said that a
sum of Rs, 185 crores worth of pro-
perty lies in the compensation pool
When this- Act of 1954 was on the
anvil, a report was made by the Select
Committee, in which all the 51 Mem-

" bers including the Minister asked the
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Government to be pleased to add to
the pool. We wanted that some more
money should be given to the pool
and when the final speech was being
made by the hon. Minister of Rehabi-
litation at that time, he also said that
the doors were not closed and that it
would be seen if anything could be
done subsequently to add to the part.
When the rules were under discussion,
I had reminded the hon, Minister of
Rehabilitation, who is adorning this
Ministry now, to be kind enough to
use his efforts with the Government
and to get some more money for this
pool. I do not know how far he has
succeeded. His best wishes and best
efforts may or may not succeed. I
cannot blame him if he has made his
efforts and has not succeeded. But, at
the same time, I would reguest him to
join us in our attempt to get more
money.

I know that in what I am going to
say with regard to the amendments, it
is not only he that can deliver the
goods. He can only help us and go to
the Government with his begging
bowl; not only that; he should tell the
Government of the real needs of the
people, how the refugees are feeling
and how, in spite of the Rs. 300 crores
that have been spent by the Govern-
ment by way of relief and rehabilita-
tion, there is so much dissatisfaction
among the refugees, not because of
the administration only of the Minis-
try, but because the amount given is
so meagre that full justice cannot be
meted out to their needs, etc., of the
refugees.

I have just prefaced these remarks
with a view to ask the hon. Minister
to use all his powers and all his deter-
mination and all his obstinacy te
coerce the Government, to plead with
them, to beg of them and do his best
to compel them to add to the pool in
any manner. If he cannot succeed
there, I am afraid that with the best
of his intentions, he will not be able
to do all that he wishes to.

1 am not here to put the entire
blame on the Ministry. I know that

. the Ministry’s powers are limited. The

Ministry’s resources are limited. They
cannot do what they like, After all
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the amount given is limited, and they
cannot meet all their commitments
and all that we wish them to do or
they themselves wish to do. If we
want that there should be greatest
satisfaction among the people, it is
absolutely necessary that something
should be done by the Government.
1f they cannot add to the pool, at least
let them lend money to the pool. If
the money is not lent as desired by
the Ministry, I am afraid that the
people will have to go to the Govern-
ment in various ways and beg of the
Government to strengthen the hands
of the Ministry by lending them more
money.

13-29 hrs.
[SErx BarMmaN in the Chair]

In this connection, I would like to
refer to the report of the Advisory
Board which submitted for considera-
tion of the Ministry that they should
make efforts to dovetail a scheme of
building houses to the claimants as
well as non-claimants on the basis of
the low income group scheme. I do
not know what the financial commit-
ment of this would be, but, at the
same time, if this proposal were
accepted, the entire problem of the
refugees would have been solved.
After all, now, to the ordinary people
in the low income house group, 30
instalments are allowed. They are
given money on easy terms, whereas
for the refugees who are in a helpless
situation, who are more helpless, the
amount of instalment is so meagre
that there is bound to be dissatisfac-
tion. We knew it from the very start.
When I consider that not only the
resources of the refugees are meagre
and they are helpless people, but also
that the prices of those properties
have been raised to an unconscionable
extent, I shudder to think of the
consequences. The previous Rehabi-
litation Minister, Shri A. P. Jain, said
in this House during the discussion of
the previous Bill of 1954 that he did
not want to disturb the possession of

before he had said the Government
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had taken the liability and the res-
ponsibility of providing every person
with a house and gainful employment.
In these words the commitments were
made. I know that when they started
building houses for the refugees, the
entire set of houses was meant for
the refugees as such, not for claim-
ants or non-claimants, but for both.
Now subsequently when the Bill was
passed, it may be said that when these
houses were made over to the com-
pensation pool, the prices of the
houses was to be distributed by way
of compensation.

Then, the policy changed. When
the houses in Patel Nagar etc. were
constructed, easy instalments were
given not on the basis of the market
value, but on the basis of the cons-
truction.” Easy instalments were
fixed, so that those people may be
able to pay those prices and become
owners. Those persons themselves
built certain parts of the properties.
In fact, I may just remind the hon.
Minister and the Ministry how things
have developed. 1 hope they will
agree with me that this aggravation
in the market value has taken place
as a result of the habitations that have
cropped up as a result of the efforts
of the refugees in places which were
long uninhabited and which were in
a very dirty condition. In 1947, they
were places where nobody would dare
to go even in the day time. Stray
dogs and other wild animals were
staying there and the places were in
a very bad condition. Now the mar-
ket value has risen because the
refugees have come and built their
houses and because the Government
has built the properties for them. The
market value in 1947 was not the same
as in 1856. When you are going to
give this compensation in 1956, may
I ask on what basis you are giving it?
On what basis did you attest those
claims for compensation? Not on the
value of 1956, Why did you not give
the compensation straightaway as
soon as the claims were ascertained
and verified? I know it was difficult;
it was impossible.
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I may submit for the consideration
of the hon. Minister that when the
compensations were appraised on the
basis of a different value, then these
properties should not be taken at the
market value of 1956. In 1954, when
the Bill was there before the House,
Shri A. P. Jain said, market value has
risen a great deal. I do not want to
charge the entire aggravated value; I
will be content with 8 annas of the
rise in value. That was what he said.
Even that we did not like. On the
<contrary, when the Advisory. Board
‘made the recommendation, it submit-
ted a formula for the acceptance of
the Ministry, as follows: The cost of
acquisition of the land, which was
practically negligible, plug the cost of
construction, and then 10 per cent
over that amount minus depreciation.
H the price had been fixed according
to this formula, whatever instalments
you might have fixed, people would
have been able to take them at this
price. It is a concession you have
given to the non-claimants that they
can own property. Having given this
concession, if you put it in a manner
in which they cannot avail of the con-
<ession, it means you are giving by
one hand and taking away by the
other. This is not proper.

I am submitting that there is a great
agitation at present: among the
refugees. It was so much that a per-
son was on the verge of death only
vesterday. I must congratulate the
hon. Minister for his having agreed to
save his life by agreeing to have a
conference with those people. Nothing
is lost by conferences. After all, he
can do what he likes and what he
thinks proper. But, he has really
made a good gesture. I cannot vouch
for it, but I wunderstand from the
papers that the hunger-strike has
been called off, because the hon. Min-
ister agreed to have a conference.

Shri Mehr Chand Ehanna: Most of
what the hon. Member has stated is
not correct. I do not want to take his
time, but I shall certainly say some-
thing about it when the opportunity
arises.
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Pandit Thakur Das Bhargava: My
information is based on what I read
in the papers. I do not know what
has happened. If the hon. Minister
has not contradicted me, I would have
believed the newspaper report to be
correct, because I know the hon, Min-
ister to be a sympathetic person.

Shri Mehr Chand Khanna: May I
add that some refugee gentlemen came
to see me and I told them, “I never
refuse to see my refugee brethren. In
the morning, I see anybody and
everybody who comes to see in my
house, subject to my other engage-
ments. To see me in office, appoint-
ments have to be made.” On Sunday
morning, a batch of refugees came to
see me. They said they represented

'a section of the refugee population

and a member of the party had gone
on hunger-strike. They placed before
me their point of view and I placed
the Government point of view before
them. Then they said, “can we come
to see you again?” I said, as long as
1 happen to hold the portfolio of the
Rehabilitation Minigter, displaced per-
sons can always come and see me;
my doors shall always remain open to
them.

Pandit Thakur Das Bhargava: I am
glad that even this opportunity was
taken by the people to give up the
hunger-strike. I myself am very
much opposed to hunger-strikes. When
they came to me, I said that I could
not be a party to it, though I knew
the Minister would certainly hear
what they had to say. But at the
same time, it would be rather encour-
aging those who resort to hunger-
strikes, I am dead opposed to it.
This sort of pressure on the Govern-
ment is entirely wunjustified. There
are other means. We are here to
apply all the pressure and the hon.
Ministers are here to hear us. Any-
how, I am glad the strike has been
called off. If he had died, nobody
would bhave heard me and the hon.
Minister. The people will say, these
people are very hard-hearted; they do
not even agree to a cgnierence.

I have submitted for the considera-
tion of the hon. Minister two amend-
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ments Nos. 14 and 16, wherein I have
said that the number of instalments
shall not be less than 12 annual in-
stalments. I will revert to it again.
As regards clause 2, I have to submit
several things to the hon. Minister,
and I hope he will agree with me. As
a matter of fact, as time passes, It
becomes more and more’ difficult for
the Ministry and the hon. Minister to
agree to what we are saying and to
the inclusion of more claims. We also
feel diffident in advancing those claims
at a belated hour. But, in these cases
where the justice of the claim is so
plain or transparent, we cannot but
bring it to the notice of the hon. Min-
ister. I have, therefore, confined
myself only to three questions. There
are many more questions in which
the decisions of the Ministry have not
been accepted—we have to accept—
people were not happy with the deci-
sions. These three matters have been
repeated ad nauseum and I will repeat
them for the consideration of the hon.
Minister, because I do not know of a
stone which does not melt if you go
on pouring water on it. It is in that
spirit that I am making my submis-
sions. This is not the first time that
I am saying these things.

I would respectfully beg of him, if
he could not respeet my humble sub-
missions, to look at what the Punjab
High Court has said. The latest deci-
sion of Justice Khosla of the Punjab
High Court is well known to the hon.
Minister. I have got the Bill of 1850
in my hand which authorised the Gov-
ernment to indicate the classes of pro-
perty for which compensation was to
be given. I submitted before, and I
repeat it, that class of property does
not mean the class of persons owning
property. At the same time, some- of
the matters are so clear that I do not
think that the Ministry will be well
advised in clinging to their decision.
What does Justice Khosla say in his
judgment? I came across a case in
which a Sikh gentleman brought to
me his verified claim. He wanted
Rs. 130,000 for his properties, Only
a sum of Rs. 27,000 was allowed, on
the basis that he owned many houses
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and out of the many one of them was
worth more than Rs, 20,000, He was
allowed more than 4 acres of land
Only one house was allowed for com-
pensation and all the other houses of
the value of Rs. 103,000 were ignored.
I do not know why. Some gentleman
in the Ministry made it a rule that
only individual property of more than
Rs. 20,000 will be taken into consi-
deration, and the rest will be ignored.
This was the most tyrannical piece of
conduct for any official. I am glad he
was not the Minister.r A Minister
would never be capable of such an
atrocious decision. This decision was
taken and it was a wrong decision.
The Minister did not undo it. The
difficulty is, a responsible officer of
the Ministry did it, they are experi-
enced officers and they have to be
relied upon. They did it in view of
the fact that our means are limited
and even 15 per cent compensation
could not otherwise have been given.
The only way in which the amount
could be raised to 66 per cent. for
claims of Rs. 2000, etc., was because
many claims were ignored. How much
of property has been ignored, I beg to
ask. Pakistan turns round and says,
you have got only so much of proper-
ties, only Rs. 515 crores. We used to
say, the Minister used to say, proper-
ties worth Rs. 2000 crores remain
there. I believe much more property
remains there. Have you considered
movable property and the properties
which have been ignored by the Min-
istry? After Justice Khosla's judg-
ment that it was not justifiable not to
verify these claims and not to give
them compensation for these claims,
it is a moot question what the Minis-
try will do. All these claims should
be revived. All those persons who
held rural buildings of the value of
Rs. 10,000 and who owned four acres
of land, properties more than Rs.
20,000 in value and people who
held more lands, all these people
should be now compensated, if the
ruling of the High Court is to be res-
pected. If the ordinary canons of
justice are to be applied, I would ask,
why should you give compensation to
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a person who owns some property of
the value of Rs. 21,000, and .why
should the rest of properties worth a
lakh of rupees, not be taken into
consideration? It is not justice. I
would therefore beg of the hon. Min-
ister now, to respect the decision of
the Punjab High Court and to agree
to include all these claims which have
been ignored so far. This is not the
first time that I have been complain-
ing. I have complained of it before.
I think the enormity of the decision 18
so patent that nobody in his senses
could say that it is a right decision. I
do not know how the Ministry will
give effect to it. I am afraid the
Ministry’s work will be increased and
there will be delay also in these
cases. But, so far as these persons
are concerned, who owned property
like this, they will be too glad and
they will congratulate the Minister
and the Ministry if they just obey the

decision of the Punjab High Court,_

That is the aspect of the matter.

Today, the hon. Minister is wvery '

anxious to satisfy the claims of those
people in the Punjab whose claims
have not been satisfied wholly or
partially. For that purpose, he wants
to introduce this change in clause 2
(2). May I call your attention to the
number of peopte who are the vigtims
of the tyranny of this Ministry? When
the papers were received, allotments
were made on paper. Thousands of
persons who got four acres or less
were not aware that these allotments
had been made. ‘The lands have not
so far been given to them. Either
they surrendered or they came to the
officers and said, we want to get these
allotments cancelled. They were can-
ewlled by the officers. Because of the
cancellation of these allotments, of
laeir swrrendering these allotments, of
their being unaware of these allot-
ments, nothing has been given to
these people. They are the poorest in
the land. Shri Ajit Prasad Jain said
in his interim scheme, there are one
lakh who never took possession. I
beg to ask, what offence have they
committed. If any person had a house
worth Rs. 50,000 and he is allotted
1/20th of an ' acre, his claim for
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Rs. 50,000 goes away. Is this justice?
Is this fair? Should he not be allow-
ed to say, I forego my claim for the
land, let me get compensation for the
house? The land was said to be allot-
ted under an act which was passed in
1950. The lands were allotted after
that. So far this rule is concerned, it
came later in point of time so that the
persons who got an allotment had no
opportunity to choose either to forego
the land or the rural houses. The
rural houses are worth much more
than these lands and the penalty has
proved so grievous. I have known
cases, I have seen with my own eyes
cases, of a person getting 1/4th of an
acre of 1/20th of an acre and., his
claim or her claim for Rs. 10,000,
15,000 has been set aside, has not
been verified. These people who
voluntarily surrendered their claims
or whose claims were cancelled, with
what face can the Minister meet?
They are the poorest in the land and
you do not give them anything. You
have raised the compensation ceiling
from Rs. 50,000 to 2 lakhs to the rich
people. In the case of these people
who got no land, on the basis of paper
allotment, their compensation claims
have been set aside. You still call it
justice. In the case of people whose
claims have not been satisfied in whole
or partially, the hon. Minister feels
the qualms of conscience that they
have not been paid wholly or par-
tially. But, in the case of people in
whose name the paper allotment is
still there, and who have not been
given anything, he has nothing to say..
I have sought to put in an amend-
ment. Even my amendment does not
go far enough.

Mr. Chairman: May I suggesi to the
hon. Member one thing? It is an
amending Bill. Of course, the hon.
Member has tabled amendments prac-
tically on all the sections. Only two-
hours have been allowed for the consi-
deration of this Amending Bill
Instead of mentioning all these points
now, if he takes the opportunity while
he moves his amendments, that would
be better. One or two other Members.
may be given an opportunity to make-
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general observations. He has tabled
.amendments practically to every sec-
tion.

Pandit Thakur Das Bhargava: I
Will accept your advice.

Mr. Chairman: Only two hours
have been allotted; that is the diffi-
culty.

Pandit Thakur Das Bhargava: Sir,
“You have been too long in the House
and you know that it is practically
useless to move amendments. There-
fore what I do is this. I place my
.amendments before the Minister,
because the reasonableness of the
.amendment is not the deciding factor.
The deciding factor is something else.
So, my usual rule now is to place my
.amendments before the hon. Minister,
to make one speech and give all the
.amendments and then to sit and only
take .a very few minutes, almost
infinitesimal amount of time, while
moving my amendments. If you like,
I can speak on the amendments as
they come.

Mr. Chairman: I think that would
‘be better. He can put forward the
particular arguments that he wants to
place in favour of the amendments.

Shri Mehr Chand Khanna: If the
Member speaks now—his amendments
are the same—then there will not be
any speech required on the amend-
ments.

Mr Chairman: What I suggest is
that the hon. Member himself has
tabled amendments. There may be
one or two other Members who want
to make some general observations on
this Bill. Let them have some oppor-
tunity, because only two hours have
been allotted.

Pandit Thakur Das Bhargava: I was
submifting about amendment 4 which
-wants to insert the words:

“ifcluding the claims of allot-
tees of agricultural land who for
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any reasons whatever were not
given the lands allotted and whose
claims to compensation for rural
houses were rejected as a result
of allotment of agricultural land”

One fine morning 6,500 claims were
rejected—they were verified claims—
on the plea that some persons were
allotted some lands. Many of them
were not really allotted. Allotment is
defined in one of the Acts as taking
possession of land. In these cases the
allotment is only on paper, no posses-
sion has been given or taken. I am
not saying they should be given both
these things. That is not for me to
say. Much water has flowed under
the Ganges, and I cannot propose a
thing like that, though it is very just.
I only want those persons whose
claims have been cancelled, who have
nothing absolutely, should be given
the rural houses if not land, or land.

' Something may be given, so that they

may not say that the Ministry, though
it gave lakhs of rupees to others, did
not give anything to them who are
the poorest in the land.

Now I come to clasuse 3. As you
have warned me, about lack of time
I will not describe the miserable
conditions of the Rajasthan, Bharat-
pur and Alwar refugees. I have been
submitting for the consideration of
the hon. Minister and also responsible
officers of the Ministry off and on,
and requested them personally to, at
least, go there ‘once and look at the
miserable condition and if they are
satisfied that they are in a bad condi-
tion, it is their duty to see that some
relief is given to them. But what has
been done to them? The lands were
leased out, and the leases were taken
as allotments. They were ordered not
to file claims because they had been
given lands. If any of them did, the
claims were rejected because they had
been allotted land and now the rules
require that they ought to pay another
Rs. 450 per acre for the lands allotted.
So. they are asked to pay and their
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<laims were not considered at all and
they have not been given any com-
pensation. I want their cases to be
considered. On another occasion Shri
Khanna was pleased to reply to my
request that he would consider the
<laims of these people. He did consi-
der their case, but my difficulty is he
never went there, he never asked any
of his officials to go there and look
into the conditions. He treated the
Ganganagar refugees and these
refugees in the same way. He
gave 15 allotments to the Ganga-
nagar refugees who have got . irri-
gated lands. It is all right But
so far as these people are con-
cerned, I cannot utilise my time and
the time of the House better than by
repeating my request and submitting
with all the emphasis at my command
to Shri Khanna that he should go
there himself. That is the best thing.
If he goes there or sends Shri Bhonsle,
everything will be all right. I have
got no fears on that score. Or he
may send any responsible officer there.
‘They are all human beings. I have
yet got faith in them, they will do
the right thing, but unless he does it,
I do not think he is competent to
decide their cases. Their condition is
too miserable for words. Ten thou-
sand families have gone away from
there, and the rest are passing their
lives in utter misery. I would again
repeat my request and say that their
claims should be considered. At least
they should be allowed to put in their
claims, and those claims which have
not been brought before the Ministry
because of their notifications should
be allowed to be filed because you are
asking them to pay Rs. 350 per acre.
Either you do not charge the price of
the land, or ask them to file their
claims. You cannot have it both
ways. In regard to these three classes
of persons I have specifically request-
& the Minister to consider them when
he considers the other claims of the
people of the Punjab.

In regard to the claims wunder
clause 2(ii) there is one point which
I wish to bring to the notice of the
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hon. Minister. I understand from the
Statement of Objects and Reasons
which he has been pleased to give in
this Bill that he wants that claims of
these persons should be satisfied out
of evacuee agricultural land in the
Punjab. If that is so, it is all right.
I think it is quite fair. But if he
wants to give compensation to these
persons outside the Punjab, then other
people who live outside the Punjab
have got an objection, not I. I do
think every person who has a claim
must be compensated either from
Punjab land or elsewhere. But at the
same time, I will not be right in not
ventilating before the hon. Minister
the ideas of those who want to take
objection to this.

172

Shri Mehr Chand Khanna: I have
not followed what he said. Will he
clarify?

Pandit Thakur Das Bhargava: This
compensation which will come under
clause 2(ii) will be given out of Pun-
jab evacuee lands or from other lands.
This is the guestion. In the State-
ment of Objects and Reasons you
have made it absolutely clear, and
there is nothing against it, but there
are some persons who have apprehen-
sions. [ told them that the Statement
of Objects and Reasons is quite suffi-
cient so far as I am concerned. But
if the point is made clear, their appre-
hension would be allayed. So, I take
.it there can be no objection so far as
that is concerned.

Shri Mehr Chand Ehanna: You have
already pointed out about the diffi-
culties of some others. You said: “T
want to point out about the difficul-
ties or the criticism of others”, not
any person who is not of Punjab or of
non-Punjabi extraction. You do not
want to refer to them?

Pandit Thakur Das Bhargava: No, I
do not want. As a matter of fact,
this only refers to those who are in
the Punjab. For the others you have
already given a promise to give and
they will all get their compensation
as usual. In the rules it is quite clear.
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[Pandit Thakur Das Bhargava]

Now I come to the question of
maintenance. In the original Bill we
had a provision about maintenance
that it should be recoverable. Now,
I find it is to be omitted in clause 3.
So far so good. I think previously it
was the idea of the Government that
this amount of money paid by way of
maintenance grant will not be
recoverable. Now I find that in regard
to Kingsway widows etc., this amount
has already been recovered.

Shri Mehr Chand Khanna: Am I to
understand from the hon. Member
that the amounts given as mainten-
ance grants have been treated as pub-
lic dues wunder the compensation
scheme?

Pandit Thakur Das Bhargava: Yes,
exactly so.

Shri Mehr Chand Khanna: I wish
he would send me that case. I would
have it looked into.

Mr. Chairman: I shall just inter-
vene and tell both the hon. Member
and the hon. Minister that while they

. are making their speeches, they
should address the Chair because
otherwise there would be difficulty in
reporting.

Pandit Thakur Das Bhargava: I was
referring to maintenance grants. I
understand that it is strange informa-
tion that I have given to the hm:..
Minister. He thinks that no money
has been recovered. If no money has
been recovered, the position is quite
all right, but if money has been
recovered, as I am informed, that
amount should be refunded, and I have
put in certain amendments to this

- effect. It is but fair that it should be
refunded. y

Shri Mehr Chand Khanna:
be refunded.
um
thkubum;uu.lvaw,
so far as 20A is concerned, I do not
want to make amy further comments
gince the hon. Minister has been kind
encugh to accept the principle of the

It will
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amendment that I wanted to make.
Therefore, many of the amendments
go away.

I come to clause 7. As regards
clause 7 also, there have been some
arguments in this House and it will
not be profitable to repeat those argu-
ments. I stand unconvinced by the
arguments of the hon. Minister and
Malviyaji with reference to the law
of limitation, and the right of the
Settlement Officer. I will take only
two minutes to dispose of the argu-
ments that have been advanced.

In the first place, they say that they
want to see that work is expedited.
Whether the work will be expedited
or whether it will be prolonged will
depend upon how the law of limita-
tion is allowed to have its play. If
you allow it to come into play much of
the work would be reduced and no
recovery need be made. No injustice

" would be there. For several years the

things have been going on and at the
end of the whole period you now
change the law. Previously, they were
feeling that they were happy. Now,
is it prolonging or curtailing the work?
You did not recover any amount
before it has become barred by limi-
tation and if you do not apply that
now, much of the delay will be elimi-
nated. My friend says, it has happen=~
ed like this before. It has happened
in the Compensation Act. There is &
world of difference between the two.
There is a world of difference between
the case of a person who has to pay
something to another person and he
charges what is due to him from the
proposed amount due to that person
and says that he has no more to pay,
and a case where you go after a man
7 or 8 years later and dog him wher-
ever he goes and arrest him and get
money out of him. This principle has
been there all these 7 or 8 years.

are you changing this at this la
hour? There is no justification except
that you want to realise the money:
This is because you said that these
properties were worth 100 crores ot
rupees and you want to realise that
money so0 as to be able to make up
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the amount. This is not going to the
coffers of Government or the coffers
«of the hon. Minister. This is going to
the pool. At the same time, look at
it from the point of view of the
individual against whom you will
now proceed. The law of limitation
is there and you are keen to seize
the opportunity of realising to the
last pie whatever is due. I say we
should not depart from the general
rule of law; it has been the law of
the land. We should not depart from
that after so many years. ’

I wish to call the attention of the
hon. Minister to another particular
‘matter. Some persons from my con-
stituency came to me and gave me a
«<opy of the judgment of a Settlement
‘Officer. There were some uninhabit-
«d properties called the kholas in
Ballabghar. They were worth about
Re. 1/- or Re. 1/8 per yard. They
were rented by many people there
and some people also raised some
structures because there was a pau-
city of houses. After getting those
kholas worth about Rs. 100 or Rs. 150,
‘they put up some houses. But, when
the question of payment of compen-
sation came up, the question of
evaluation of these kholas was taken
up. Some of these structures were
«ven constructed with the permission
of the Custodian; but some were not.
‘But the structure was wvalued at
‘Rs. 2247/-. The refugees had not
spent more than Rs. 1200 or Rs. 1300
«wn the construction of these houses
and the kholas were taken for Rs. 100
«or Rs. 150/~ or were taken on a rental
of Re. 1/- or Rs. 2/- per year. It is
not only the value of the structure
but the enhanced value which is twice
the amount spent on it is taken into
account when settling compensation.
It is valued at Rs, 2247/-.

Mr. Chairman: Even if the house
‘has been constructed by him?

Pandit Thakur Das Bhargava: Yes.
Tt is great injustice. I want to bring
this to the notice of the hon. Minister.
T have given notice of amendments in
this connection. I say that the value
of buildings constructed by the claim-
ants shall not be included. The only
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price to be included is the price of
the land; but, here even the value of
the construction he has made, the
enhanced value is taken from him. I
submit that I want to have this
amended.

I have to submit another thing for
your consideration. It is this. I was
speaking of instalments and I shall
revert to it, with your permission.

Mr. Chairman: The hon, Member
can speak on the rest of the points
when he is moving his amendments.
He has already taken about one hour.

Pandit Thakur Das Bhargava: About
instalments also I have given amend-
ments.

Mr. Chairman: The amendments are
there and he will have to move them;
he can speak then.

Pandit Thakur Das Bhargava: I do
not want to take much of the time.
Two hours for this Bill is too small
Though I am a member of the Busi-
ness Advisory Committee by which
this Bill was given this much time, I
was at that time engaged in the dis-
cussion on the Harmful Publications
Bill. Otherwise, I would have seen
that proper time had been allotted to
this. What is two hours for a matter
of this nature?

I was submitting and I want to sub-
mit it for the consideration of the hon.
Minister that on account of pressure
on the Ministry we should not make
concessions to the non-claimants to
such a large extent that the paying
of compensation may become difficult.
There is a note which has been releas-
ed by the hon. Minister. He has tried
to have a proper balance between
claimants and non-claimants. I have
had the good fortune of reading that
also. 1 am submitting for the consi-
deration of the House one or two
points which are very pertinent to
that matter.

I submit that all these houses,
whether Government built or other-
wise, were actually meant for the
refugees in general and not for claim-
ants. This was the subsequent policy.
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[Pandit Thakur Das Bhargava)

Secondly, the hon. Minister’s prede-
cessor and he himself have been tel-
ling people that it is the responsibility
of the Government to rehabilitate
these people. Rehabilitation includes
gainful employment and  shelter.
Therefore, every person is entitled to
shelter. Many of these persons have
contributed to the making of these
houses in certain colonies. The hon.
Minister himself is responsible for
extending that concession to the non-
claimants. If a concession is given it
must be given reasonably. It must
be given in such a way that people
may be able to take advantage of it.
I do not claim that I know more of
the helplessness of the refugees than
the hon. Minister himself. But, at the
same time, I also claim to have some
knowledge and I can speak on the
basis of what I have seen and known.
1 say, these people, thousands of them,
will not be able to take advantage of
the concession and they will have to
be evicted after 2 years.

Shri Ajit Prasad Jain said that he
will not disturb a single person
because if he is disturbed then again
it will become Govérnment’s respon-
sibility. The Government will have
to see that they get shelter. There-
fore, the only remedy is to go to
Government and to ask for more
money, though, I understand, the hon.
Minister is not so bankrupt as he has
made out. After all, he got Rs. 40
crores, on account of his eflorts,
from the Finance Minister. Rs. 20
crores were given last year and Rs. 20
crores more will be given, even
though that may not be enough, I
realise. At the same time he knows
better than I do that according to the
scale, there will be about Rs. 20 or
Rs. 30 crores which will remain with
the hon. Minister after discharging
this. That was the figure that was
given. That may be wrong.

Shri Mehr Chand Khanna: That is
not correct.

Pandit Thekur Das Bhargava: The

figure given was correct, but the fact
may or may not be correct. The
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money may not be there, Even if the
money is not there, is it not for you
as the representative and guardian
and trustee of these unfortunate
people to see that you get these people
somehow the help they need. Did you
not see what happened yesterday?
Yesterday a bridge collapsed in
Madras and the hon. Minister con-
cerned had to resign because it was
his duty to see that the Railways
were safe for travel. It is your duty
to see that these helpless people are
rehabilitated, and if you do not sue-
ceed, you have to resign. You know
that Shri Ajit Prasad Jain had to
resign because the compensation was
not paid. It is your responsibility to
see......

Shri Mehr Chand Khanna: My
predecessor was stepped up.

Pandit Thakur Das Bhargava: You
will be kept up! The Minister of
Rehabilitation is to rehabilitate peo-
ple. If you find that they cannot be
rehabilitated, what is the use of your
sitting there? I am only saying these
words in order teo strengthen your
hands, because I am sure that you
may be able to say to the Government
to “Accept my resignation on this
basis. 1 give my resignation or else
you allow me to go on and bring
some help to these people” These
people want help and you are capable
of giving it. It is absolutely true that
90 per cent will not be able to take
advantage of this, which means that
you are bringing the Government into
contumely and contempt. Govern-
ment are giving them the concessions
but they are not able to take advant-
age of those concessions. The Advi-
sory Board submifted for six instal-
ments and now the times have
changed and you have doubled the
price of the property and therefore it
is submitted that you should at least
double the number of instalments,
and you must give not less than 12
instalments. This will not involve
such a big amount as Rs. 30 or Rs. 400
wrores. This may be much less. I am
no expert and I do not know. My
estimate is Rs. 30 crores and with
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able to discharge your responsibility
and bring succour to these people
who are helpless and who in their
desperation know nothing else except
to come to you and resort to hunger
strike and all that.

There are many other matters
which I want to bring to the atten-
tion of the Minister. If I get some
time more, I will certainly speak and
mention the things that have been
going on. I have got the priority list
with me. If you will kindly give me
five minutes more, I will mention
them.

Mr. Chairman: I-hope he will finish
within five minutes,

Pandit Thakur Das Bhargava: I will
certainly finish within that time.

The first thing that I will ask the
hon. Minister to do is to kindly revert
back to the prices of 1947, and this
will rehabilitate the persons greatly.

Secondly, so far as these auctions
are concerned, I will request him to
publicise all these properties. I will
further ask him to bring all Public
Dues Officers and Loan Officers in one
place, in one building, so that within
two days this information could be
passed from one to the other.

14-15 hrs.

[Mr. DepuTv-Spearer in the Chair]
Four months should not be taken for
finding out what are the loans, etc.

The hon. Minister just promised to
us that he would finish all his work
within a certain time. That time will
pass and ultimately we will have to
ask him again to expedite his work.
I think at least 10,000 cases per month
should be disposed of. They have not
been able to rise up to the defence, I
do not know the cause. I will only
request him to kindly finish them as
early as possible. .

So far as units are concerned, he has
conceded something to the Khan
Market people. I do wish that he took
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a similar view in regard to the other
people. We receive general com-
plaints; we receive letters and letters,
we see officers and speak to them, but
nothing happens after that. I know
of cases in which the men applied
through me for a claim. They are in
the priority list, and yet those priority
claims have not been so far compen-
sated, and even no reply has been
given to our letters and complaints.

Even in regard to priorities, where
the claimant’s age is 65 and above,
there were 5,940 cases, and out of
them only 397 have been disposed of.
Therefore, about 5,400 cases still
remain, in which the persons are above
65 years of age, with one foot in the
grave. They will get their compensa-
tion after the grave has engulfed
them. (Interruption). I am more
than 685; I am not an applicant; now
will you give me anything. At the
same time I have got friends who
really need this compensation. There
was a claimant who approached Shri
Jhunjhunwala with a long letter of
complaint. I advised him to send it
to the hon. Minister. He is over
and is still waiting for getting this
compensation. Perhaps as soon as the
compensation comes, he will die. Out
of 5,940 cases, you have disposed of
397 cases.

Mr. Deputy-Speaker: If he dies now,
that will be out of disgust. If he dies
then, that will be out of joy.

Pandit Thakur Das Bhargava: As
regards students having . verified
claims, we all congratulated him for
coming to the help of these students,
Out of 91, nine were given help. . So,
should I take back my congratula-
tions? Kindly give them as soon as
possible, because acceleration or expe-
dition is the essence of the matter.

I would wish the hon. Minister to
be in a position to give an assurance
that all these priority claims will be
finished within two months. It will
be a pgreat satisfaction to all the
refugees in the land.

Mr. Deputy-Speaker: Now I must
request the hon. Member to conclude.



1181 Displaced Persons

Pandit Thakur Das Bhargava: I
‘thank you and your predecessor for
having given me so much time and so
I have to curtail my speech now with-
out being able to bring all the facts
that I wanted to bring.

Mr. Deputy-Speaker; Amendment
moved:

“That the Bill be referred to a
Select Committee consisting of Lala
Achint Ram, Shri C. P. Gidwani, Shri
N. C. Chatterjee, Shri Mehr Chand
Khanna, Shrimati Renu Chakravartty,
Shri U. M. Trivedi, Babu Ram
Narayan Singh, Shri D. C. Sharma,
Sardar Igbal Singh, Shri Rasanta
Kumar Das, Dr. Ram Subhag Singh,
Shri M. L. Agrawal, Shri Hem Raj,
Sardar T. S. Akarpuri, Shri B. P.
Jhunjhunwala, Shri Ranjit Singh, Shri
N. C. Kasliwal, Shri Krishnacharya
Joshi, Shri J. K. Bhonsle, Shri Bahadur
Singh and the Mover with instructions
1o report by the 1st December, 1956."

Shri Gidwani (Thana): I do not
want t6 repeat what my friend,
Pandit Thakur Das Bhargava, has
said. I endorse every word of his
speech.

The purpose of this amending Bill
is such that there can be no opposition
to it, but on questions of general
importance, dealing with the compen-
sation issue, I will not take the time
of the House and repeat the same
thing. I will mention just three or
four points,

One point is about the prices fixed
for the Government properties in
colonies. If the Government today is
realising enhanced prices in auctions
from certain properties, “should they
not-also accept the principle that they
should accept the marketable price
of those houses which are in the
different colonies far away from
cities? Their value is very little in
comparison to the cost which the Gov-
ernment is charging there. I have
received a number of complaints.
‘When Shri Bhonsleji visited Ahmeda-
bad, he must have seen some of the
houses built there in the colonies. I
do not know how they were built.
Even now, after 7 ‘or 10 years, they
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are in a dilapidated condition, and
the prices were fixed very high. I
am told, subject to correction, that im
the Sardarnagar Colony at Ahmeda-
bad, Rs. 9 per square yard has been
calculated as the price of the land,
while in the neighbouring Kubernagar
Colony, which has been established
there for a pretty long time as a local
township or village, the value of the
land is about Rs. 2 per square yard.
This I came to know when we applied
for a plot for the school, and then
we were told that the land price at
the Colony was about Rs. 9 per square
yard, I do not know it, but it is a
matter for enquiry. This is the general
complaint all over that the prices are
very heavy and the construction work
in most of these colonies is very
defective. I do not blame the Gov-
ernment, the Central Government, for
this. Work was carried on in many
places where they had no control
over the construction, but it is wvery
hard on people who are living there to
be charged high prices when the
value at those places is very low as
compared to the prices that they are
being charged. It is a matter {for
thorough enquiry.

In at least one or two colonies—I
am aware of it in Nagpur—even
Mr. Johnson who had seen ‘those
places had appointed some officers
and I am told some concessions were
given. If some concession was given in
Nagpur, it is not a solitary place. I
find a number of similar cases and
similar concession should be given in
respect of these cases also. In distant
colonies if you were to auction the
houses, you will not get this price.
There is a colony called Gandhinagar
in Kolhapur and some vacant houses,
when auctioned, would not even fetch
one-third of the price paid by the
Government. Only one principle
should be adopted. When I raised this
question, Shri A. P. Jain said
that they would be sold at the
marketable value. " If it iz to be
charged in one place, the same princi-
ple should be applied to other places
alse.

Pandit Bhargava spoke
about the rural

so much
agriculturists. In
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regard to non-Punjabis, there are
several difficulties. They have not

been allotted enough land. Or, a
person living in Bombay has been
allotted land in Hyderabad and a
person at Aligarh has been allotted
land in Sultanpur or some far away
place. Firstly; they cannot make use
of that land. Even if the land has been
allotted to them, they are not getting
possession, aiter spending hundreds of
rupees and after going there. The
kisans refuse to give possession. Is
this compensation? On the top of it,
the claim for rural property is reject-
ed. A double wrong is done to them
and thus they have got practically no
compensation.

There is this discrimination between
urban claimants and rural claimants.
In the case of urban claimants, if they
have got land as well as houses, they
get compensation for both. The same
principle is not applied to the rural
claimants, Why? Again, if the urban
claimants do not accept any allot-
able property, their claim is not satis-
fied to that extent. If the rural
agricultural claimants do not accept
any allotment for physical reasons,
they are treated differently. I know
the case of a man aged seventy years
getting eight or nine acres of land
about 200 miles away from where he
resides. He cannot go there to culti-
vate the land. He has not been able
to get possession of the land nor could
he make any use of it. His rural
property worth a little less than 19,000
15 lost. It is very hard and unfair.

We have put certain urban claim-
ants in the priority category. Their
number is increasing. I am glad about
it. 1 saw there were people whose
sons were getting education in
UK. They must be fairly rich, com-
paratively. Then, there are people
whose sons are studying in the
engineering colleges or getting educa-

tion in the military college as cadets.

3

They are all getting 8,000. But, in
the case of rural claimant—a widow or
an old man suffering from cancer or
TB and if he possesses 18 acres and
4 guntohs, such persons are not, put
in the priority category. I wrote to the
501 L.SD—3
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Minister about this. These persons are

not physically in a position to look

after their property. Priorities have
been fixed ‘'on humanitarian grounds.

In my opinion, he has gone even

beyond that and it is not even mere

humanitarian ground. A  person
whose son is studying in England is
getting cash compensation. That has
been done for various reasons. But, in
the case of these unfortunate widows
and old men who had only agricultural
land, you will not give them cash up
to 18 acres; the rest may be given as
you have done in the case of urban
property. Why this diserimination? I
have not been able to follow or
swallow this. I am told that some
representations came to him and an-
other priority category was an-
nounced. But, why not accept our
suggestion? There may be diffi-
culties. He has written to me that
we will have to apply the same thing
in the case of Punjab. I do not know
how many Punjabis will be there. If

a Punjabi agriculturist is suffering

from TB or cancer—a person holding

19 acres—or some other disability,

should he not get that advantage? You

are giving cash to so0 many urban
claimants. Why should the claim of
an agriculturist, remain satisfied to
that extent, even if he did not accept
some allotment, while, in the case of
the urban claimant, it will be settled
sometime afterwards? If that is the
spirit in which we give compensation
to the rural claimants, I say that it is
against the declared objective of the
Congress—the establishment of the
socialist pattern of society. The rural
people who are backward and who
cannot look after themselves also
deserve our sympathy--not only the
urban people. 1 would, therefore,
suggest to the hon. Minister to review
the whole question of compensation,
having in view Pandit Thakur Das

Bhargava's remarks and Shri Khosla’s

judgment, and to revise the whole

policy.

There is another case also.

Mr. Deputy-Speaker: I agree with
the hon. Members that when the.
amending Bill is being discussed, the
principles in the original Bill relat-
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[Mr. Deputy-Speaker]
ing to that, comes under discussion
but we should not go into the minutest
details and give cases one after
another.

Shri Gidwani: It is just to show the
enormity of the problem. Seventy dis-
placed persons were allotted land in
UP. It was Government waste land;
and it was allotted on account of the
Grow More Food campaign. They got
taccavi loan also. After one year, that
land was surrendered. Government
took back the land and the Collector
very properly and justly converted
the rural loans into urban ones. Now,
they are not in possession of that land.
You will be surprised to know that
all their claims for rural houses and
property have been rejected though
they were verified. The hon. Minister
has said that he cannot open this
question because the same principle
will have to be applied to other cases
also. But all these different conditions
require sympathetic reconsideration.
Otherwise our scheme will fail.

About the maintenance allowance, I
am glad that Pandit Thakur Das
Bhargava mentioned that point and
Shri Mehr Chand Khanna also agreed
that if there are certain cases in
which it has been recovered from
compensation the amount will be re-
funded to them. I had also received
some complaints previously, but I do
not want to say anything more.

Then I want to say something about
the pace of work. It is now the end
of 1956. We were told that the whole
work will be over within three or
four years. At the rate at which we
are proceeding, I do not know how
many more years it is going to take.
If the delay is due to inadequacy of
staff that must be made up. I know,
on account of certain things that
happened, the Government has to be
very careful. Certain bogus anplica-
tions were filed and, therefore, the
Government has to be very vigilant. 1
share their view in that. But that does
not delay the process. If more staff is
needed we must appoint more. As
regards money, if nothing else, our
Minister is very clever in the art of
persuading the Finance Minister to get
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more money. After all it will be a sort
of a loan. Formerly it was said that
the work will be over and, therefore,
the Government will not give more
money. Now that the East Bengal
problem is continuing—and heaven
knows when it is going to be over—
there is no dearth of money. After
all it will be a book entry. If the
loan is advanced for that purpose, or
even from the general Grant, and the
work finishes in two wyears instead of
taking five years, there will be no
more expenditure and, on the
contrary, there will be some saving.

Sir, I again repeat that instead of
rehabilitating these people, who are
non-claimants, something should be
done to give them relief. When the
Government has launched so many
schemes—Ilow-income housing scheme
and other housing schemes for Gov-
ernment officers—I think the time
has come when the Government
should give some help to these people
by way of loan etc. It will only be
a book entry and our Ministry may
reimburse the same as soon as they
recover the amount, or these houses
may be transferred to them. It will
be very wise, it will be very prudent
and it will also be human if we revised
the whole scheme and settle the
instalment issue to the satisfaction of
those who can afford to pay.

st HgT W WA . A AT,
oY faw (fordww) & 3 oofy o famr
a1 7 ©% aga fafaey dwx (Hfr
S%TT) &7 a7 | A fasr wror 9@ O
g, witEde wre fo gt ool dw
(Frewia geafer wfafrrs w1 deie)
™ ¥ 3y wifedow S (WS-
fire ofader) @, dar & 3 wolt awdix
# oft w7 o7 | AT ww faw & T
fre @t frrw # fs 3 O
qfed sTHT 2@ WTE & 78 w7 &Y i
W daw sy (v afwfa) &
] wET ATy, AT N aww N I
wE wrE T s #w (wfwe
) Wik | § 7 A7 ¥ gAa @
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o s ai wg ff srgw, qw
T Aot FT Q@ &, TR 9§ THH
Tee TE & | afew 1@ W s @
g | ST A wT R, W
2 fs ww s a5 @ W 33
& =fF w1e g awm SEew (qwa)
Y A & | W F T T Far
ar o wd w€ 5w a0 Ak
I RO 7 S F fags e feawx
& 7R F o T () F Ay g
of, arax ®1€ FTRT av SR wT
o & g S Wk A w5 ad
& | o T oo AT o & WK A
Aigaw (FweT) @ dfed s
T wri & & § I 93 o
o @ & o T IR femme &
MR Amwa TR wa=a #§
g a1 TR AT Tgw 7 W &Y W S
W7 EAT 7 gUT &Y | Wi § 39 a6
¥ aXH A W ArEAr, afeT
Y fr AT & 9 fr g & Wi S
Fa A aw 7 g

dfeq ff 3 gy arv faar = aw
w f& Qramay ¥ (dyor aF)
%1 9 fawifeama &, 99 9T o I 9T
oA g fRaT ST, ar S+ wy A A
amaT | & F 9gF A w47 W 5w
nifrmg mmgwmif®maAA
W!ﬁ'mﬁtoeﬁﬂﬁiﬂ'ﬂﬁm
&, vo oY T ATy Y, AT vy B &Y
wfgd, co & wdr #fgd 1+ ¥ 7 TO-
wrge (mumewrE)  wafow o @
fe ot o7 # fawfama & 97 «
THT T | W gare q=7 v §
ot fed & Smizm d AR E
HfF AT Agww 9k}, Y fF oAE
dramgad A ¥ ¥ g, avg ™
Nfemimfasfmg N FI
wEaT § 997 8, ae ¥ aw fafae
& st &, afew g8 @R w1 A @G
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foam 1 & i O g@ S Afe gE o
# q gaemwgT Fifew &1 § 5
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AT Y § oY 7 1 I A dfe
STET T AW &, I FT ATH gHAT F-
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FUHT % I Q0,000 FY THH IHI
1 g uEaw & Q@ §, ar 'maE A
fod =g wfeww & 5 & awmr goe
W1 FTEAE & w2 § IA B a1 oA
Zaw §T § W A GFA W AW
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# ATPT
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[=r Fra= @)
- & Y o fawitow ¥ oF wE9 WM
T | FfFw w7 ST N OF @ A
faafon ot agi & & s T@ AT A )
9 2% % I &t famifom &Y § 7 a4
AT | W w1 7 fawrien 1 € s awmm
T W F G a9 & | F 6
T 991 g 6 & 7 = oY fewfar #1
A& AT, wEAE § 9T € | qR A
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™AW & oA § w19 4 99 g

Y AT C I T WA TG
o9 4 ®W W 56 9 I6d A
T W T ¥ 9fc agd w7 w1
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st Age W o F i e
¥ & ®TEM |
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¢, foerf & &, Frewrge & § A @A
W@‘Rilﬁﬁ?ﬂﬁﬁqﬁiw
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a &1, w@ fadt s 38 ol AW e
TR .

TR A, oy g e gd o
ww & fe s Ar§ ARy e
we (W) #, fedr fdww (Fod-
TY) &, frdly o wAe 1 A= AW
wetfade  (afsferr) wen R #
o gardr fafR SEer T &
§ afs ox Wk & A WY TEA
# ot W gEa Wk oY § I A
&7 wfes & @ | W g ke #
<yer & 7 = g F g @
1€ G FaF & oY aw @ agfead

@ § 1 o v, fEER, 1RNS, W
e & & TR g &, T O N
fz fawrer @ 9N 9EH Ig W
AR 9T wg T §

“It has been decided that no at-
tentjon should be paid to improve-
ments, etc., in respect of which
written permission of the Custo-
dian has not been obtained.
Where such permission is forth-
coming, the -property should be
evaluated as'® whole as it exists
now, and from this should be
taken out the value of improve-
ments, additions, etc, to arrive
at the correct evaluation of the
property.”

R 0% S & qeiE o B R
oW FA .

fardh ww &1 W W & foee R
F& & qW FT E 1 WY FER &
fie a1 Tl o foeer aEe B
Y000 AT G000 § I ¥ fak 2 &1
a7 @ B & W a% seend
faer § WX et ® A faew @0
7z v geer § 1 Wi s # A
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* 9@ FT T §, WeAE X @ W
waraT A A wow g § ) faw
T we W § f grd enfew
i amas o (¥1d & fa)
fore=T agT &%, I AT AT |

st wo Yo AT : A ANFIAE
£ 3 QI AW F §Fe T FT TR |
F w1 FT ! 97 @ fad ik T -

w1 wrfgg o
ot Rge wwwn g AL

Mr. Deputy-Speaker: 1 will now
put the amendment for reference to
the Select Committee to the wvote of
the House. The question is:

“That the Bill be referred to a
Select Committee consisung of
Lala Achint Ram, Shri C. P.
Gidwani, Shri N. C. Chatterjee,
Shri Mehr Chand Khanna,
Shrimati Renu Chakravartty,
Shri U. M. Trivedi, Babu Ram
Narayan Singh, Shri D. C. Sharma,
Sardar Igbal Singh, Shri Basanta
Kumar Das, Dr. Ram Subhag
Singh, Shri M. L. Agrawal, Shri
Hem Raj, Sardar T. S. Akarpuri,
Shri B. P. Jhunjhunwala, Shri
Ranjit Singh, Shri N. C. Kasliwal
Shri Krishnacharya Joshi, Shri
J. K. Bhonsle, Shri Bahadur
Singh, and the Mover, with ins-
tructions to report by the
1st December, 1956.”

The motion was negatived.

Mr. Deputy-Speaker: I will now
put the original motion to the vote of
the House.

The question is:

“That the Bill to amend the
Displaced Persons (Compensation
and Rehabilitation) Act, 1954, be
taken into consideration.”

The motion was adopted.

Rehabilitation)
Amendment Bill

Clause 2,— (Amendment of section 2)

Pandit Thakur Das Bhargava: I

beg to move:

(1) Page 2, line 10—
after “has not been” insert
“sctually”
(2) Page 2—
(i) line 12, after “Act” insert:

“and further includes any such
claim registered in respect of
property held in trust for a public
purpose of a religious or charitable
nature”; and

(ii) after line 13 add—

*(iii) in clause (e), the words
‘“but does not include” and part
(ii) shall be omitted.’

(3) Page 2, line 12—
after “Act” insert:

“including the claims of allottees
of agricultural land who for any
reasons whatever were not given
the lands allotted and whose
claims to compensation for rural
houses were rejected as a result
of allotment of agricultural land".

(4) Page 2, line 12—

after “Act” insert:

“and further includes the wveri-
fied claims of the refugees now
living in Bharatpur and Alwar
areas in Rajasthan to whom
evacuee lands were leased out but
whose claims were rejected on
account of allotment of evacuee
lands as also the claims of all dis-
placed persons in Rajasthan who
were not allowed to file their
claims for compensation in respect
of rural houses on the ground that
they were allotted evacuee lands
for more than four acres after
their claims are called and
verified”.

Mr. Deputy-Speaker: These amend-

ments are before the House.
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F! FERIE TG § gwaT | qGT AT
& g TE | o T g9 T a9 §—

af@ ar, SR T FTRE g I
¥ R § W # ofenwdt (adafe
w1 %) W drere (gm) e
FTAT 1A §, AfFT g F & qg R
TR TR mE TR
grmaamiwe @ § | @ aw
T T 0% FUT &4 & F7qq [yl
dearat 71 2 % §, fra F o firgarht
¥ af § q€ wwg Ffewr ot §

st firgawit © 39 & fod v O
TAR § | WX AW TG A FEL
A 0 39 FY aTE FH & )

dfew sTET TN WEw : FW WY
Ll A

e W : fad wr age
Wik frsart arga & seamii wr §
7 fear o9, WK deqw A A
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ot qgT ww e foge et 4
"R 4T 47 | AgT § T TF ATE A
AW T AT 1 FF AW
foar qr 6 & o & AEg wem | F
TgT 9T I WG F AW AG qM 0
# 7 9T ¥ wgr a1 F @ w oA AT
g W 7 §, 7 %9 B 99 § A
FEW ¥ wd w1 W E
f& gt o fored wkT §, 9 w9
N fafweaw (vfcfmmt) & &
W Feqral &Y faeer i feagwa W<
HHT, 9% W TS FOT, Witw ¥ I
1 WA FH qHwA F |

Mr. Deputy-Speaker: The question
is:
Page 2, line 10—

after ‘“has not been” ingert
“actually”.

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

Page 2—
(i) line 12— a
after “Act” insert:
“and further includes any such
claim registered in respect of
property held in 4rust for a

public purpose of a religious or
charitable nature"”; and

(ii) after line 13, add—

‘(ili) in clause (e) the words
“but does not include” and part
(ii) shall be omitted.’

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 2, line 12—

after “Act” insert:

“including the claims of allpt-
tees of agricultural land who for
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any reasons whatever were not

given the lands” allotted and

whose claims to compensation for

‘rural houses were rejected as a

result of allotment of agricul-

tural land.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is
Page 2, line 12—
after “Act” insert:

“and further includes the veri-
fled claims of the refugees now
living in Bharatpur and Alwar
areas in Rajasthan to whom eva-
cuee lands were leased out but
whose claims were rejected on
account of allotment of evacuee
lands as also the claims of all dis-
placed persons in Rajasthan who
were not allowed to file their
claims for compensation in res-
pect of rural houses on the ground
that they were allotted evacuee
lands for more than four acres
after their claims are called and
verified”,

The motion was negatived.

. Mr. Peputy-Speaker: The question
1587

“That clause 2 stand part of the
Bill”, -

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 (Amendment of section 11.)

Pandit Thakur Das Bhargava: I
am moving amendment No. 6.

Mr. Deputy-Speaker: It is in
respect of clause 2. The hon. Member
did not move it then. I have passed
the clause.

Pandit Thakur Das Bhargava: I
missed it due ‘to over-sight.

Mr. Deputy-Speaker: I have every
sympathy for the hon. Member and
his amendment, but I am helpless. The
clause has been voted upon by the
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House. How can I go back to the
amendment to that clause? Is the
hon. Member moving his amendments
Nos. 7 and 8 to clause 37

Pandit Thakur Das Bhargava: Yes,
Sir. I beg to move:

(i) Page 2—

for clause 3 substitute:

“3. In section 11 of the principal
Act, for sub-section (2), the
following shall be substituted,
namely: —

“(2) Any sum recovered from the
compensation of any claimant in
respect of any payment made before
or after the commencement of the
Displaced Persons (Compensation and
Rehabilitation) Act, 1954, in respect
of maintenance allowed to displaced
persons shall be refunded to the
claimants and no such recovery shall
be made in future in respect of main-
tenance allowance paid by the Gov-
ernment.”

(ii) Page 2, line 15—

add at the end:

“and shall be deemed to have
always been omitted and if any
amounts in respect of payment of
maintenance allowance have been
recovered from any claimant such
amount shall be refunded to him.”
The hon. Minister has agreed to the

refund of the maintenance allowance.
S0, he can choose either of these two
amendments for the acceptance of the
House.

Mr. Deputy-Speaker: These amend-
ments are before the House.
15 hrs.
=t HET W WA 0 A 7 O 9ge
& =t foar ar f5 mE S At
TATSE (YA AAT) AT g FERTA
q= (wfawe @wg) & 9 @ oAn
TaAAZ 7 Q3L AT AT O § AR
#¢ faan, AT wa oY gafed=g vAew
g A T (S ) F TELGATE 1 A
sz, feelt afge ar g v Qo A e
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QAT A9 1< T & (FEwtE £9)
TSI gAT &, WK 9 THF FHAT
| FTET AT §, W A WX qG FF
qAAT W & § I9er fwT ¥ &
for e g

Pandit Thakur Das Bhargava: How
will he do so? He has no authority. 1
am giving him the authority. Suppos-
ing you do not get the power. How
will you refund? you will not be able
to refund even if you are minded to
refund. Accept any of these amend-

ments and then you will be able to
refund.

Mr. Deputy-Speaker: If the law
requires that maintenance allowance
is also one of those debts....

Shri Mehr Chand Ehanna: No long-
er it is required. We have got the
amendment. I have examined the
question. I do not think there will be
any difficulty.

Pandit Thakur Das Bhargava: When
it has been recovered, how can it be
refunded?

Mr. Deputy-Speaker: He will have
the matter looked into and if he re-
quires an amendment of the particular
law, he will bring forward one.

Pandit Thakur Das Bhargava:
When we know that he wants to re-
fund, the money he has taken, I am
only arming his hands. How will he
be able to refund if he has no power?

Mr. Deputy-Speaker: I think he has
not examined the point in that light,
so far as I can see.

Pandit Thakur Das Bhargava: He
should have examined.

Mr. Deputy-Speaker: Does the hon.
Member want me to put these amend-
ments to the House? !

Pandit Thakur Das Bhargava: Yes.

Shri Mehr Chand EKhanna: Mainte-
nance money is not covered by the
definition of public debt. The question
does not arise,
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Pandit Thakur Das Bhargava: How
will you refund unless you have
powers? He has recovered. The only
way to refund is to take these powers.

Shri Mehr Chand Khanna: I have
given an assurance as to what the
intention of the Government is. If I
find myself placed in any difficulty, I
shall certainly bring forward an
Amending Bill before the House.

Mr. Deputy-Speaker: The question
is:

Page 2—

for clause 3, substitute:

“3. In section 11 of the principle
Act, for sub-section (2) the fol-
lowing shall be substituted,—
namely:—

“(2) Any sum recovered from
the compensation of any claimant
in respect of any payment made
before or after the commence-
ment of the Displaced Persons
(Compensation and Rehabilita-
tion) Act, 1954, in respect of main-
tenance allowed to displaced per-
sons shall be refunded to the
claimants and no such recovery
shall be made in future in res-
pect of maintenance allowance
paid by the Government.”

The motion was negatived.
Mr. Deputy-Speaker: The gquestion

is
Page 2, line 15—

add at the end:

“and shall be deemed to have
always been omitted and if any
amounts in respect of payment of
maintenance allowance have been
recovered from any claimant such
amount shall be refunded to

The motion was negatived.
Mr. Deputy-Speaker: The question
-

* t clause 3 stand part of the
BilL.”

The motion was adopted

(Compensation and 1204
Rehabilitation)
Amendment Bill

Cluuse 8 was added to the Bill.

Clauses 4 and 5 were added to the
Bill.

Mr. Deputy-Speaker: 1 seek the
permission of the House to take an-
other five minutes so that we can
finish this and sit after Five for this.

Clause 6— (Insertion of new section

204) .
* Shri Mehr Chand Khanna: During
the course of the discussions, it was
brought to my notice by Pandit
Thakur Das Bhargava that there was
some lacuna. I have had the matter
examined, I propose an amendment
like this. I beg to move:

Page 3, lines 3 and 4—

for “has made an application”

substitute: “is entitled to the res-

toration of any evacuee property

on an application made by him

in this behalf”

I do not want to make any speech
because this matter has been discuss-
ed threadbare.

Pandit Thakur Das Bhargava: Will
these wo-ds remain: ‘notwithstanding
anything contained in the Evacuee
Property Act'? If these words re-
main, the amendment of the hon.
Miristey, 1 cpite of his best irten-
tions will be infructuous. Remove
these words and put in the other
words so that it may be effective.

Shri Mehr Chand Ehanna: I have
discussed this with my legal pundits.
I have no difficulty.

Pandit Thakur Das Bhargava: I hes-
I will move all my amendments relat-
ing to clause 6. In spite of my per-
suasion, the hon. Minister has not
been able to accept my amendment.

I beg to move:

(i) Page 3, line 3—

before “Where any” insert:

“Subject to the provisions of
section 16 of the Administration
of Evacuee Property Act, 1950”
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(ii) Page 3, lines 10 and 11—

omit ‘“notwithstanding anything
contained in the Evacuee Proper-
ty Act and this Act"

(iii) Page 3, lines 10 and 11—

for "notwithstanding anything
contained in the Evacuee Proper-
ty Act and this Act” substitute
“subject to the provisions of the

Evacuee Property Act and this
Act”

(iv) Page 3, line 12—
add at the end:

“in cases where an order for
restoring the property has been
passed under section 16 of the
Evacuee Property Act or where
the Civil Court has held the eva-
cuee or his heir is entitled to the
restoration of the property”

(v) Page 3—
omit lines 24 to 30.
Mr. Deputy-Speaker: The gquestion
is:
Page 3, line 3—
before “Where any" insert:

“Subject to the provisions of
pection 16 of the Administration
of Evacuee Property Act, 1050 -

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 3, lines 10 and 11—
Omit “notwithstanding anything
contained in the Evacuee Property
Act and this Act”
The motion was negatived.
Mr. Deputy-Speaker: The question
is:

Page 3, lines 10 and 11—

for “notwithstanding anything
contained in the Evacuee Pro-
perty Act and this Act” substi-
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tute “subject to the provisions
of the Evacuee Property Act and
this Act”

The motion was negatived.

Mr. Deputy-Speaker:

The question

Page 3, line 12—

add at the end:

“in cases where an order for
restoring the property has been
passed under section 18 of the
Evacuee Property Act or where
the Civil Court has held the eva-
cuee or his heir is entitled to the
restoration of the property”

The motion was negatived.
Mr. Deputy-Speaker:

is:

The question

Page 3—
omit lines 24 to 30.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 3, lines 3 and 4—

for “has made an application”
substitute ....

Pandit Thakur Das Bhargava: I
rise to a point of order. When these
amendments have been lost, no
amendment on the same point can
be aceepted.

Deputy-Speaker: These are
dli!erent amendments.

Pandit Thakur Das Bhargava: The
same amendment; kindly see.

Mr. Deputy-Speaker: 1 have seen
Just now, the hon. Member was of the
opinion that unless these words are
removed, the amendment would not
be effective. Now, he says they are
identical
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Pandit Thakur Das Bhargava: These
were identical amendments and not
comulatively which have been
affected.

Mr. Deputy-Speaker: I do not agree
with the hon. Member, 1 am sorry.

The question is:
Page 3, lines 3 and 4,—

Pandit Thakur Das Bhargava: 1
want to raise another point of order.
This point is of vital importance. I
you accept the amendment of the hon.
Minister, it would mean that the pro-
visions of the other Act which we
have just passed will not be effec-
tive. After all, I withdrew my amend-
ment there on the supposition that the
hon. Minister will move the right
amendment. The relevant sections of
the Evacuee Property Act can only
be effective if these provisions are
given effect. It would mean, if you
accept this amendment, if the Govern-
ment is of the view that property
should be restored without any en-
quiry, the property will be restored,
if you do not take away these words
‘notwithstanding anything contained
in the Evacuee Property Act’. This
will introduce a change in the law
that we do not want to accept unless
you give a proper procedure-in the
Bill. It will not be fair to accept this
amendment.

Mr. Deputy-Speaker: This is not 2
point of order. Pandit Thakir Das
Bhargava is afraid of the effect that
it will have. His complaint is this, He
withdrew his previous amendment on
the undertaking that an amendment
will be brought forward, and that the
Government has not kept that pro-
mise. That is a different matter.

Pandit Thakur Das Bhargava: This
amendment has not been circulated.

We have not had time to consider this
and suggest amendments.

Mr. Deputy-Speaker: The hon.
Member will realise that I cannot help
him in this situation.

Pandit Thakur Das Bhargava: The -

rule is that an amendment givem on
the same day is not accepted because
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Members have no time to suggest
amendments to that amendment.
What rule is applicable in my case
should be applicable in all cases.

Mr. Deputy-Speaker: By agree-
ment, we decide to waive that notice.
Government said that they will bring
forward the amendment and the hon.

Member agreed to withdraw that
amendment.

Pandit Thakur Das Bhargava: I
wanted to see a proper amendment.

‘Mr. Deputy-Speaker: That is not
possible now.

The question is:
Page 3, lines 3 and 4—

for “has made an application™
substitute “is entitled to the res-
toration of any evacuee property
on an application made by him
in this behalf”

The motion was adopted.

Mr. Depuiy-Speaker: The question
is:
“That clause 6, as amended,
stand part of the Bill”
The motion was adopted.

Clause 6, as amended, was added to
the Bill

Clause 7.—(Substitution of new sec-
tion for section 21)

Pandit Thakur Das Bhargava: I
beg to move:

(i) Page 4— '
omit lines 12 to 22.
(ii) Page 4—
omit lines 23 to 36.
m}‘r-ﬂem-sm-. The question
Page 4— T
Omit lines 12 to 22.
The motion was negatived.
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Mr. Deputy-Speaker: The question

Page 4—
omit lines 23 to 26.
The motion was negatived.
Mr. Deputy-Speaker: The question

“That clause 7 stand part of the
Bill.”

The motion was adopted.
Clause T was adfled to the Bill.

Mr. Deputy-Speaker: New amend-
ment No. 186.

Pandit Thakur Das Bhargava: 1
beg to move:

Page 4, after line 26, insert:

“7A. In sub-section (2) of see=
tion 40 of the principal Act.

(i) in clause (f), the following
words shall be added at the end,

namely:

‘but in such valuation the value
of buildings or part of buildings
constructed by the claimants or
allottee shall not be included; and

(ii) in clause (j), the follow-
ing words shall be added at the
end, namely:

‘including fixation of instalments
which shall not be less than twelve
annual instalments’. ™

I have already made my submis-
sions. I would only refer to one point.
As we are pressed for time, I do not
want to reply to all the arguments
made out by the hon. Minister. But,
I must say that he has not been fair
to the Advisory Board or myself. He
will find no reference to this question
of twelve instalments there. He has
forgotten as a matter of fact that ac-
cording to our formula, the price of
the properties would not have been
half as much. We said five annual
instalments plus the original six. I
the price had not been increased to
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this extent, five instalments might
probably have been sufficient. With
this increased price to an unconscion-
able extent, to say that the Advisory
Board is responsible is....

Shri Mehr Chand Khanna: I never
said so.

Pandit Thakur Das Bhargava: You
take the responsibility. I do not want
to take the time of the house in rep-
lying to the other matters. I shall only
say that he ought not to be so hard-
hearted towards non-claimants. He
ought to consider the question from
the correct stand point and see that
this amendment is accepted. He has
not even given a proper reply in this
matter.

Mr. Deputy-Speaker: The question
is:

Page 4—
after line 26, insert:

“TA. In sub-section (2) of section
40 of the principal act—

(i) in clause (f), the following
words shall be added at the end,
namely:

‘but in such valuation the value
of buildings or part of buildings
constructed by the claimants or
allotte shall not be included; and

(ii) in clause (i), the following
words shall be added at the end,
namely:

‘including fixation -of instalments
which shall not be less than
twelve annual instalments’.”

The tion was tived.

Mr. Deputy-Speaker: The question

is
“That clause 8 stand part of the
Bm"
The motion was adopted.
Clause 8 was added to the Bill.

Clause 1, the Enacting Formula
and the Title were added to
the Bill.
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Shri Mehr Chand Khanna: I beg to

move:
“That the Bill, as amended’ be

passed"

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed”

The motion was adopted.

MADRAS—TUTICORIN
DISASTER

Mr. Deputy-Speaker: We have got
two hours for this. I have already
received about half a dozen chits, and
I am sure as many more would be
anxious to speak. So, we shall have
to place a limit on the speeches. I hope
15 minutes for the leader and ten for
others will do.

Shri Frank Anthony (Nominated—
Anglo-Indian): It depends on the
contribution they make.

Shri Vallatharas (Pudukkottai):
Yesterday it was stated........

Mr. Deputy-Speaker: If the House
agrees to sit, I have no objection.

Shri Veeraswamy (Mayuram—Re-
served—Schedule Castes): The House
has already consumed 15 minutes.

Mr. Deputy-Speaker: Is the House
‘agreeable to sit longer?

TRAIN

Some Hon. Members: No, no.

Mr. Deputy-Speaker: The sense of
the House is that it is not prepared
to sit longer.

Some Hon. Members: We are pre-
pared to sit longer.

Mr. Deputy-Speaker: Let the hon.
Member proceed and we will see. I
hope he will be able to finish his
speech within 15 minutes.

Shri Vallatharas: I solicit your
permission to initiate the discus-
sion on this topic, namely the situa-
tion arising out of the accident to the
Tuticorin Express on the morning of
the 23rd November, 1956.
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First of all, I express my heartfelt
feelings of gratitude and indebted-
ness to the leader of the House for
agreeing to a discussion on this mat~
ter, and also to the Hon. Speaker who
was so kind to have it at the earliest
opportunity possible I am also
indebted to this House in the sense
that this House was able to appreciate
with the greatest sympathy and with
due regard the feelings of the people
in the South who are immediately
affected by this accident.

At the end of four years of our
parliamentary life we have reached a
very critical stage in which depart-
mental integrity and efficiency have
come to be gauged. Difference of
opinion in the Cabinet and with the
Prime Minister may lead to resigna-
tion of Ministers. Political issues of
grave importance may also lead to
resignation of Ministers, but in this
case an incident in which certain
lives were lost through an accident to
the railway ‘tcarriages has been the
cause for the resignation of a Minis-
ter and the creation of an atmosphere
in which this House has begun to
feel already how to get things repair-
ed and maintained in full wutilitarian
service to the public in future.

Personally I am not endowed with
such efficiency as would suit the situa-
tion. In this country everywhere we
hear of serious floods in which several
villages and masses of people have
been swept away over night. In other
cases there are incidents and inci-
dents—in the air, for example, and in
factories in which lives were lost.
There were cases in which the vaga-
ries of Nature which could not be
controlled by human agencies were
responsible for the havoc done. But
I must emphasize the fact that under
no circumstances can we ever tolerate
the vagaries of human beings or hu-m
human institutions in which human
species - are employed as ° servants
to render service to humaity.
That is why feelings run
high. Our feelings, though great in
respect of the devastations on the
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bank areas of the Ganges, the Jumna
and Brahmaputra, were notso high as
in this case. This is a challenge not
to the Government, because it is our
Government—there can be no chal-
lenge to our Government—but to the
departmental activities carried on by
the Government as put into the res-
ponsibility of a particular Minister
which is called the Ministry and the
Minister’s immediate subordinates as
well as the subordinate in the locality.
I would very well have appreciated
the grace and dignity of the constitu-
tional propriety in the resignation of
the Railway Minister if the particular
Deputy Minister had also tendered
his resignation. I do not want any
Minister to resign. Whatever may be
the number of Ministers that resign,
it is no consolation for us. It is only
a propriety.

I am so giad that the Deputy Min-
ister was able to be present on the
spot at the earliest possible time, on
the same evening, and to stay there
for two or three days and study the
situation. He must have been able to
give some consolation to the people
there

As I had already stated here, the
Railway administration has been sub-
jected to a bitter humiliation by the
events which have happened in the
last four years—collisions, derail-
ments, capsizing and collapse of
engines on railways and loss of lives
in rain-water and floods. The inspec-
torate have submitted reports in the
last four years of the various accidents
that have taken place. Of course,
accidents will take place. It is
neither a geographical nor a historical
truth that accidents will not take
place, but we being endowed with a
sense of responsibility should see that
the subordinates who are the limbs of
our functioning institutions do ecarry
out the instructions of the authorities
at the top or those embodied in the
statutes and rules. If they do not do
that, there cannot be any scope for
any leniency. 1 have not heard in
these four years that an engineer has
been punished for corruption, for
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incorrect estimating or for mishand-
ling of the situation,, or that any
District Traffic Superintendent has
been administered some sort of
censure at least.

There is the regional officer. The
country is divided into six regions,
and over each is placed a Nawab of
the old type called the Manager, a
wonderful specimen sitting there who
does not know what is taking place.
Recently I had a talk with a Manager
and I thought he was totally unfit for
the job. He did not even have
the courtesy did not know his res-
ponsibility for the intimate connection
that he should establish with a Mem-
ber of Parliament. If he has not got
that capacity and grit, how is he going
to traverse one-sixth of this country
and see to things? So, I have no hesi-
tation in saying that the present
regional officers must be replaced.
Each region is too big for them. An
officer of the Deputy Minister’s grade
must be put in charge of that and
those Deputy-Ministers must be men
known very well for their discipline
as well as efficiency. It may be
equipped with people in departmental
services who may be upgraded to the
zonal managers’' posts. We want more
imagination and mass thinking. We
do not want mechanical adherents to
these rules and laziness in the cham-
bers. Our Ministers are not highly
equipped administrative people, but
once they are put in charge, their
contact with the masses and their
concern for mass welfare vouchsafe
for their efficiency not only here, but
in foreign affairs of a very extraordi-
nary type. So, I have got confidence
in the elected Members of Parliament
being placed as Deputy Ministers in
charge of various regions. This is a
suggestion which the Government
may be pleased to consider.

Secondly the Railway Ministry
must be divided into two. The Rail-
way Ministry and the Transport Min-
istry should be two independent insti-
tutions. 1 understand that the Esti-
mates Committee had also been
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ased to make a recommendation of

ds type. I do not know how far the
JGovernment have considered that
aspect. We want more Deputy Min-
jsters under the Railway Ministry
(Interruption). 1 am able to see that
some Members feel that the Cabinet
is going to be swollen. Whether it
swells for its own ends or for the
betterment of the country is a thing
10 be experienced. Ome Deputy Min-
ister cannot travel throughout the
country. 1 have seen the tour pro-

of our Deputy Minister. Can
he go to all places and get into touch
with important places? I think that
in fairness there should be an incre-
ment in the number of Deputy Min-
isters in the Railway Ministry, parti-
<ularly.

I will emphasise this fact that it is
wmot the chief man at the top who is
responsible for everything that is
done at lower levels. An institution
well built and constructed, grade by
grade, by responsible, conscientious
and intelligent and disciplined staff is
the best thing and it can never be
substituted by any man of higk
intelligence at the top. I quite under-
stand the difficulty of the Railway
Minister. I am very sorry for his
resignation. We will not he able to
find a better man than him under the
present circumstances unless there is
somebody in fthe hiding. On the other
‘hand, we are losing a man of great
integrity and mass concern. To lose
him, of course, is a great tragedy. I
would even tolerate this accident with
some lenience but I was not able to
‘bear the strain when I heard the news
that our Shastri has resigned.
“Whether he will be reinstated or not
iz a different thing. A decision once
taken is never to be retraced. That
is the position of political and admin-
istrative efficiency. Anyway, that is
left to the Prime Minister and it is
his task.

~ Under the present circumstances,
the entire Railway Administration has
to be transformed. We thought that
the railway system, which had been
in existence for some decades under
British rule, when it was left to us

£01—L.S.D.—4.
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after independence, deserved only
maintenance, expansion and improve-
ment. There is no originality in lay-
ing out the railway system in this
country for the present Government.
It is only a question of taking over
what already existed as a very big
institution in this country, with all
its scientific and material equipment
and our duty had been to run it effici-
ently and in a fashion peculiarly
suited to better the needs and con-
veniences of our people. In that way
there was an integration. But the
integration necessarily led to disinte-
gration of discipline at various levels
in the entire ‘administration.

The Railway Board seems to assert
that it is an autonomous body not
responsible to anybody. Is it so? The
Railway Board has to be dissolved
forth with without any hesitation.

Shri U. M. Trivedi (Chittor): It
must be done.

Shri Vallatharas: It is a great and
cumbersome burden and a lethargic
institution, of no use to anybody in
this country. It is not useful even for
the black-market contractors in wvari-
ous parts of the railways.

In the Public Accounts Committee 1
have got some experience of the
Members of the Railway Board and
their chief. I have no kind word for
them, not personally but as an -insti-
tution. This Board deserves to be
abolished. What does this Board do?
One Member is in charge of traffic,
another in charge of staff, another in
charge of something and so on. May
L ask if any one of these Members,
during the last 4 years, has ever gone
and inspected any appreciably big
bridge in any part of this country, at
least regionally, and taken notes of
the existing defects and passed orders
‘that such defects should be removed?
Y go to the extent of asking even the
Regional Managers whether they have
taken any trouble to go and inspett
any big bridge duririg the last two
months. .

Yesterday the hon. Railway Min-
ister was pleased to tell us that the



1217 Madras-Tuticorin

[Shri Vallatharas]

General Manager of the Southern
Zone is preparing something about
the conditions existing in the presemt
winter season. There is a Tamil pro-
verb which says:—

‘Amma theralu munne Ayya sudu-
kadu poyiduvar.

It means that before the girl
matures, the husband will go to the
grave. Before the Manager's report
comes, 1 do not know what catast-
rophes we would have to face in
South India. Certainly, this is not the
way in which we have' to deal with
these things. Has any Member of the
Raiway Board taken care to go to the
South or any part of any State dur-
ing these 2 months and seen to the
conditions existing there? I am happy
that the Deputy Minister has exerted
a bit and I feel that his powers are
limited or his leisure is limited that
he could not bestow much considera-
tion on these matters even in impor-
tant places.

Another suggestion is this. The
labour staff in the Railways is well
paid. When an ordinary worker gets
only about Rs. 15 to Rs. 30 a month
in other departments, an ordinary
labourer in the Railways is able to
get from Rs. 60 to Rs. 80. In spite of
that, the higher pay has mnever
induced these people tofeel contended.
Many grievances, hundreds in num-
ber, have been submitted in various
parts of the country. These grievances
had not been redressed in time and
have not even been considered. The
improvement in the pay-scales has
gone to the background and in the
forefront is the complaint that their
grievances have not been considered
and redressed by Government, in
proper time. I would consider that
this sort of reaction on the part of
railway workers is also responsible
for all this. Whenever an officer has
to take some interest he refrains from
taking that interest. I have seen many
people in many railway stations not
taking any care about anything. They
do not care because they feel that
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their pgrievances have
redressed.

I would finish in five minutes. I wili
come to the details of this particular
case. I think our Deputy Minister
should be able to enlighten us in a
better manner because he had been
there and I am here 1600 miles away
from the scene of occurrence. In yes-
terday's paper, Indian Express I saw
a report that there were still about
200 or more lying buried below, and
they have yet to be lifted. I seek some
clarification about this. Whether the
number is 200 or 300 or more is not
the question now. The local Divisional
Engineer or the Sub-Divisional
Engineer or the Assistant Engineer or
the Traffic Superintendent, all of
them, in my humble opinion, should
be placed under suspension. There
is no question of any reconciliation or
anything.

I know the bridge to some extent
to speak authoritatively as to what
the situation is. In 1920 or 1925—I do
not exactly remember the year—on
the southern side of Trichinopoly,
between Trichinopoly and Manapparai
on the Madura route, there was an
accident at Ayyalur. Now, we have
got an accident at Ariyalur—only
with a difference of one ‘R’. One
night, during the rainy season, the
train capsized over a certain bridge.
It was a full train that capasized and
got destroyed and not a case of 3 or
4 coaches left behind. Almost all the
passengers died. That shocked the
whole of South India. There was then
no national contiguous feeling in the
country just as we have now. The
north Indian never knew about the
south and the Southern never knew
about the north. Now we are able to
feel in all directions, whether in the
North, South or the East or the
centre. We have now been trained to
have a common fellow-feeling. I have
heard stories about that disaster, of
passengers lying dead and scattered;
their jewels being looted because the
police bandobust was not so adequate
at that time. It was the same Rail-
way Department some 20 or 30 years
before and it has not changed except

not be
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that it has now changed from British
hands to Indian hands. This Railway
Department has all this sad and
melancholy past. That was 15 or 20
miles south of Trichinopoly and this
is 15 or 20 miles north of Trichino-
poly. That Ayyalur has now become
Ariyalur. What is the responsibility of
the District Traffic Superintendent?
What is the responsibility of Sub-
Divisional Engineer or Assistant
Engineer? Here the 500-foot bridge
is intact. Of course, I should admire
the capacity and efficiency of those
engineers who constructed this. For
28 or 30 years there was norepair to
the bridge and that was borne out by
the statement made by the hon. Rail-
way Minister yesterday. There was
no bridge accident. It was not a col-
lapse of the bridge, but it was some
other thing. All of you know that the
length of the bridge is about 480 feet
and it is supported by eight piers and
on either side of the abutment—the
breadth of the bridge may be about
20 feet—there is no flank embark-
ment. The river is flowing in a south-
ward direction, and on the western
bund of the river it is loose soil—I
am referring to the right side. There
is a breach of the bund in the place
of the connection of the abutment
and the bund. The river is a very
deep river. Under the circumstances,
there is a depth of 15 feet below the
girder. The greatest flood in history
had been only up to about 7 feet of
water there. It is supplied by a hill
stream. The velocity of the flow of
water is very great. All these are
naked facts, naked truth. If any rail-
way officer having charge of that
place pleads ignorance, he does not
stand to deserve to occupy any place
in this world. These are bare facts,
day to day facts, and everybody
knows them. The flood has risen to
15 feet and there was an increase of
9 feet, according to the statement of
Shri Nambiar, who was there on the
spot, there was flood for three days
eontinuously before that. I also know,
with my imperfect knowledge of
weather charts in the newspapers,
that the chances of the flood to conti-
nue were there. Rains in that parti-
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cular area also could be seen. There
was constant rain there for the last
23 months. For all the loss or scarcity
of rains for the past 15 years, nature
has got a vengeance in pouring down
rain in that area for a continuous

period of 2% months.

‘When the water rose up to 15 feet,
it is common experience that the
velocity of the undercurrent at the
lowest depth of 6 feet, cannot control
itself. All scientists know and we also
know that the ocean under current in
Bay of Bengal which was going in
the direction of Australia, when it
diverted its line in a south-westernly
direction made an attack injuring the
southern part of this peninsula, and
baking inroads into the Rameshwaram
area. It appeared in the newspapers
also. So, current has got a great
force, and because the abutment is a
concrete and stone building, it could
not foree its way through it, it could
not sack the bridge and it found its
way into-the alluvial soil by the side.
Just as a thief makes a hole in.a
convenient place, this under-current
began to knock against the loose soil
and then the earth corroded and in
that way the water was able to find
its way just immediately after the
right side of the abutment.

I believe that this work of corrosion
had taken place some hours earlier.
It is not as if this whole earth had
been upset in a moment. The gap
inside has been enlarged and develop-
ed by the flood-tide of water and the
velocity of the current for the last
three days, and all in a sudden the
earth above, which was apparently
intact settled by sinking down. That
was the position at about 5 A. m. or
5-15 a. M. The Assistant Engineer had
gone on the track on the 9th Nov-
ember, and carried on the perform-
ance of a great adventurous spirit.
The linemen, who are servants, had
also gone with him. There is a pro-
verb in the South—potti avvade,
thakkol ivvade—which means that-
the box is with somebody and the key
is with me; what will be the position
of the contents?
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The attacking force is outside the
bridge and not inside the bridge. An
ordinary man of common sense will
say that in order to protect the main
building, the surrounding elements
should be kept safe either by preven-
tion or by check. Had ever the
engineer on the spot inspected the river
during those days and seen whether the
water would find its way over the
abutment corroding the earth, which
is loose earth? This was not done.
If imagination and experience had
been shown: by the engineer in an
intelligent manner, he would have
suspected some danger towards the
earth and he would have made some
preparations. I also understand, sub-
ject to correction, of course, by our
Deputy Minister who visited the spot,
that there is no embankment with
either, concrete, cement slabs or stones
spiked on the flank in order to save
the bridge. The embankments on the
flank " should be provided for a
distance of 10 or 50 or 100 feet
as the case may be. Even ordinary
culverts are provided with these safe-
guards all round. But when a bridge
of this size is there, if it is not pro-
vided with flank embankments, it is
deplorable thing. Whenever a bridge
is constructed on a river or a rivulet
or canal, it should be a part of the
estimate of the work that flank
embankments must be provided so
that for at least 50 or 100 feet the
soil would be kept intact and the
adjoining soil might not  suffer
damage.

Cauvery river, I submitted yester-
day, stands the same chance of being
disrupted. There the soil is more
alluvial and loose. But that some
people exist in that part has to be
exemplified by the fact that the
Coleroon and Cauvery bridges stand
intact. It is no credit to the Railway
Administration that no breaches have
occurred in that area. During last
November or December, 1 travelled
from Mayavaram to Negapatam when
the cyclone had shown its ravage and
I saw that all the tunnels and bridges
were bad 1 was keeping awake for
about a distance of 30 miles, the rains
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were pouring, the water was very
heavy, and the entire area was at a
very low level and the train was mov-
ing at a snail's pace, at 5 miles per
hour. All these were not looked into.
What is the net result?

I would not have brought an
adjournment motion yesterday but for
the fact that I have got a reasonable
apprehension, not that all the bridges
are going to collapse and people are
going to die, but on the other hand
the futility of the Railway Admin-
istration, as can be demonstrably seen
in the area of which I have got some
personal idea.

I pleaded that the railway com-
munication might be stopped for a
week there so that some engineers,
ete.,, might be rushed to the spot to
verify the position at least in three or
four days. Under these circumstances
there is, of course, a great insecurity
in the public in this area particularly,
covering about three districts.

Recently in Hyderabad there were
two accidents. One was in Septem-
ber 1954 and another was in this Sep-
tember. The first was of a more
tragic occurrence. Flood in the river
was the cause and 136 dead bodies
were recovered. We had no idea of the
number of bodies that had gone away
with the flood in the river. So also
here I have got a great suspicion
about the figure 144. Naturally there
is a tendency on the part of the
official mind to minimise the extent of
the damage. There is no “good in
minimising it. Whatever is actually
the position must be stated About
600 people travelled in the first six
or seven carriages and were sleeping
at 5 a.m. quietly, and without open-
ing their eyes and making a noise, all
of them were immediately buried
deep into the bowels of the earth, all
of them silently died. There was no
attempt at least to calculate the num-
ber of passengers that travelled in
the carriages. Some bodies had been
washed away; they were found four
miles away. We do not know how
many bodies have gone further. In this
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season there is water and water
everywhere in that place. It is diffi-
cult even to identify the bodies. The
House is aware of the seriousmess of
the incident. There has been wvictimi-
sation of a particular Ministry.

The hon. Railway Minister has said
after the Hyderabad disaster, that he
would appoint a committee of experts
to enquire into certain things. A
judicial enquiry has not been possible.
But the experts -committee was
appointed very late and we do not
know what progress has been made.

Lastly, I would submit one thing to
the Government. A judicial enquiry
has been instituted. I welcome it. I
have seen the reports and decisions
of the judicial committees and I feel
that we would benefit more if they
consist of more than one single judge.
A judge can be assisted by two Mem-
bers of Parliament, who will have
some local experience there. I would
have appreciated it more if a judge of
the Madras High Court had been post-
ed. The Judge from the Calcutta High
Court does not know Tamil; he cannot
understand the ways of life, behavi-
our, psychology etc. of the people
there. They are timid and they would
not come forward openly to give
evidence. It is better that a man who
knows the language and the environ-
ments in that particular locality goes
into the matter. I would press the
Government to associate two Mem-
bers of Parliament, of whom at least
one should know the locality and con-
ditions there, with the Judge, who-
ever he might be, so that the matter
can be thrashed out and all the
existing foibles and difficulties can be
brought forward and a better under-
standing of the situation can be had

Shri A. K. Gopalan (Cannanore):
We are meeting today under the
shadow of a grim tragedy. It is a
tragedy all the more painful on
account of the fact that, if care and
vigilance had been taken, we would
have, in my opinion, been able to
avoid it. This gives a kind of serious-
ness to the question that we are die-
cussing today.
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Last Friday, when the Railway
Minister reported the news of this
accident to this House, my friend, Shri
Vittal Rao, gravely disturbed, called
on the Minister to resign. I am glad
to understand that the reaction of my
colleague was unpremeditated. His
reaction had been found to be correct
I am glad that the Prime Minister and
the Railway Minister had realised it
The responsibility for such happenings
and the failures have also got to be
pinned down to individuals. It is only
right and proper that, in such a situa-
tion, the Railway Minister tendered
his resignation.

L4

But, I must say that the resignation
of the Railway Minister is not enough.
I do not want to say anything preson-
ally about the qualities of the Railway
Minister. In spite of his devotion to
duty, he was mnot directly and
immediately responsible for the hap-
penings during the last so0 many
months. In recent years also, there
have been happenings of such magni-
tude and the Railway Minister was
not immediately concerned with it
So, the resignation of the Railway
Minister is not enough, though tech-
nically it is correct

The symbolic resignation of the
Minister should be followed by some
action against those who are responsi-
ble for this thing. I shall read out
later to the House some of the
editorials that have been written in
the newspapers about this tragedy.
They show how deep was the
feeling of the people in the country
about this and similar accidents. I
say that the symbolic resignation of
the Minister is not enough and that
the Railway Administration must be
given a real and good shake-up. The
members of the Railway Board and
the Transportation Member and also
the engineers who are directly res-
ponsible for the safety of the railway
operations should be found out and
they have to be suspended. The mood
of the country is such-—and that of
Parliament too—that some top-
ranking members of the Railway
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Administration should be sacked I
do not say that they must be sacked.
But, I say that those officers who are
more or less concerned with this event
should be suspended.

I am not making this suggestion
light heartedly. How will the country
tolerate these things and for how
long? I have not got the necessary
time but I have got a record of the
accidents from February 1954 to Sep-
tember 1956. About 350 people died.

On February 8th, 1954, 22 persons
were killed near Benares, in the same
year, on March 31st, 31 were killed
near New Delhi. 137 were killed on
September 20 near Kazipet. Three
persons were killed on July 6th, 1855
at Bhairongarh near Bombay and on
August 5, four persons were killed
between Naupada and Pundi in
Andhra. Again, take the events of
this year. On August 2nd, at Fatehbad
station, two persons were killed; on
the Tth January, near Sempur (Bihar)
twelve persons were injured. On the
24th of January, near Makapur of
Nagpur, one person was killed and on
May 19, the Rajkot mail derailed
killing twelve persons. On June 18,
between Bhilai and Durg, seven per-
sons were killed On the 1st of Sep-
tember, 121 were killed near Annam-
palli in Hyderabad After all these,
this tragic incident has happened. My
friend who spoke before me has said
that besides the number already
reported, it is said that as huge a
number as 200 are still buried under
the debris. Now, we cannot say how
many have died.

I am glad that the Minister
announced the appointment of a judi-
cial tribunal yesterday to enquire into
this accident. It is good that a High
Court Judge investigates into this
matter. But, I want to know whether
real opportunity will be given to the
workers and others if they want to
~give some good suggestions or if they
" can throw some light on this incident.
That is the crux of the matter. It
should be an enquiry where not only
the railway officers but also others
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from the public should be given an
opportunity to give their opinion.
Then only the enquiry will be fruit-
ful. I want to say this because it is
necessary for us to find out certain
things. For instance, we should find
out not only whether a gangman has
covered the track or not According
to the information with me, a patrol
man has to cover sixteen miles per
day. If that is correct, it may be that
he gives a false report sometimes or
he does not cover the whole area. We
have also to see whether those who
are responsible for patrolling the
track are able to do their duty,
whether there are enough men to do
it, whether the gangmen are inadequ-
ate comparing the job that is given to
them. We should also see whether
the technical officers of the railways,
whose duty it is to make the track
safe for traffic, were negligent or have
performied their duty. The Railway
Board with its inflated membership is
more and more concerned with the
administrative and economic aspect
than with the tasks of safe and
efficient operation. We have our
engineers but, if they had been vigi~
lent, this kind of tragedy would not
have happened.

We had a tragedy some months ago.
It was a great tragedy. A warning
was given but it was not cared for. It
was said that there were unpre-
cedented rains. As far as the south
is concerned, I want to ask whether
there was any time in Tamil Nad or
Andhra when there was no flood
Rain is always there in some parts
of the country. There are unprece-
dented rains every year It was not
the first warning about rains in the
south. Unprecedented rains were
there in many places even before. So
why was it that this warning was not
taken?

I also want to point out another
thing. In September, the busiest rafl
section in India near Moghal Saral
was suspended for as many as four
days. Trains running from Calcutta
to Delhi were stopped for some days
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when there were rains. Why is it
that that precedent was not followed
when there were rains in the south?
Why is it that a section of the rail
there was not suspended as it was
done in Moghal Sarai? Not only that.
We are also told that a trolley was
going back and forth and testing the
rails. I want to ask why those who
are responsible did not send a pilot
train before this thing happened. If
a pilot train was sent to see whether
the track was in order, this tragedy
would not have happened. When the
danger is clear and the lives of our
people were in jeopardy, there was
enough reason to send this pilot train.
I do not know why this elementary
precaution was not taken.

The people in the Railway Board
must certainly be identified and those
responsible for this must be severely
punished.

After the Mehaboobnagar incident
we pointed out how the rank and file
workers had anticipated the danger
and suggested steps. It is also neces-
sary that there is the co-operation of
people. It may not always be possible,
but if the railway officers take some
precautions and do their work care-
fully the co-operation of the public
also must be thert for success. What
happened at the Mehaboobnagar
incident? One man who found the
danger stopped the train. It may be
a technical offence, but he averted an
accident. Even then he was suspend-
ed and we are told that efforts will
be made to withdraw the suspension.
In this case, as the previous speaker
said, it is not an accident. The thing
was happening for some days. There
was erosion. If the people were
enthusiastic, they would have gone
and repored. But here everybody
is afraid to report because they know
what happened before. They do not
know whether they will get some
present or some punishment. In that
way you cannot get the co-operation
of the people. It is always necessary
that there is the enthusiastic co-
operation of the people. The people
also must understand that it is their
duty te report.if there is anything
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wrong. If they do report such things,
they must be given some rewards and
such things must be encouraged.

Then again, even after the Kazipet
accident in September, 1954 when 139
passengers were killed, nothing has
been done. Then it was said that a
survery would be made of the perma-
nent out. But what happened after
that? It was done only as far as
Hyderabad was concerned. No action
was taken as far the whole south was
concerned. Even the action taken was
only in regard to bridges. If that
action was taken in the whole of the
south and not only in Hyderabad, the
Ariyalur disaster would not have
happened.

Mr. Deputy-Speaker: The hon.
Member must conclude now.

Shri A. K. Gopalan: Please allow
me to quote one or two passages from
the editorials of some newspapers.

Mr. Deputy-Speaker: I have abso-
lutely no objection to allow hon.
Members the time they require. But
my difficulty is that I shall have to
call the hon. Minister for reply at
five o'clock. There are as many as
twelve names already with me,
Therefore, I hope hon. Members will
excuse me if I am not able to acco-
mmodate everybody.

Shri A. K. Gopalan: I only want to
quote from two papers. They have
written wvery strongly about this
disaster. In one paper it is said—
I won't say this because it is very
harsh—

“Let the railway authorities
take note of the number of the
killed. Luckily, however, no Rail-
way  Minister or Railway
Board member has yet died
on a river bed, on account of the
collapse of a railway bridge—
perhaps if that had happened, it
would have done good to the
average passenger. In the pride
of independence our Ministers
spotting their Gandhi caps and
their sycophant officers are happy
enough, but in a country where
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people die like cattle on the rail-

ways how do these people show

their face in public?”

Such things are written. I do nox
want to read the other things.

An Hon. Member: It is a Congress
paper.

Shri A. K. Gopalan: This was
given in Jugantar, a paper from Cal-
cuta. I do not know whether'it is a
Congress paper or not.

Sir, Ihave gotcertain suggestions to
make before I conclude. I demand
that persons, whether in the Railway
Board or elsewhere, against whom
there is a presumption of responsi-
bility for the disaster should forth-
with be suspended I demand the
setting up of a High Power Commit-
tee to examine the whole matter. I
demand that safe conduct is promis-
ed to workers who can tell the facts
of the disgster to the investigating
judge. I demand that immediate
attention is paid to safety measures
in our railway for the greatest capi-
tal a country possesses is the people.

These are the suggestions I have
to make. I also want to say that
these frequent happenings have made
bitter feelings among the people.
Those who are directly responsible—
it is not only the question of the
resignation of the Minister—must be
punished. All things that are requir-
ed must be done immediately to see
that such things do not happen in
future. The people must b made to
understand that necessary precautions
are taken so that such things do not
happen in future. You will have to
create such a confidence in the peo-
ple. That is all T have to say.

Shri Frank Anthomy: Mr. Deputy-
Speaker, Sir, there have been many
occasions in this House when I have
had serious differences of opinion
with Shastriji But today I am
not only sorry but I am sad at
H‘mgmtmn He iz one of those
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.resigning, probably, his high sense of

duty, which has set, in one sense, &
fine example to ministerial conscience.

An hon. Member: For other Minis-
ters to follow.

Shri Frank Anthony: 1 say this
with a great deal of respect. I think
in the present context his resignation
has been misconceived.

Everyone of us must deplore a
disaster of this kind. But I feel that,
to trace, from such an accident by
some dubious process of concatena-
tion, the responsibility to the Minis-
ter is to reduce railway working to
an absolute absurdity., I know that
the Minister has acted under emo-
tional stress. But we are dealing here
with a vast concern, with a million
or more workers. I feel that, every
time a points man sets his points
wrongly and precipitates a collision of
trains, every time a gang man does
not do his work and does not report
a sagging track resulting in an acci-
dent like this, is that any justification
for a Minister to resign? Nobody is
suggesting that we should condone
negligence. If I was convinced that a
general condition of negligence has
supervened on the Railways, I would
be the first to ask for the Minister's
head and for the heads of several
other Members.

Now, my friend on my right has in—
dulged in a certain amount of witch-
hunting. But I say here, we do not
know what the facts are, and I say
this with respect to tha Minister that
he has prejudged the issue, that he
has been unfair not only to himself
but to his administration. Sir, I
would have asked him, if he had not
resigned, to use this disaster as an
occasion for introspection, because it
is here that I always join issue with
the Minister for the definite recasting
of the approach of the Administration
to this human problem which, in the
final analysis, is the most important
problem in the Railways Adminis-
tration.

Today, this discussion has necee-
sarily to be of a general character.
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16 hrs.

We do not know the reasons which
have led to the circumstances that led
to the accident. I am very glad that
there is to be a judicial enquiry. I
think we have set a salutary example
in this matter. A judicial enquiry
may arrive at certain conclusions or
it may not. It may be able to pin-
point this accident to mnegligence.
Even then, in the final analysis, all
that this judicial enquiry will do will
be, as I said, to pin-point sometimes.

I want to use this accident as an
occasion for introspection by the
railway administration. I say this
today, and I have always said that
there is a malaise that we must probe
into. This is all due to the malaise
in the railway administration. When
I say ctus, the Minister may not agree
with me. That is my first premise.
The efficiency in the railways has
fallen; railway efficiency in many
sections of the administration has
fallen disastrously and it continues to
fall. That is my premise. I am not
prepared to be guided by any statis-
tics of the railway administration.
Statistics. can be manipulated to suit
not only different but conflicting
points of view.

I have toured this very area recent-
ly, and I did tour for more than a
month all the railway centres in the
South. Wherever I have gone, I
received a complaint consistently from
the officers themselves that efficiency
in the railway administration has
fallen and continues to fall. No one
can presume to give any readymade
analysis of the situation. It is there
and I very respaectfully venture te
give my analysis.

I have been a champion of railway-
men and particularly of the railway
subordinate class for 20 years. But
today I am convinced,—it is my con-
viction which makes me sad—that the
main cause for this decline in effi-
ciency is to be found among the Class
IV staff. Many of them are members
a union of which I have the honour
be the President. But there has
this progressive deterioration not

gsa
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only in the sense of responsibility but
in the elementary sense of discipline
particularly among the Class IV staff.

In this accident, what has happen-
ed? I do not know. Somebody said
the bridge had collapsed. I was under
the impression that only the track
had collapsed. I say this too. The
Minister may not agree with me when
I say this. Everywhere practically, in
India, the track has deteriorated.
Recently, I was travelling from
Howrah to Bezwada. I think it was
just a few minutes before Ellore when
I experienced this. I was in an air-
conditioned compartment which is
supposed to be the least exposed to
jolting. Literally, without any quali-
fication, I can say that for 20 to 30
minutes, on one could stand in that
air-conditioned compartment, The
track was so terribly bad and the
track on the Southern Railway is.
noteoriously bad. What is the reason?
Why is the track throughout the coun-
try bad and going from bad to worse?
It is because of the bad and increas-
ingly bad maintenance of track.

Here, we are concerned with the
track, and the collapse of the track.
How is the track maintained? I am
not an expert in this matter. But I
am talking of the officers who are
immediately concerned. There is the
Divisional Engineer; there are the
Assistant Engineers. A Divisional Engi-
neer—I was living with him recently
—told me that with a tremendous.
amount of file work that he has on.
hand, he cannot expect to do much
inspection work, I should imagine-
that a Divisional Engineer inspects his
division once a month. It is an ins-
pection of a flying character. He is.
not expected to do any detailed check.
The Assistant Engineer also does this.
k?ml of flying inspection. But the-
kingpin is your Permanent Way Ins-
pector. What does the P.W.I do?
Talking in terms of gangmen, he has.
200 gangmen under him. In the
Northern Railway, I think his beat is
50 to 60 miles. When I was in the
South, a PW.L said that on the
Southern Railway, they have a beat gf



1233 Madras-Tuticorin

[Shri Frank Anthonyj

100 miles. But what happens? Who
is the person finally responsible for
the track? There is one section, say,
50 to 60 miles, and the gangmen work
at one end of this track for one week,
and in the next week, they work at
the other erd of the track, right away
from the scene of the accident. As far
as I know, there is also a patrolman
responsible for five miles or so. I do
not know. With my knowledge of
railway working, I know that there
are about two gangmen for one mile
.of track. I would like to be corrected
if I am wrong. The ratio works out
to the percentage of 2'5. But then,
the question is, who is finally responsi-
‘ble for the track? It is the gangman.
He is responsible for the detailed,
meticulous, on the spot, everyday
inspection of the track. He is
.augmented, to some extent, if the
.conditions are abnormal. In this
particular case, I presume patrolling
was done. That is the normal thing.
“The gangmen are put on the track for
-patrolling day and night. They are
supposed to be there day and night,
‘but they are not.

In this case, what has happened? I
do not know. If an engineer was to
‘blame, you will not only suspend him
but sack him; if an Assistant Engineer
was to blame, you will not only sus-
pend him but sack him. But I am not
4trying to make out such a case. In
the final analysis, the whole railway
-administration depends on its Class IV
staff. What happens? What did the
gangmen do in this particular case?
T do not know whether there were two
or three gangmen for every mile. If
the gangmen are on the spot, as they
should be, they should have known
‘the position. But, if they go to sleep,
as it often happens today, or he is not
there and has gone somewhere in
order to avoid the rains, who is the
person who is going to report the
fact that the track is sagging? You
come down and see the gangman is
not there. I say with a great deal of
regret. 1 have met a lot of P.W.Is.
“They all tell me without exception
that the average gangman today is
not only irresponsible but lazy.
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They tell me that the average
gangmsn today is getting three times
mcre than he was getting a few years
ggo and does only one-third of the
amount of work that he did formerly.

Shri U. M. Trivedi: Four and a
half times.

Shri Frank Anthony: This is the
general complaint. I am saying it
with a great deal of regret, but let us
face it. What is the reason? I am not
exonerating the railway administra-
tion. I say that the railway adminis-
tion is responsible for this thing. It is
a fact that if you put an irresponsible
points man, he sets the point wrongly.
You get a collision. If you put an ir-
responsible gangman, he sets the track
wrongly. If you put an irresponsible
fitter, the engine fails. What is the
reason? I say that the railway ad-
ministration is on a basically mis-
conceived policy towards the Class IV
staff. You have entirely pampered
the Class IV staff. You are pamper-
ing them. But I do join issue on
this point. You are afraid of the
Class IV staff. This nondescript,
petty-fogging Class IV organisation—
if it beings to abuse, everyone dithers;
the General Manager dithers; the
engineer dithers. Your officers dither.
I do not want to be misunderstood. I
have been a champion of the rights of
railwaymen. I have been the bitterest
critic of the railway administration
with regard to the handling of staff
problems, and I will continue to do
that. I say that you must handle your
staff problems with sympathy, with
understanding. If you can avoid
transferring a man, then do not trans-
fer him. If a man has got leave and
applies for it, give it within a week.
Do not make him wait for months as
is happening at present. If a man has
been wrongly punished and if he
appeals, do it within a week, and do
not keep it in the wastepaper basket
for three years as at present. Having
done that, having adopted such a
policy of understanding and sympathy,
which the Railway Administration has
not done, then, you can be firm.
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With regard to the Class IV staff,
today, you must give a clear-cut
policy. Where negligence is concern-
ed, where indiscipline is concerned,
“you cannot tolerate. You have to be
firm. I would go further and say that
you have got to be ruthless.

There is another vital factor in this
connection. First of all, I would say
that the Railway Board and the rail-
way administration is frightened with
the Class IV staff. Amnother vital and
contributory factor is this. People
come and complain, “We cannot get
the work done. Nobody is working.”
I blame the railway administration
for that. The Class IV staff were
emasulating the supervisory staff.
They are the linchpin of the railway
administration. They have got to work
and they have to maintain the dis-
cipline. Today, do they maintain dis-
cipline? A P.W.IL came and told me,
“This is what is happening. Former-
ly, I could dismiss the gangmen; not
only the gangmen, but their mate, the
head of the gangmen. But today, I

cannot even warn them. They all .

laugh at my face”. The position is
the sarhe on the loco side. You blame
your drivers. What can the drivers
do? They say, nobody bothers to
carry out the maintenance properly.
‘Why are your locomotives falling to
pieces prematurely? It is because
your maintenance of locomotives is
not being done. When I ask any per-
son in charge, he says, “I have been
emasculated; I do not have the poyers
to punish the Class IV staff; I cannot
even warn them. The Class IV staff;
laugh in my face” That is
the condition of your supervisory
cadre, with the result that today with
all your emasculation of the supervi-
sory staff, with your being afraid of
your Class IV staff, there is a com-
plete absence of a sense of responsi-
bility among people on whom in the
final analysis, the responsibility for
the railway administration rests. You
have got this peculiar imbalance, I
am not wanting to give a single en-
couragement to the railway adminis-
tration. There is a dormant colonial
complex in the railway administration
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and I do not want to give the slightest
encouragement.

I have been dubbed as a critic of
the railway administration for the
last so many years. As far as the
supervisory staff is concerned, they
are people with a sense of responsi-
bility. They are educated and very
largely they do not join unions; but
they are too terrorised. You give
them no justice. A man is suspended
without any charge and if he puts in
an appeal, nobody listens. I think you
practise terrorism against your res-
ponsible staff and for some un-
accountable reason, you allow the
Class IV staff to practise terrorism
against you.

Now I come to the question of
track. I do not know whether the
Minister will agree with me, but his
most senior officers have told me pri-
vately, of course, that they do not ins-
pect the track half as much as they
did a few years ago. I was with a
senior engineer and he told me, “I
am buried under the files; I cannot
inspect the track. My P.W.Is. cannot
inspect the track.” The whole ad-
ministration has been babu-ised; they
are snarled. Men who are intended
to inspect the track spend all their
time at the desk. Omne of the reasons
is you do not recruit the correct type
of people for these posts which re-
quire physical capacity and love of
out-door work. You will insist on
graduates, spectacled, round-shoul-
dered people, who are just wedded to
their desks, with the result that they
do not go out and do the inspection
work.

I am not minimising the part
played by Class I officers and the sort
of responsibility they bear. This is
something which you cannot avoid.
Today you promote to the post of a
Divisional Engineer—a Class I offiecr
—a man with just four years service.
Formerly to reach that rank, one
must have 20 years experience as a
Class I officer. Naturally, they do got
have the necessary experience of the
work.



1237 Madras-Tuticorin

[Shri Frank Anthony]

Coming again to the terrible menace
and the lack of a sense of responsi-
bility among your Class IV staff, here-
again it is the result of a basically
musconceived policy on the part of the
railway administration. I have said
this repeatedly—in the past you had
a corps of hard workers in the rail-
ways. That was because a certain
proportion of the railwaymen were re-
cruited from the children who were
reared in traditions of loyalty to the
railway service and love of. railway
work. Now you do not ao it. Rail-
waymen come and tell me, =1 have a
son; but, they refuse to take ham in
the railways.” You do not bother to
take men who have been reared in
the atmosphere of traditional loyalty
to railway service; you go to the tag-
rag and bobtail. You say, the Constl-
tution does not allow it. I am a law-
yer and I know it. The Constitution
does allow it. I do not mind your
giving money to the refugees. But
here is a basic problem. You should
come down to this problem and tackle
it. Unless you tackle it, you will
never solve it and you will continue
to have points men setting the points
wrongly; you will continue to have
irresponsible gangmen and your
tracks will continue to sag.

Shri B. 8. Murthy (Eluru): I rise
to speek with a deep sense of sorrow
for the tragedy that has taken place
on the 23rd of this month in Ariyalur
and for the resignation of the Minis-
ter-in-charge, which, I feel, is a great
calamity. When the Mehboobnagar
accident took place, there was some
justification for the railway adminis-
tration to say that they did not know
the history of the bridge, the strength
and the utility of the bridge, because
it was under the Nizam's railway ad-
ministration. But about this accident
near Trichinopoly, I do not think any
excuse could be given by any officer
concerned. I consider that there is a
lot of lethargy, indifference and a sort
of “do nothing” spirit amongst the
officers.

1 am sorry Mr. Frank Anthony has
taken a bureaucratic attitude towards
the Class IV staff. It has been sald
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that Shakespeare's Anthony was not
frank; but, even Frank Anthony {s
not frank, because the boot 1s on the
other leg. It is my experience that
the administration as a whole is not
regularly co-ordinated. As has been
said by Mr. Vallatharas, from the
General Manager down to the
gangmen, there is no co-ordination,
Each does not feel that he is a shaft
in the wheel and if one shaft goes,
the wheel will be destroyed. Taking
the analogy of Mr. Frank Anthony,
supposing the gangman has reported
the matter to the PW.I, whom Mr.
Frank Anthony is anxious to protect,
what will happen if the P.W.I. does
not take any cognizance of the report?
Therefore, it is a matter for the Rail-
way Board as a whole to see that
there is a sense of responsibility in-
culcated in every employee of the
railway administration. It does not
matter whether it is a Railway Board
member or a gangman; each man
should be responsible. I must say that
responsibility is not found today be-
cause of the manner in which the
higher officers behave towards their
juniors. This is the erux of the pro-
blem. .

Abraham Lincoln has stated,
“Wisdom is born out of mortal
wounds”. This tragedy is a mortal
wound not only to the railway ad-
ministration, but also to the nation.
It is out of this mortal wound that
wisdom must dawn on the Railway
Board, who are mainly responsible for
the administration.

I have a few suggestions to make,

Shrl V. P. Nayar (Chirayinkil):
Bongs. -

S8hri B. 8. Maurthy: It is not a song.
It must be a dirge or an elegy.
8hri V. P. Nayar: The same thing.
Shri B. 8. Murthy: If my hon. Com-
munist friend does not understand the
difference between a dirge and a
song, he must wait. Let him come to
the lobby; I shall tell him.

Mr. Deputy-Speaker: Let not the
hon. Member prolong; he may come to
his suggestions.
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Shri B. S. Murthy: Usually, all
these accidents take a heavy toll of
lives. Either in Mehboobnagar or in
Ariyalur, it is heavy downpour and
continuous flood that must be the
cause of this tragedy. Therefore, I
-want to ask what special precaution-
:ary steps have been taken by the
«officers concerned on the particular
spot to see that no untoward acci-
«ents take place. No doubt, we may
not have any control over the ele-
ments, We cannot stop rains and
floods. But, man is trying to see that
he has control over even elements.
Here is a case where if more intelli-
gent effort and a more sympathetic
«effort had been made by the officers
concerned, this great tragedy could
have been averted. I suggest that
during the rainy season, there must
be round the clock patrol, efficient
patrol. This work should not be left
only to the gangmen and inferior
-officers. There must be responsible
highly placed officers who must really
take cognisance of the situation. If
such a thing is done, I am sure many
accidents could be averted.

Another suggestion is, every bridge
in India should hawve its history re-
corded, as to when it was constructed,
how long it could stand, when was it
repaired and what is the present
strength, and when again it should
be attended to. All these things must
be available in a moment's notice. I
do not know whether such a history
of these bridges is available. It does
not matter whether it is over a river
or a canal.

An hon. Member: It is n{raﬂahle,

Shri B. 8. Murthy: It is not avail-
able. A record like this is essential.
If a history like this is maintained and
regularly used, I do not think that
many of these accidents would have
taken place. I am glad that the
Minister has said that a high power
technical Expert Committee has been
appointed to go into the question of
the bridges. What I am anxious is
that this report should be in the hands
of the Government at an early date.
I# a single committee has to tour all
over the country and see some of the
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major bridges and take evidence re-
garding them both from the publie
and the officers, it will take a long
time, Therefore, I would like Zonal
Committees to be appointed and the
work speeded up so as to make the
information available to the Govern-
ment early and so that they can take
early action and see that mo more of
these unhappy accidents take place.

There are certain rules that during
the mons~on, and during times of
heavy floods when the Railway de-
partment considers necessary that the
trains should not go in full speed. I
am sure most of these rules are not
being enforced. The driver may be
thinking of going slow. As has been
said, it may be 5 miles an hour. He
may speed up half a mile more which
may result in an accident. Therefore,
all the rules as regards slow running
of trains during the monsoons, when-
ever they suspect some accident, or if
the track be not safe for a high speed,
should be put into force strictly and
any one who does not act in conformi-
ty with these rules must be made to
suffer for that.

In respect of bus transport, there
is a sort of a third party insurance
by means of which a man travelling
In a public transport, if he is injured
or if his life is lost, is paid to the
tune of Rs. 2000 by the Transport
authority. My suggestion is hereafter,
the Ministry should consider whether
or not a similar insurance fee, should
be introduced so that it may cover
the loss that the Government may
sustain. It should not be optional
It must be collected by the Railway
department.

As I have already said, there must
be a spirit of camaraderie between all
the cadres of officials in the Railway
department. That is lacking. If
public co-operation also is sought, I
am sure we can avoid all these acci-
dents and our railways will be the
safest to travel %

Shri Thanu Pillal (Tirunelveli):
Mr. Deputy-Speaker, We are meeting
under the shadow of a great distress,
grave and unprecedented, not only an
account of loss of life, but also that
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we have lost the services of a very
able Minister: not only an able Minis-
ter, but an amiable Minister who is
free from the stiff neck which often
goes with people in high positions.
‘This is an accident which has taken
about 150 lives. The final figure is
not yet known. Also the reasons are
not yet known. It is anybody’s con-
jecture as to why and how this acci-
dent occurred. The hon. Member
Shri A. K. Gopalan said that the res-
ponsibility should be pinned on same
individual whosoever is responsible.
Three or four trains had gone a couple
of hours before the accident and the
Engineer or the Inspector, whosoever
it may be, is not expected to sleep
there. A sudden onrush of flood coul®
have devastated the embankment of
the strongest newly built concrete
structures. Therefore, it is not that
we can here and now, till the enquiry
is over, attribute this responsibility to
any individual. If it is to be under-
stood that the track ‘was bad and so
it gave way, it has not been deterio-
rating, it has been something sudden.
Who is responsible? The gangman, or
Inspector or the patrol man, whoever
it is, he has got a general responsi-
bility and imediate pinning down of
responsibility cannot be done mnow.
The patrol man may have slept some-
where and he might have given the
report that he was there at 4 o'clock
and nothing had happened. There
was no machinery to check whether
he was there or not. '

If we analyse the speeches, we see
that my hon. friend Shri Frank
Anthony and Shri B. S. Murthy have
crossed each other. But, both the
opinions are not correct in my view.
There has been a system of Nawab
Darbar of the P.W.I. dismissing the
gangmen at will. That was once upon
a time, it is trme, but today the
gangmen are the dismissing authority
of the inspectors through the trade
unions. People who talk of class war
and class hatred, who taught them to
go slow and become irresponsible are
the people most responsible in this
connection. May I pin. down the
responsibility to these people that
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teach hatred, violence and irresponsi-
bility to the workers of this country?
Have we not heard here that six
annas work is to be done for one
rupee worth of wages? Have we not
heard of the Kharagpur incident?
Why should it be on Shastriji or any-
body? I am pained because the hon.
Minister has resigned at a very in-
appropriate time where you canmot
trace and pin down the person who is
responsible for it immediately. If he
had done it after the enquiry is over,
if he found his department to be bad
and therefore resigned, 1 would
endorse it. He resigned in the case of
Mehbubnagar also and the Prime
Minister did not accept it. I am sorry
to say that the hon. Minister acted
on sentimental reasons, in emotion. A
man who is the embodiment of humi-
lity that he is, he wanted to quit,
but the hon. Prime Minister should
not have accepted it now because it
is most inappropriate. Perhaps he
was too sad and too emotional and
accepted it. I do not know whether
it can be retraced or not, but I am
sorry to say that it has been accepted
in a very inappropriate way and at
an inappropriate time. So much has
been said against the railway adminis-
tration, that there is deterioration etc.
A considerable part of it is true. If
now it is proved that it is not the
responsibility of anybody, if the rail-
way administration say that it is
Nature's vagary and that it is not
responsible, the objective of our
Minister’s resignation and the force of
it will be lost on the administration
and they will not understand it. If
after proving that there was neglig-
ence the Minister had to take this
extreme step of laying down his
office and his services to the nation, I
can understand that position. There-
fore, I would only plead that those
that are responsible and talk in the
name of the nation should have an
introspection—not on the Government
side, but on the other side, those that
go about telling the labourers what
to do and what not to do.

The other day there was some dis-

cussion about the pay commission and
all that, and when I objected to it
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there was some abuse let off by some
railwaymen who were workers. But
relatively the railwaymen are better
paid. Relatively the gangman is a
better paid man than a graduate of
our university. With all that, even if
there is grievance, the method of
redress is......

Shri Veeraswamy: So, the hon.
Member recommends to the Govern-
ment reduction in the pay of the
gangmen?

Mr. Deputy-Speaker: That is not the
inference,

Shri Thana Pillai: I know the argu-
ments of communalists and commu-
nists go hand in glove in attacking us,
but it iz not that I am suggesting
reduction. Only, the relative merit
of the responsibility is lost in spite of
relatively  better pay. The hon.
Member himself is a trade unionist
and secretary. What has he done?
Let him have an introspection him-
self, Let him say whether at any
time he has reprimanded a worker for
wrong doing. 1 ask the trade unionists
whether there is a trade unionist
among them who in his life—Shri
Veeraswamy was a secretary, I do not
know whether he is now—knowing
that the worker was in the wrong has
ever reprimanded him, or even in a
discussion or at a conference table
has ever accepted that the worker is
in the wrong. I am yet to see such
a trade unionist, You want simply
to instigate people to wrong doing and
then go and be safe in the chairs of
these organisations and not be responsi-
ble to anybody; you then come here
anj for the press and for the public
say things which are most irrespon-
bility .and immediate pinning down of
sible and incite many to wrong action.
Therefore, if anybody is to be pinned
down, it is these people who are
responsible,

Shri Veeraswamy: This does not
help the discussion,

8hri Thanu Pillai: It will help.

Mr. Deputy-Speaker: Order, order.
The hon. Member might continue,
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Shri Thanun Pillai: The hon. Member
feels disturbed because I believe he
has a conscience. His guilty con-
science is pricking.

Mr. Deputy-Speaker: The hon,
Member should be conscious that his
time is runing out.

Shri Thany Pillad;: My time is yet
to come. Though old, I am yet
young.

Mr. Deputy-Speaker: Order, order.

Shri Thana Pillai: One hon. Member,
Shri Vallatharag said, and some other
hon. Members of the Corruption
Enquiry Committee also said that the
Railway Board had said that they are
an autonomous body and that the
Ministry has nothing to do with it.
If that is the attitude of the highest.
placed officials of the Railway Board,
we are sorry to say that that repuires
enpuiry and| correction immediately.
This Administration, which is the most
important administration of our pub-
lic sector should not be left in the
hands of few such people who are not
responsible to the nation or to anybody.
If the Minister goes wrong, we cam
question him. But, if an autonomous
body goes wrong—and we have too
many of them, these autonomous:
Rajas, who are responsible to
nobody—it is time mnow, not only
in the Railway Administration but
in the general administration
also, that these autonomous bodies
and their authorities have to be
controlled and co-ordinated and a new
atmosphere and a new spirit creat-
ed. A national awakening should be
given to the people aml the workers.
I appeal to those in Opposition to co-
operate with us in this and see that
we are able to do better than what we
have been doing before.

Shri - Karni Singhji (Bikaner-
Churu): Mr. Deputy-Speaker, Sir, it
is not very easy or very pleasant to
speak on such a distressing subject as
Railway accidents. In such a short
space of time we have had so many
tragic accidents; and, combined with
this, we feel the loss by the resigna-
tion of our dear Minister, Shri Lal
Bahadur Shastri.
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‘[Shri Karni Singhji]

I have had personal experience of
railway accidents. There was one
four years ago very near Bikaner. I
can assure you that it is a very messy
terrible and gruesome sight. It is
up to the Administration to see that
these accidents are somehow or other
put an end to. Of course, accidents
will happen but we have to cut down
the rate of accidents.

ht is a matter of great happiness
and gratification to ug that the
Prime Minister has been pleased to
institute a judicial enquiry. But
what is going to come out of this
enquiry? If it is found to be a mis-
take, ag Shri Anthony said, perhaps,
a couple of people would be punished.
But, what next? The main thing
that we have got to do now is this.
Qur brother Indian citizensg have got
to realise their responsibility to the
country and to their work. We
cannot all the time blame the Govern-
ment. It is our fault; the fault of the
people of India. We the people of
India, must be prepared to put our 8
hours of honest work, to put the in-
terests of the country before every-
thing else and the interests of our
brother citizens first and foremost.

The Government must also arm
itself with slightly more powers
whereby, in cases of bad indiscipline
and disobedience, they can deal with
the situation more ruthlessly as Shri
Anthony has pointed out.

Shri M. K. Moitra (Calcutta North-

West): They have sufficient powers.

An Hon. Member: Not sufficient
powers.

Shri Earni Singhji: A large number
of suggestions have been made by hon.
Members, But, as time iz running
short, 1 shall not go into them. But
T do feel having hag a certain
amount of experience that there is a
good deal of regiona]l feelings that
has come into the Railways and other
government services. I find that
people, particularly officers—I shall
speak of my own State of Rajasthan—
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are all the time dominated by the feel-
ing of their States, from which
they come. Some of them have a
pro-Punjab feeling, some have a pro-
South feeling and so on and sp forth
(interruption).

It is imperative that appointments
are so made that we should begin te
fee] that India is one country and
not in terms of regions because this
cancer of regionalism is going to dis-
troy the essence of democracy.

Another thing is the rapid transfers
that take place in the Railways. An
officer is hardly a year or twe in one
place before he is shifted to another
place. He hardly gets the opportuni-
ty to know his place and hiz work
You should realise that ‘one officer
may have several hundreds of miles
of permanent way and what not to
look after. He must get to know the
people and the place properly before
he can do his job. I hope that the
Government will also take into con-
sideration the slowing down of the
transfers a bit

Perhaps a possible way of inculcat-
ing responsiblities in the minds of the
citizens of our country and among
the young men, in particular, is to
take films of these gruesome tragedies
and show them to the school boys so
that an impression is made upon
their minds,

Some Hon, Members: Horror comics.

Shri Karnl Singhfi:... pointing out
how our mistakes caused these trage-
dies. You cannot blame the Administ-
ration or the hon. Minister for this. A
great deal of these mistakes are our
own because we fail to look-after and
teach our children the right things
and the right responsibilities.

Shastrifi’'s resignation came as a
great blow to his friends, and I feel
that a large section of the House feels
the loss of so dear a friend. Shastrijfi
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has been, in his quite and unassum-
ing way, one of the most hard-work-
ing members of the cabinet. I have
had the pleasure of knowing him, and
in my short association with him,
I found him a man of action. He was
no doubt quite, but as far as inte-
grity and honesty were concerned,
he was giant.

May I point out, as you know, that
India is a newly freed country? We
are a new democracy and in such a
short time as 9 years India has
been able to make a name through-
out the world, and that has only been
possible because we have got some of
our top men of the country at the
helm of affairs. Now is it advis-
able that we should be prepared to
lose one of our best Cabinet Minis-
ters 7

I have no doubt that m.st of us
here will be agreed on thig point that
we should request Shastriji to with-
draw his resignation in the interest
of the Indian Railways and in the
jnterest of the nation, and also per-
suade our Prime Minister to see that
he prevents this double tragedy, first-
1y the tragic accident and secondly the
resignation of Shastriji.

Shri Ramachandra Reddi (Nellore):
A discussion on this very sad incident
has given opportunity to the House
to deal with several other points
which amount to a discussion on the
Railway Budget. No doubt very good
suggestions have been made how such
accidents could have been avoided.

Everybody kmows that the Railway
Administration is the biggest natlon-
alised industry in the country. In a
big country like this, there are likely
to be some faults here and there. To
accuse the hon, Minister or the Depu-
ty Ministers or the Railway Board
for accidents of this type is very un-
fortunate. It has to be observed that
the fault lies elsewhere, not in the
staff  itself, especially of the lower
staff. If there are any defects in the
supervision by the lower grade people
naturally it has to be bucked up.

sor LSD—s.
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I join the chorus of opinion that
has been expressed on the floor of the
House this afternoon about Shri Lal
Bahadur Shastri's resighation. We
all in this House feel that it will be a
great loss to the Administration, and
perhaps in the minds of certain
people like myself, that will be a
major disaster, more than the disaster
that we have witnessed recently. It
is -the unanimous, I hope, request of
the entire House that he should not
resign and the hon. Prime Minister
must be in a position to persuade him
to withdraw his resignation,

Shri M. K. Moltra: Sorry, it is a
grand strategy to cover up all past
sins of commission and omission.

Shri Ramachandra Reddi: I am not
concered with strategy....

Mr. Deputy-Speaker: But tragedy.

Shri Ramachandra Reddi:....I am
only concerned with facts and actua-
lities. If, at the end of this discus-
sion, a vote of confidence is taken, a
confidence or no-confidence vote in
the Ministry or the Minister, Shri Lal
Bahadur Shastri, I am sure will win
with a thumping majority a vote of
confidence.

It had been announced by the Min-
istry the other day that committees
are being appointed from time to
time, When the last accident took
place in Hyderabad State, a commit-
tee was appointed. But, the com-
mittees do seem to be a bit slow and
I do think, as suggested by Shri
Murthy, that for immediate and quick
action more committees than ome
should be appointed with a v:ew‘!i
look into the conditions of the per-
manent way as well as the bridges.

In fact, this particular accident
seems to have been caused by the
vagaries of nature. Certain divine
actions are so peculiar that we can-
not comprehend them in advance
and if all the accidents that have
taken place on the railways are of
the same type, I should think that
we have to blame the divine powe-
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rather than our own capacity to
work this administration. We can-
not easily forget the fact that the
divine vagaries are so much that we
are often put to this trouble, espe-
cially in the East Coast of India,
which is subject to the periodical
North-East monsoon ravages. More
care has to be taken and I am sure
that sufficient care is being taken
from time to time. I would not, for
a single moment, think that by re-
moving a Minister and putting an-
other, or by reconstituting the Rail-
way Board, divine actions can be
thwarted. At any rate sufficient pre-
cautions have to be taken to safe-
guard the interest of the railway
passengers. Especially during the
North-East monsoon on the East
Coast, special precautions must be
taken to see that the permanent way

is properly watched and guarded.

The equipment that is given to the
gangmen or the people who patrol is
so bad that they cannot he asked
to discharge their duties bettsr than
what they are doing today. I do not
know whether the hon. Ministers ov
the members of the Railway Board
have ever seen the equipment that
is given to them. In wery heavy
rainy seasons, they are not given a
proper cover and in such seasonms, it
is much better if they are provided
with rain-coats. Again, I am sure
that, if they had seen the lights or

lanterns that they are given to go.

over the track in the night, they
would have condemned it long ago.
They could not see their way with
the aid of light for more than a
couple of yards. If they have to see
whether the track or the bridge is in
good condition or whether there is
very swift current, they must have
better lighting facilities in their
hands so that they may  discover
where the trouble arises.

It would be very good if in such
a rainy season like the North-East
monsoon season before every passen-
ger train a pilot engine is sent s0
that the strength of the bridges and
the track is properly assessed and
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there will be greater safety for the
following passenger trains to go
through the track.

It is often said that the destinies of
a nation are dependent upon the
fortunes of the ruler. If the destiny
of India should be blamed, probably
the fortunes of the rulers also will
have to be blamed. If accidents do
oceur like this, and if they are actual-
ly dependent upon the vagaries of
nature, nobody can account for them.
But in a case like this one would
like to say that the hon. Prime
Minister of India and his destiny

would be responsible for all such
accidents in the cowntry. At the
same time, we are in a democratic

country and the destinies of a parti-
cular ruler of the country cannot
be accountable for any  disasters.
Even if it should be that the hon.
Prime Minister has to be displaced, 1
am sure that the country will be a
loser than a gainer.

There are a few more suggestions
that I would like to make. But as
there is no time left I will close my
speech. I only want to suggest to
the hon. Prime Minister, as well as
to the President of India, that the
resignation should not be accepted
and the hon. Minister for Railways
should be persuaded to withdraw the
resignation. I am sure the Con-
gress Party would like to have his
services elsewhere, because for a
proper organisation of the Congress
Party his services would be more
needed. But I am sure that his
services to the country in this parti-
cular aspect are more useful and
more urgent than the services to the
Congress Party. .

Shri G. H. Deshpande (Nasik
Central): Mr. Deputy-Speaker, Sir,
it is really our ill luck that we are
required to face the repetition ot
such a big tragedy in such a short
time. The feeling amongst the people
was not about the resignation of the
Minister because every responsible
man in the public knows that most
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of the execution is left to the Rail-
way Board. I do not want to indulge
myself in wholesome condemnation
of the good work that is being done
by the present Railway Board. But,
at the same time, this very fact, 2
repetition of this tragedy in such a
short time, goes to show that there
is something wrong somewhere in the
working of the present Railway
Board. That is the general feeling
in the minds of the public outside
and it requires to be examined.

Sir, the entire House should take
into consideration whether it is
necessary in the interest of the Rail-
way Administration to have some
change in the present set-up of its
Administration. That also the House
must take into consideration. It is
no use treating this as an accident.
We must see whether everything
that was possible to avoid this
accident was done or not. We can-
not blame anybody, that I know.
But even in the case of ordinary
bridges, at present when there are
Aoods much care is being taken in
respect of them. Often an ordinary
policeman goes and prevants traffic
over a bridge under which water is
flowing with full swing. And, if the
Railway engineers had not taken
adequate care—] cannot say they
did not, because I do not know the
facts—then they have to be blamed
In view of the heavy floods this
season the engineers had to be more
dutiful.

Sir, I was pained to listen to a
remark that passed through the lips
of an hon. Member from the Cam-
munist benches. He said: “this re-
signation is a strategy to shield the
sins of commission and omission”.
I would like to tell my hon. friend,
the Communist, that this is not the
Congress way. Nobody in India
would say that that is the way by
which Shri Lal Bahadur Shastri can
be inspired to act. Sir the Com-
munist mind is never appreciative of
anything good being done by those
who differ from them. At the same
time, everybody in India must take
care to see that the present attempt
at spreading dissatisfaction amongst
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our services and egpecially among the
workers 1s .checked. It must be
realised that it is a very dangerous
game to be played. For the develop-~
ment of the country, everybody must
take this factor inte consideration.

What I have to suggest is, we must
see whether some change in the rail-
way administration is necessary or
not. I would like to say that the
Minister should have more cantrol
over the railway administration than
what he has at present The House
also should be in a positien to see
that, through the hon. Minister, they
are also in a bestter position to control
the railway administration. Many
improvements are necessary; there
is no doubt about it. A thorough
enquiry is going to be made, and
that is a good thing. But unless and
until the public is convinced that
everything humanly possible was
done to avoid this accident—acci-
dents are there in spite of human
efforts—and if this accident falls
under that category, nobody will
blame anybody in this country. But
the people are eager to know what
steps were taken after the first
tragedy and before the happening of
this tragedy so that we may take
care to see that such accidents do not
recur in the future. With these
‘words, I resume my seat.

The Minister of Railways and
Transport (Shri Lal Bahadur
Shastri): Mr. Deputy-Speaker, this
latest accident has indeed been
very unfortunate. I do not want to
deal with it just at present as I have
already made a statement yesterday,
giving the details to which I have
very little to add. I should only like
to inform the House on some points,
especially regarding the deaths as Shri
Vallatharas had some doubts. In fact,
he said yesterday that there were still
200 people somewhere in the debris
and that their bodies have not been
extricated so far. I would like to
inform him as well as the House
that there are no meore dead bodies
to be extricated. To make this doubly
sure, an intensive search of the area
has been arranged in conjunction
with the civil and police authorities



1253 Madras-Tuticorin

[Shri Lal Bahadur Shastri]

I might also inform him that the
removal of the debris is not the sole
responsibility of the railways. He is
under the misapprehension that as we
are perhaps doing that work, and
that therefore we might try to hide
the true facts. But that work is
also the responsibility of the civil
authorities. The District Magistrate
and the police are also there and he
will perhaps accept the fact that they
are not interested in anyway in sup-
pressing facts.

Shri Vallatharas also said—I was
surprised to hear it from him—that
there should have been a judge of
the Madras High Court appointed for
this enquiry. I do not understand
the logic of it. Recently, in Hydera-
bad, when that accident occurred,
we got into touch with the Bombay
Government, and they were good
enough to give us Justice Desai for
holding that enquiry. He will be
starting his enquiry very soon. We
have not been able to start it earlier
and I am very sorry for it. But the
reason is that the Government
Inspector of Railways carried on his
enquiry for a little more than &
month. I had to inform this House
last time that the judicial enquiry
would start immediately after the
Government Inspector of Railways
submitted his report.

17 hrs.

I remember that the House agreed
with that. I made it also quite plain
that it would perhaps be not desira-
ble to hold a simultaneous enquiry.
Now we have very recently received
the draft report of the Government
Inspector of Railways regarding the
Mehboobnagar accident and when
final report is received it will be
handed over to Justice Desui of the
Bombay High Court who will go into
that matter as quickly as possible.
But as regards the judge, it is perhaps
better in some respects to have a
High Court Judge from another State.
It is not absolutely essential, but it is
not wrong and I think in some res-
pects it is better to have a Judge
from outside the province. I did not
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hesitate for a single moment to decide
about this matter. I got into touch
with the Chief Minister of Bengal.
He immediately got into touch with
the Chief Justice of the Calcutta
High Court and he was good enough
to telephone to me that the Chief
Justice had agreed to his holding this
enquiry. The next day, of course, I
made the statement and announced
it in the House.

As regards the language problem,

Mr. Vallatharas said that because
the Judge does not come from the
South, he may not know the lan-

guage. I have informed the House
the other day that there will be two
technical assessors with the Judge,
of whom one will be a non-railway
engineer. We are in touch with the
General Manager of the Southern
Railway and also with the State Gov-
ernment. I am just now informed
by the Deputy Minister that one of
the retired Madras Chief Engineer has
agreed to serve on that committee.
Therefore, the question of the langu-
age difficulty does not arise.

It is an old story and I do not
want to go into that. Two points
have always been pressed very often
in this House. About that young
gentleman who pulled the chain, I
have made the position clear before
and 1 am surprised that it was raised
again. The chain-pulling did not
take place on the same day on which
the Mehboobnagar accident occurred.
This is always confused and I do not
know why. The chain-pulling took
place the day before the accident
took place. As normally the police
takes up such cases, The police cha-
lanned that gentleman. As I have
said, I was very much unwilling to
agree to the prosecution of this young
man, but it was done in the normal
course by the police. I have already
submitted to the Andhra Government
my view; it is for that Government
or the magistracy there to take the
necessary steps.

Shri C. K. Nair (Outer Delhi):
Then samething happened the next
day. What he had to say....
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Shri Lal Bahadur Shastri: I do
not want to go into that matter
again. The hon. Member was absent
when I explained everything about
that in the House.

Dr. Rama Rao (Kakinada): When
- that gentleman was prosecuted, he
said that the bridge was unsaie. He
gave a warning to the railway au-
thorities.

Shri Lal Bahadur Shastri: He
never said that the bridge was
damaged or was in a bad condition.
He has made some other staiement
and that statement is recorded. But
as I said before, I cannot go into
that matter just now. The same
gentleman will charge me of having
given out what he has said, because
he has to appear before a High
Court Judge. I do not want te go
into those matters. As [ said, he
never said that the bridge was un-
safe. That was the informaluon I
got there. As a matter of fact, he
had some vague doubts as it was
heavily raining. But, there was noth-
ing positive, nothing definite.

About the Expert committe: also,
Shri Vallatharas said that the Expert
Committee is not working or that
it has not been appointed. That also
is not correct. That Expert com-
mittee has been appointed—] mean
the Expert committee of Engineers—
and it has already started its work.

Shri Vallatharas: What is the date
on which it began its work?

Shri Lal Bahadur ‘Shastri: I can-
not tell you the exact date. But, I
have received a report in the last
week that it had started its work

As regards the track to which Shri
Frank Anthony referred, I am not
prepared to say that the track
throughout the country is in a safe
condition. But, in a general way, we
are trying to keep it as safe as pos-
sible. No one is more aware of our
difficulties than Shri Frank Anthony
and the enormous rehabilitation work
that the Railways have to do. Side
by side, they have to carry on new
developmental work. Our problem
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today is not only to put up new pro-
jects or construct new lines. Our
problem, side by side, is to rehabili-
tate the old railways which were in
a very very bad condition when wtu
took over in 1947. I do not deny
that we have to do a lot. May I in-
form the House that we have provia-
ed about Rs. 100 crores for re-laying
of the track in the Second Five Year
Plan period? They are laying the
utmost emphasis on that work. We
do want that this work should be
done as quickly as possible. But,
Shri Frank Anthony is aware that
these things take time.

Not only that. It means the slow-
ing down the speed of the trains.
That is, restrictions on movement are
to be imposed. On the one hand, there
are various Ministries who have to
carry their goods from one palce to an-
other. The Railway Ministry has to
carry the imported goods from one
place to another. They want speed.
They want things to be carried to
the destination as quickly as possi-
ble. We have, on the other hand, to
re-lay the track or replace the track
and we have to do so many things
which means more restrictions
and slowing down the speed of the
trains, These things have to borne in
mind. I entirely agree that we must
pay special attention to this. We will
be doing things very quickly and in
a very prompt manner. But, it would
not all be finalised in a day or finish
in a very short period.

I agree with my hon. friend Shri
Frank Anthony to some extent that
discipline is lacking amongst the
railwaymen. 1 have tried to handle
them in a different way. I have tried,
as far as possible, to ask the Railway
officers to deal with them with a
different  attitude altogether. I
wanted to introduce a mew approach
amongst the officers. I wanted the
railway workers to realise their own
responsibility, mot merely to work
under threat of punishment, That is
the only way possible today. But,
even Shri Frank Anthony knows that
if there is a slight punishment given,
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there is some kind of agitation
and if any other action is
taken by the Railway against them,
Members of the Opposition will stand
up in the House and condemn the
Railway administration. It has hap-
pened. I entirely agree that it has
become difficult to take action against
any railwaymen because—if the re-
cognised unions come forward, we can
understand—all kinds of uniong are
inere and they will approach the
highest authority and try to bring
about pressure. It has become very
difficult to take any action. I am
sorry, I may be <wrong. But I
am not prepared to admit that the
discipline is in any way worse in the
Railways than what it is in other de-
partments, either in the Government
of India or in the States. Because,
that ig the general problem. The
problem of indiscipline is a general
problem today—for the country, not
only for the Government, 1 would
like to say that the responsibility of
the Opposition is much bigger than
that of the Government. And if the
Opposition is not going to help the
Government in that matter, there is
no hope. It is not possible; we can-
not go on using the police always.
Are we going to inflict lathi charges
always; are we going always to order
firing against demonstrators; are we
going to put everybody in jail? 1Is
that possible? We are working under
a democratic system.

It has been said that the Railway
Board should be dismissed. Why
should they be dismissed, and how?
Are they not government servants?
Have they not got certain rights?
Are not certain procedures fixed for
them? How can you take action
against a Member of the Railway
Board for the accident which took
place at Mehboobnagar or Jalgaon?
The High Court Judge is sitting, let
him decide. If he apportions the
responsibility, if he says the Chair-
man of the Railway Board was res-
ponsible, then the Chairman of the
Railway Board will have to go. But
we have to function withun certain
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rules and regulations, certain tradi-
tions. They have also their feelings.
I am not going to defend the Mem-
bers of the Railway Board in and out,
but we should not be unfair and un-
just to them,

It is true the indiscipline is there.
But we have to tackle it. And I
would like to tell the House that if
the Members of the Opposition co-
operated with ug even to a very small
extent, that would help. I say, they
may carry on their propaganda. Of
course, they have also to fight their
elections, and they would like to take
advantage of things. I do not mind.
But there should be some co-opera-
tion at least forthcoming from them.
And if it does not come, it becomes
very difficult.

Shri Vallatharas: What kind of co-
operation do you want?

Shri Lal Bahadur Shastri: The co-
operation is, let the administration
function; at least let them not come
and interfere in the day-to-day ad-
ministration, in the working of the
administration. It is very important.
Suppose a particular person is punish-
ed; suppose a class IV, clasg III or
class II employee is punished. Why
should another gentleman who has
nothing to do with that, why should
he but in and interfere? (Shri V. P.
Nayar: To do justice). Let him pass
it to the proper channel. If the
officer does an injustice to the em-
ployee and does not deal with the
case in a fair manner, the person has
got the opportunity, he can approach
the highest authority in the land.
And if he also is not able to give him
a fair deal, well, it is for the people
to turn him out, it is for the people
not to vote for him. But so long as
he—whether it is the Railway Minis-
ter or the Defence Minister, whoso-
ever it is—is here, he is responsible to
the people; he is the representative
of the people; he has certain res-
ponsibilities to  discharge. And,
therefore, if a person working in the
government departments is entitled to
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approach the highest authority, there
is an end of the matter, There are
unions, federations of recognised
unions; I entirely agree; they can take
up certain cases if they feel that vic-
timisation has been done. That is
not denied. In fact, I welcome that.
But, as I said, that is the general
position.

And the House knows the attitude
I have taken, except for a few months
when I had kept quiet, in so far as
these lightning strikes were concern-
ed. I kept quiet because I thought
they would realise their mistakes.
And whenever there was a lightning
strike, even such an able and sound
gentleman like Shri Mukerjee—he
generally does not put many ques-
tions—but on every such occasion he
always came up with questions and
supplementaries and he went on put-
ting them; and the result, of course,
of this was—they (the workers)
thought that they were getting the
support of Parliament or a member
of the Opposition or the Deputy
Leader of the Opposition—it went on
and ultimately it resulted in the
Kharagpur tragedy.

Dr. Rama Rao: What has this to do
with that?

Shri Lal Bahadar Shastri: The hon
Member must remember what Mr.
Anthony said.

Mr. Deputy-Speaker: Discipline has
deteriorated.

Shri Lal Bahadur Shasirl: Since
then, since the Kharagpur incident,
the House knows the attitude that I
adopted and it was, as far as 1 know,
greatly appreciated by a large number
of workers. They themselves felt
that they have committed a mistake
and since then this kind of lightning
strike has stopped, Of course, it has
recently happened in Howrah because
the workers themselves were assault-
ed by the public. So, we had been
managing things. Of course, at times
we have to be firm and at times we
must be kind and also good as we
‘have to deal with human beings. It
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is not an easy matter to handle ome
million people spread over the whole
country. Just only the use of the
danda is not going to solve the pro-
blem. Therefore, when we are kind
or good, you will say, well, the ad-
ministration is lax. @When we are a
bit hard, you will say, there are tyran- '
nical and all kinds of things. So, that
is the difficulty in which the Govern-
ment finds itself sometimes. But
while agreeing that the discipline
should improve, I am not prepared to
accept that the discipline in the rail-
ways is very bad. The workers may
have made mistakes. But they have
done pretty good work during this
pericd. I can say with an amount of
confidence that during the First Five
Year Plan period they have done very
good work indeed. It would not have
been possible to spend all the money
or to complete all the plans of the
First Five Year Plan if we had not re-
ceived enough co-operation from the
workers. They have exceeded all
past targets. I know the position in
Moghalsarai. There you can see the
number for loading and unloading for
the present ag also for the last 3, 4
or 5 years. In fact I decided that they
should be rewarded with Rs, 5,000. I
also said that they should be given a
set of additional passes. But I do not
want to go further into that. I simp-
ly wanted to give this House my mind
as to how I wanted, or we wanted, to
handle the labour problem and I
personally think that, in spite of
various defects, here and there, on
the whole the position has not been
so bad.

I shall not go inte other details and
1 will finish in five or ten minutes.
One hon. Member, perhaps, said that
the Board should be abolished. Well,
I am not very much enamoured of
this present set-up. But I don’t think
the House has ever said or ever agreed
that the present set-up of the Board
or the railway administration at the
top should be changed. If the House
so desires, well, they have to decide
about it and I am no body to stand
in the way of the wishes of the House
because it will be incumbent upon me
to accept the decision of the House.
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But it is not only here in this
country but even in the United King-
dom, as far as I know, they have got
a transport executive with one
Chairman and about 5 members; and
recently when some of our officers
went to the United Xingdom, the
railway authorities there discussed
about the organisational set up of the
railways and they compared notes
between  their country and this
country and, well, I do not know if
they said so only in order to please
us, they expressed the opinion cate-
gorically that they may have to go
over to the set-up or pattern which
India has got, That is, having a
Board of this kind with these powers.
They have got more or less a similar
organisation, but the powers ete., that
our Board has got were in fact liked
by them. So, that kind of organisa-
tion is there. 1In other countries
there are different organisations ac-
cording to their conditions. But if
+he House so desires, of course any
change can be brought about.

As regards the accidents in general,

I should merely like to say a few
words. I entirely agree that we should
do the maximum in the matter of
making travel safe and the responsi-
bility of the railways is very heavy in
this regard. Therefore, every effort
should be made to prevent accidents,
but if the House will excuse me, I
" might point out a few facts which I
hope the Members would like to con-
sider and weigh carefully. Railway
accidents are nothing uncommon in
our country. In fact, when I took
over this portfolio, 1 'was myself
amazed to note the number of acci-
dents occurring here. I must say
that constant efforts have been made
to reduce or stop them. We have
achieved some success also in this
regard. It was very easy for Shri
Gopalan to have read out a number of
accidents which took place during the
last two months. * I can give him a
larger figure. It does not look good
to me or I do not feel quite happy
over comparing figures of accidents
with other countries, because I do not
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want to defend the Railway Board or
myself on that account, but if you see
the figures of other countries like
the US.A. or the UK. you will be
simply surprised. I should not like
to quote those figures here, but the
figures are enormous. In the efforts
that we have made since 1951-52 you
will find that sufficient progress has
been made in so far as reduction in
the number of accidents is concerned.

I might tell the House that the
statistics since 1951-52 are being com-
piled in. line with international
practice and it would appear that
during the period 1951-54 on the U.S.
railways there has been a decrease of
32 per cent in the number of acei-
dents; on the British railways over
the same period there has been a
decrease of 22 per cent, while on the
Indian railways there has been a
decrease of 39 per cent. I have got
figures about the men killed and in-
jured, but I shall not go into that. I
have given these figures only to show
that......

Shri T. B. Vittal Rao (Khammam):
Are these figures of serious accidents
or minor accidents?

Shri Lal Bahadur Shastrl: I can
only say that these are comparable
figures. I cannot say whether they
are major or minor. It is not major,
minor or in between. When statistics
of accidents are collected, all the
accidents are included in them.

Shri T. B. Vittal Rao: According
to the report of the Government
Inspector, the serious accidents com-
ing under section 83 are increasing.

Shri Lal Bahador Shastri: I am
comparing it with other countries,
and between major accidents and
minor accidents I am not making a
distinction just at present. But the
effort made has produced results, I
do not say I am quite satisfled with it.
I do not deny that there should be a
full enquiry but in other contries
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they perhaps see things in another
perspective. There was an instance
in which 250 people were killed. The
enquiry was held by an Inspector of
Railways and not a word was to be
heard here or there. But, I do not
say that the House should not say
anything. In fact, the House should
speak about these things and speak
vehemently and criticise us. We
learn by it. But things should be
seen in their correct perspective.
That is my request to the House.

Shri M. K. Moltra: What is the
mileage of railways in the United
States?

Shri Lal Bahadur Shasirl: I say
the figures are comparable and when
1 say that it means that we have
taken consideration of the mileage
and other things.

I would like to say that the hon.
Members have to keep another factor
in mind that we are far behind these
countries in the matter of providing
safety equipment. Though we are
at present going ahead with our
schemes of interlocking etc. we are
still very far from our targets and
we have to do a good lot.

Recently, the pressure on the rail-
way lines has increased considerably.
Everyone of us is aware of that. As
I said just now, I do not want you to
soften the severity of your criticism
or railway accidents. But, I hope
tha: the House will take into comsi-
deration the other side of the picture
also.

I shall not mention one fact but I
think it would be desirable to do so.
There are two very important ele-
ments in these accidents. I there is
a mistake on the part of any
officer it should be condemn-
ed. But, what can we ‘do if
a human being is there? He makes a
mistake; the driver makes a mistake
the station master makes a mistake:
or the guard makes a mistake. The
rules and regulations are there. The
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warning is there, and yet the driver
passes through a signal which is
against the warning. What can any-
body do? Of course, if that poor man
is killed, there is an end of the matter,
If not, he suffers; he is punished He
is removed; he i prosecuted. In
many of these cases, the human ele-
ment is very important. Sometimes
I feel pity for them. After 5 or 6
years the driver comes and says that
he is starving and something should
be done for him. I have told him in
a harsh way that it is a very bad case
and I cannot take a lenient view of
the matter. But, it does not satisfy
me; it does not please me. Anyhow
serious action is taken. But the
humsan element cannot be ignored in
all these matters,

Sometimes  the . calamity is such
that we have to face such accidents
I am not mentioning anything about
the recent accident because it will
be for the judicial body to give its
verdict. But, I know of"cases where
it was impossible to prevent the acci-
dent because Nature was much against
us and nobody could help to prevent
that accident,

The House should not understand
that I mean to say that Railwaymen
should not be alert and watchful. In
fact, I entirely agree with some of the
remarks which hon. Members have
just now made that we have to be
alert and careful. I should also think
‘that the paossibility of improvement is

It is wrong to think that the

ways are functioning for over a
hundred years and almost everything
has been thought of and provided for.
We can think of #gd take new steps
which might prove useful and effec-

- tive and I am sure the Railways would

always be giving full consideration to
this aspect. Some steps are already
being taken and others are being
examined by the Railway Board.

Suggestions would also be forth-
coming from the two enquiry com-
mittees of judges and the expert com-
mittee of engineers. I can gssure the
House that both the Board and the
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Railways would not be found lacking
in implementing them promptly.

If you will permit me, I shall say
a word in connection with my
resignation before 1 sit down, It is
really unfortunate that my resignation
has created an adverse impression
against the Railway Board. They are
no doubt top administrators on the
Railways. These accidents have
greatly disturbed them, and my
resignation has put them further in
a very difficult situation. They do not
want to shirk their responsibility in
this regard. I cannot mention in the
House, but I was deeply touched
when I got a letter from the Railway
Board about two hours before in
which they had said something in re-
gard to my resignation (Interruption)
and ag to what they are expected to
do. I did not want even to mention
that, but I have mentioned it only to
tell the Houge that after all, they are
responsible people, and they are very
responsible officers and they are
Indians; they have also some feelings
for the country and it is not that they
are just hard-hearted machines ait-
ting there. It is true, whether he is
a doctor er a lawyer or a railwayman
or any other officer, that wherever
you put him in his own sphere, he be-
comes somewhat itigid. ButasIsaid, I
was deeply touched with their com-
munication and I must say that I shall
be playing false to myself if I do not
unreservedly pay compliments to the
Railway Board. I kmow the House
might not agree with me, but as I
said, I am speaking for the last time
in eonnection with Railways and jt
will not be fair or just on my part not
to expres: my feelings about the Rail-
way Board. It is wrong to suggest,
as some Members suggested, that they
have been there for quite a long time,
This Board was reconstituted only
two years before in 1854, and the
ameunt of work done during the last
two years by the Board, you will per-
mit me to say this, is something signi-
“ficant. The problem of transporta-
tion of goods which had assumed
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serious proportions has been tackled
very successfully during this short
period. The civil engineering works
of either new construction or doubl-
ing, extension and expansion of
marshalling yards are in full swing.
The improvement and expansion of
rajilway workshops and the setting up
of new ones jn the big programme is
being implem: .nted. The self-suffi-
ciency achieved in the matter of roll-
ing stock has been a great success.
The financial position has also become
much more stable and sound. I need
not refer to the amenities provided
in different shapes and forms. But I
shall be very sorry indeed if instead
of blaming me, any blame is thrown
on them.

I hope the House will expect that
1 can afford to speak objectively at
the present moment—I am not out of
office altogether yet—and I must say
that the present Board ig the best
that I could have,

Perhaps due to my being small in
size and soft in tongue people are
apt to believe that I am not able to be
very firm with them. Though not
physically strong, I think I am inter-
nally not so weak. There are differ-
ent ways of doing things. As I said
before, I have often seen some officers
considered to be very hard, strong and
all that, but they have proved on
occasions miserable failures. What
is required, if I may say so, is a
happy synthesis. I did not want to
frighten them but I did try to evoke
in them a new confidence and self-
reliance. I developed an affinity with
them and they have responded to it
very well indeed. I claim—it is not
usual with me and I greatly hesitate
to do so—that the railways have
achievements to their credit in every
branch which are by no means insig-
nificant. My resignation is due to the
intense distress that I felt over the
recent accident. As a non-official
representative of the people and as
one responsible to this House, I
thought it it to take this step. The
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permanent service cannot act in this
way. There are procedures laid and
stringent regulations devised for in-
flicting penalties on them for their
failings; it should not be done in an
arbitrary manner.

It is in this context that I would
like the House to consider the resig-
nation I have offered and if my resig-
nation is found to be good and useful
in any other respect to the adminis-
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tration, I shall surely feel very happy.
1 would in the end sincerely thank
the hon. Members for the kind senti-
ments they have expressed. May I
once again express my gratefulness to
all of them?

17-38 hrs.

The Lok Sdbha then adjourned till
Eleven of the Clock on Wednesday,
the 28th November, 1956.
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CoLumMNs
PAPERS LAID ON THE TABLE 1119—2;1

The following papers were laid
on the Table: pe

(1) A co Aﬁy of the Notification
11937(23), dated the
thmber, Exg 6 to-

with an xplanatory

Note, under sub-section (3) of
section 5 of the Indian Air-
craft Act, 1934, making certain
amendments to the Indian
Aircraft Rules, 1937, .

(2) A copy of each of the follow-

ing  statements showing - -

the action taken by the
Government on wvarious
assurances, promises and
m%mven by
Ministers the various
sessions shown against each:

® Sllpplcmcma;y Thirteenth Session,

Statement No. IV. 1956 of Lok Sabha.

(i) Supplementary Twelfth  Session,

Statement No. X, 1955 of Lok S:bhe.

(#) Supplementary Eleventh Session,
Statement No. XII. 19 sbh:f Lok

(fv) Supplementa; Tenth Session, 1955
Statement No. XV. of Lok Sabha.

(v) Supplementary Ninth Session, 1955
Statement No. XXI. of Lok Sabha.

(v} Supplementary Eighth Session, 1954
%{ulrc{rn:m No. of Lok Sabha

(vif) Supplementary Seventh Session, 1954
Statement  No. of Lok Sabha,

A{widd) Supplem:mary Sixth Session, 1954
Statement No. of Lok Sabha.
XXXV.

.x7) Supplementary Fifth Session, 1953
Statement No. . of Lok Sabha,
XXVIIIL,

(3) A copy of the Notification
R.O. No 3183, dated the

zgth 1956
lu%-mmn (4) of

mncm 56 of the Administra-
tion of Evacuee

i Property
(Central) Rules, 1950. . .

) A copy of the Notification
(4No. S.l{.O. 2535, dated the

CALLING

BILLS PASSED

' CoLuMNs
1st November, 1956, under ’
sub-section (3) of Section
642 of the Companies Act, 1956

4 certain lm:ndc:lm ]
to Companies tral
Government's) %:n:ﬂl.l
Rules and Forms, 1956.

ATTENTION TO
MATTER OF URGENT PUB-
LIC IMPORTANCE . 1121—323

of Legal Affairs to the election
of a member to Rajya Sabha
from Manipur, <
upon reorganisation of the
States

The Minister of Legal Affairs
made a statement in regard
thereto.

. 1123—121
(1) Clause-by-clause consi-
deration of the Administration
of Evacues Property (Amend-
ment) Bill commenced. Aftcr
clause-by-clause considerar:
the Bill was passed 1113—54
(2) The Minister of Rehabilita-
tion (Shri Mehr Chand
Khanna) moved for conside-
ration of the  Displaced
Persons  (Compensation and
Amendment

Bill. The motion was adopt-

ed. After the clause-

clause consideration the Bill was

passed as amended . . 1154—1211

DISCUSSION RE MADRAS-

TUTICORIN TRAIN DISAS-
TER 1211—68

Shri Vn.lh:hanl nlsad a discus-
sion on the accident to the Tuti-
corin . The Minister of
Railways and Transport (Shri
Lal Bahadur Shastri) nephed
to the debate and the discus-
sion was concluded.

AGENDA FOR WEDNESDAY,
28TH

NOVEMBER, 1956~

Consideration of the Motor
Vehicles (Amendment) Bill,
; reported by the Joint Com-

rtee

1123—54



